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Keskar, Dr. B, V. (Musafirkhana),

Kbhadilkar, Shri Raghunath Keshav
(Ahmednagar).

wala, Shri Kanhaiyalal (Indore).

Shri Qsman Ali (Kurnool)
Khan, Shri Sadath Al (Warangal)
Khan, Shrn Shahnawaz (Meerut)

Khedkar, Dr. Gopalrac Bajirao
(Akola).

Khimji, Shr1 Bhawanji R. (Kutch)

Khuda Buksh, Shn Mubhimmed
(Murshudabad).

Khwaja, Shr1 Jamal (Aligarh).

Kiledar, Shr1 R 8 (Hoshangabad).

‘(is aiya, Shr Surti (Bastar—Rescrv-
ed—Sch Tribes)

Kodiyau, Shri P. K. (Quilon—Resery-
ed—Sch Castes)

Koratkar, Shn Vinayak PRao K
{Hyderabad).

Kotoi, Shn L-ladhar (Nowgong)

Kuttukapally, Shri George Thomas
(Moovattupuzha).

Kripalani, Acharya J. B. (Sitamarhi).

Kripalaru, Shrimati Sucheta (New

Knshna, Shr, M ®. (Karimnagar—
Reserved—Sch, Castes).

/]

K—contd,
Krishna Chandrs, Shri (Jaleshwar).

Krishna Rao, Shri Mandali Venkata
(Masulipatnam).

Krishnajsh, Shri D, Balarama (Gudi-
vada).

i, Shri T. T. (Madras
South)

Krushnappa, Shri M. V. (Tumkur).
Knshnaswamy, Dr. A. (Chingleput).
Kumaran, Shri M K (Chiraymnkil)

Kumbhar, Shri Banamal, (Sambal-
pur—Reserved—Sch Castes,

Kunhan, Shn P. (Palghat—Reserved—
Sch Castes).

Kureel, Shri Baij Nath (Ree Bareli—
Reserved—Sch. Castes)

L

Lachhi Ram, Shri
Reserved——Sch. Castes).

Lachman Smgh, Shn (Nominated—
Andaman and Nicobar Islands)

Lahir, Shn Jitendra Nath (Seram-
pore).

Laskar, Shn N:baran Chandra
(Cachar—Reserved—Sch, Castes).

Laxmu Bai, Shnimati Sangam Vicara-
bad)

(Hamirpur—

Mafida Ahmed, Shrimat: (Jorhat)

Mahagaonkar, Shrn Bhausahend Rao
Saheb (Kolhapur).

Mahan'y, Shri Surendra (Dhenkanal).

Mahendra Pratap, Raja (Mathura).

Mats, Shr1 Nikunja Bihara (Ghatal).

Majhs, Shn Ram Chandra (Mayur-
bhanj-—Reserved—Sch. Tribes),

Mapthia, Sardar Surfit Singh (Tarn-
Taran).



M-—Contd,

Malaviya, Pandit Govind (Sultanpur).

Maleviya, Shri Keshava Deva (Basti).

Malhotra, Shn Indernt Lal 1Jammu
and Kashmir)

Malliah, Shri U, Srinivasa (Udipi).
Malvia, Shri Kanhaiyalal Bherulal
(Shajapur—Reserved—Sch. Castes).

Malviya, Shri Motilal (Khajuraho—
Reserved-Sch. Castes).

Manaen, Shri T. (Darjeeling).

Manay, Shri Gopal Kaluji (Bombay
City Central—Reserved—Scheduled
Castes).

Mandal, Dr. Pashupati
Reserved—Sch, Castes)

Mandal, Shr Jailal (Khagaria).

Maniyangadan, Shr: Mathew (Kotta-
yam)

Manjula Debis, Shrimati (Goalpara)
Masani, Shr1 M. R. (Ranchi—East).

(Bankura--

Masuriyva Din, Shri (Phulpur—
Reserved—Sch Castes)
Matera, Shn Laxman Mahadu

{Thana—Reserved——Sch Tribes)
Mathur, Shri Hanish Chandra (Pah)
Mathur, Shri Mathura Das (Nagaur)
Matin, Qazi 8. A, (Giridih).

Mehd:, Shri Syed Ahmed (Rampur)
Mehta, Shri Ashok (Muzaffarpur)

Mehta, Shr1 Balwantray Gopalj!
{Gohilwad).

Mehta, Shri Jaswant Ral (Jodhpur)

Mehta, Shrimati Krishna (Jammu and
Kashmir)

Melkote, Dr G. 8, (Raichur).
Menon, Dr K. B. (Badagara).

Menon, Shri V. K. Krishna (Bombay
City North),

oletton, Shri T. C Narayanankutty
(Mukandapuram)

(i)

M-—-Contd,
Minimata, Shrimat! Agamadas Gyra
(Baloda Bazar—Reserved--8ch,
Castes).

Mishra, Shri Bibhuti (Bagaha),
Mishra, Shr1 Lalit Narayan (Saharsa).

Mighra, Shri Mathura Prasad {Begu-
sarai)

Mishra, Shri Shyam Nandan (Jai-
nagar).

Misra, Shrl Bhagwan Din (Kaisar-
ganj)

Misra, Shr: Raghubar Dayal (Buland-
shahr)

Migra, Shri Raja Ram (Faizabad).

14
Mohammad Akbar, Sheikh (Jammu
and Kashmir).

Mohan Swarcop, Shri (Pilibhit).
Mohideen, Shri M Gulam (Dindigul)

Mohiuddin, Shr1i Ahmed (Secundera-
bad)

Morirka, Shm Radheshyam Ram-
kumar (Jhunjhunu)

Moure, Shr1 Jayawant Ghanshyam

(Sholapur)

Mukerjee, Shri Hirendra Nath (Ca.l-i
cutta-—Central)

Mullick, Shri Baishnav Charan (Xen-
drapara—Rescrved—Sch. Castes)

Munisamy, Shri N R (Vellore).

Murmu, Shr Paika (Rajmahal—Re-
served—Sch. Tribes).

Murthy, Shn B 8
Reserved—Sch Castes)

Murty, Shri M. 8. {Golugonda).

Musafir, Glan: Gurmukh Singh
(Amritsar). :

Muthukrishnan, Shri M. (Vellore-
Reserved—Sch. Castes)

(Kakinaas—



N
Nadar, Shri P. Thanulmgam (Nager-
cofl).

Naidu, Shri R. Govindarajalu (Tiru-
vallur).

Nadu, Shri T. D. Muthukumara-
sam: (Cuddalore).

Nair, Shri C. Krishnan (Outer Delhi)

Nair, Shrn K. P. ¥Xuttikrishnan
(Kozhikode).

Nair, Shn P. K. Vasudevan (Thiru-
vella)

Naldurgkar, Shri Venketrao Srini-
wasrao (Osmanabad)

Nallakova, Shri Kovilat (Nommated—
Laccadive, Minicoy and Amindive
Islands).

Nanda, Shri Gulzarilal (Sabarkantha).
Nanjappa, Shra C (Nilgiris)

Naraindin, Shn (Shah)shanpur—
Roserved—Sch. Castes)

Narasimhan Shri C R (Knishnagin)

Narayanasamy, Shm R {Periyaku-

lam)

Naskar, Shr1 Purnendu Sekhar (Dia-
mond Harbour)
Nath Pai, Shri (Rajapur)

Nathwani, Shri Narendrabha: P

{Sorath)
Nayak, Shri Mohan
Reserved—Sch  Castes)
Nayar, Dr Susila (Jhansi)
Nayar, Shri V P. (Qulon)

Negi, Shri Nek Ram
Reserved—5Sch Castes)

Nehru, Shri Jawaharlal (Phulpur)

Nehru, Shrimati Uma (Sntq;ur)

Neswi, Shri T. R (Dharwar South)
(1]

Onksr Lal, Bhri (Kotah—Reserved—
Sch. Castes),

Oza, Shri Ghanshyam Lsl (Zalawad).

(Ganjam—

(Mahasu—

(vif)

r

Padalu, Shr: Kankipati Veeranna
(Golugonda—Reserved-—Sch Tri-
bes),

Padam Dev, Shri (Chamba).

Pahadia, Shr1 Jagan Nath Prasad
fSawas Madhopur—Reserved—Sch
Castes).

Palamiyandi, Shri M (Perambalur)

Palchoudhuri, Shrimati Ila (Naba-
dwip)

Pande. Shri € D (Nain1 Tal)

Pandey, Shr1 Kashi Nath (Hata)

P, «dey, Shri Saiju (Rasra)

Karojee

Pangarkar, Shr1 Nagorao

{Parbhani)
Panigrahi. Shrt  Chintamam

Paana Lal Shn
¢d—Sch Castes).

PParmar Shri Deenabandhu (Udaipur—
Rewcrved—Sch. Tribes). :

Parmar, Shri Karsandas Ukabhai
t Ahmedabad—Reserved—Sch  Cas-
tes)

Parulckar. Shn

(Puri}.
{Faizabad—Reserv-

Shamrao Vishnu

(Thana)

Parvati  Knishnan. Shrimati M.
t Coimbazore)

Patel, Shn Nanubhai Nichhabhai

(Bulsar—Reserved—Sch Tribes)

Patel, Shri Purushottamdas R (Meh-
sana)

Patel, Shri Rajeshwar (Hajipur)

Patel, Sushri Mamiben  Vallabhabhai
(Anand).

Pa.l, Shr1 Balasaheb (Miraj)
Paul, Shri Nana (Satara)
batil, Shri R. D. (Bhir).

Paul Shri S. K. (Bombay City
South).



Ptontd.

Patll, Shri UMamrao Laxman
(Dhulia).

Patnaik, Shri Uma Charan (Ganjam).

Pattabhi Raman, 8hri C. R. (Kumba-
konam).

Pillal, Shri S. C. C, Anthony {Madras
North).

Pillai, Shri P. T. Thanu (Tirunelveli).
Pocker Sahib, 8hri B. (Banjeri).

Prabhakar, Shri Naval (Outer Delhi—
- Reserved—Sch. Castes).

Pragi Lal, Shri (Sitapur—Reserv-

ede—Sah., Castes).

Prasad, Shri Mahadeo (Gorakhpur—
Reserved—Sch. Castes).

Prodhan, Shri Bijaya Chandrasingh
(Kalahandi—Reserved—Sch. Tribes)

Punnoose, Shr1 P. T. (Ambalapuzha)

Radha Mohan Singh, Shri (Ballia).
Radha Raman, Shri (Chandni Chowk).
Raghubir Sshai, Shri (Budaun).
Raghunath Singh, Shri (Varanasi).
Raghunath Singhji, Shri (Barmer).
Raghuramaiah, Shri Kotha (Guntur).
Rahman, Shri M. Hifzur (Amroha).
Rai, Shri Khushwaqt (Kheri).

Raj Bahadur, Shri (Bharatpur),
Rajendra Singh, Shn1 (Chapra).

Rajah, Shri Devanapalli (Nalgonda—
Reserved—=Sch. Castes).

Raju, Shri D. S. (Rajahmundry).

Raju, Shri Vijayarama Gajapathi
(Visakhapatnam).

Rajyalaxmi, Shrimati Lalita (Hazari-
bagh),

Ram Garib, Shri (Basti—Reserved--
8Sch. Castes).

Rcontd,

Ram Saran, Shri (Moradahad).
Ram Shankar Lal, Shri (Domariaganj)
Ram Subhag Singh, Dr. (Sasaram).

Ramakrishnan, Shri Peelamedu Ran-
gaswamy Naidu (Pollachi).

Ramam, Shri Uddaraju (Narasapur).

Ramanand Shastrl, Swami (Bara-
bankr—Reaserved—Sch. Castes).

Ramananda Tirtha, Swami (Auranga-
bad).

Rama wamy, Shrj S. V, (Salem).

mnswamy, Bun R, D (oG-
palayam).

wamaswamy, Shri Puli (Mahbub-
nagar—Reserved—Sch. Castes).

pamaul, Shri1 S N. (Mahasu).

Rameshwar Rao, Shri J. (Mahbub-
nagar),

pampure, Shri Mahadevappa Y,
(Gulbarga)

panbir Singh, Ch (Rohtak).

Rane Shu
(Buldana).

fanga, Shri N. G. (Tenali).
pangarao, Shr1 M Sri (Karimnagar).

Kao, Shri B, Rajagopala (Srikaku-
lam).

Rao, Shri Devulapalli Venkateswar
{Nalgonda).

Rao, Shri Etikala Madhusudan (Mah-
bubabad).

Rao, Shri P. Hanmanth (Medak).
Rao, Shri R. Jagannath (Koraput)
fao, Shri T. B Vittal (Khammam).

faut, Shr Bhola (Champaran—
Reserved—Sch. Castes).

faut, Shri
(Kolaba).

fay, Shrimati Renuka (Malda)

Shivram

Rango

Rejaram  Balkrishna



Re—contd.
Iuls;.nuwm (Marka-
pur).

Reddy, Bhri K. C. (Kolar)

Reddy, Bhri R. Lakshmi Narasa (Nel-
! lore).

Reddy, Shri R. Narapa (Ongole).
Reddy, Shri T. Nagi (Anantapur).

Reddy, Shei K V. Ramakrishna
(Hindupur).
Reddy, Shri T. N. Vishwanatha
(Rajampet).

Reddy, Shri Vutukuru Rami (Cudda-
pah).

Roy, Shri Biren
West),

Roy, Shri Bishwanath (Salempur).

Rungsung Suisa, Shri (Outer Mani-
pur—Reserved—Sch., Castes),

Rup Narain, Shri
served—Sch. Castes),

{Calcutta—South

{Mirzapur—Re-

s

Sadhu Ram, Shri (Jullundur—Re-
served—Sch Castes).

Sahodrabai Rai1 Shrimati
Reserved—Sch Castes).

ISahu, Shri Bhagabat (Balasore).

Sahu, Shri Rameshwar (Darbhangs—
Reserved—Sch, Castes).

Saigal, Sardar Amar Singh (Janigir).

Saksena, Shri Shibban Lal (Maharaj-
ganj).

Salunke, Shri Balasaheb (Khed;.

Samanta, Shri Satis Chandra
(Tamluk).

Samantsinhar, Dr. N. C. (Bhubanes-
war).

Ssmbandam, Shri K. R. (Nagapat-
tinam).

Sempath, Shri B V, K. (Namakkal).

(Sugar—

(x)

8 —contd.

Sanganna, Shri Toyaka (Koraput--
Reserved—S8ch. Tribes).

Senkarapandian, Shri M. (Tenkasi),

Bardar, Shri Bholi (Saharsa—Reserv-
ed—Sch. Castes).

Sarhadi, Shri Ajit Singh (Ludhiana)
Satish Chandra, Shri (Bareilly).
Satyabhama Devi, Shrimati (Nawada)

Satyanarayans, Shri Biddika (Par- |
vathipuram—Reserved—Sch. Trib-
es).

Scindia, Shrimat: Vijaya Raje (Guna,.

Selku, Shri Mardi (West Dinajpur—
Reserved—Sch. Tnbes).

Sen, Shr: Asoke Kumar (Calcutta—
North-West).

Sen, Shri Phani Gopal (Purnea).
Servai, Shr1 A. Vairavan (Tanjore).

Seth, Shri Bishanchandar (Shanjahan-
pur).

Shah, Shri Manasbendra (Tehin Garh-
wal),

Shah, Shr1 Manubhai (Madhya Sau-
rashtra).

Shah, Shrimati Jaysben Vajubhai
(Girnar).

Shakuntala Devi, Shrimati (Banka).
Shankaraiya, Shri M, (Mysore).

Sharma, Pandit Krishna Chandrs
(Hapur).

Sharma, Shri Diwan Chand (Gurdas-
pur).

Sharma, Shri Harish Chandar
pur).

Sharma, Shri Radha Charan (Gwa-

(Jal-

lior).

Shastri, Pandit Hiralal (Sawa
Madhopur).

Shastri, Shri Lal Bahadur (Allaha-

bad)



1L

S—contd,
Shastrl, Shri Prakash Vir (Gurgaon).
Shivananjappa, Shri M. K. (Mandya).
Shobha Ram, Shri (Alwar).

Shukla. Shri Vidya Charan (Baloda
Bazar) ’

Siddananjappa, Shri H (Hassan).

Siddiah. Shri §. M. (Mysore—Reserv-
ed—Sch. Casies).

Singh, 8hri Aw whesh Kumar (Kat,-
har)

Sineh, Shri Chendikeshwar Saran
(Sargwa).
8ingh, Shri  Digvijiya Narayan
(Pupri).

Singh. Shri Dinesh Pratap (Gonda)
Singh, Shri Ha: Prasad (Ghaz.pui )

Singh, Shr1 Kamal Narain (Shahadol
—Reserved—Sch Tribes).

Singh Shri  Laisram Achaw
Manipur)

Singhy Shr1 Mahendra Nath (Maharai-
ganj)

S ngh, Shr1 Sinhasan (Gorakhpur)

(Inner

Sinha, Shr: Banarsi Prasad (Mon-
ghyr)
Sinha, Shri Gajendra Prasad (Pala-

mau).
Sinha, Shri Kailash Pati (Nalanda)
Sinha, Shri Sarangdhar (Patna)
Sinha, Shri Satya Narayan (Samasti-
pur)

Sinha, Shn
(Aurangabad)

Sinha, Shrimat: Tarkeshwar: (Barh)

Siva, Dr. M. V Gangadhara (Chit-
toor--Reserved-—Sch Castes).

Sivaraj, Shri N. (Chingleput—Reserv-
ed—S8ch Castes).

Snatak, Shr1 Nardeo (Aligarh-—Re-
served—3ch, Castes).

Somani, Shri G. D. (Dausa).

Satyendra  Narayan

B--contd,

gonawane, Shri Taysppa (Sholapure-
Reserved—Sch. Castes).

gonule, Shri Harihar Rao {Nanded).

goren, Shri Debl, (Dumka—Reserv-
ed—Sch. Tribes).

gubbarayan, Dr. P. (Tiruchengoda).
gubramanyam, Shri Tekur (Bellary).

gugandhi, Shri Murikeppa Siddappa
(Bijapur North)

sultan, Shrimati Maimoona (Bhopal).

gupakar, Shri Shraddhakar (Sambal-
pur)

gumat Prasad, Shri (Muzaffarnagar).

gurder L, B Sdravanpur—Tve-
served—Sch Castes)

surya Prasad, Shn
served—Sch  Castes)

gwami, Shri V N. (Chanda)
gwaran Singh, Sardar (Jullundur)
gyed Mahmud, Dr (Gopalganj)

(Gwalior—Re- '

T
Tahtr, Shrt Mohammed (Kishanganj).
Tangamani, Shri K T K, (Madura).
Tantia, Shri Ramcshwar (Sikar). {

Targ, Shr1 Ali  Mohammad (Jammu

and Kashmir)
Tewary, Shr Dwarikanath (Cachar).

Tpakore, Shri Motis nh Bahadursinh
{Patna)

Tnevar, Shri U Muthurmalinga

(Srivilliputhur)

Tpimmaiah, Shri Dodda (Kolar—Re-

served—Sch. Castes)
Tpirumal Rao, Shri M. (Kekinada).

Tpomas, Shri A. M, (Ernskulam).



T—contd.

Tiwari, Pandit Babuy Lal (Nimar
Khandwa).

Tiwari, Shri Ram Sahal (Khajuraho).

Tiwary, Pandit Dwarka Nath (Kesa-
ria).

Tripathi, Shri Vishwambar Dayal
{(Unnao).

Tula Ram, Shri (Etawah—Reserved—
Sch. Castes).

Tyagl, Shri Mahavir (Dehra Dun).
L4}

Uike, Shri M. G. (Mandla—Reserv-
ed—Sch, Tribes).

Umrao Singh, Shri (Ghosi).

Upadhyaya, Pandit Munishwar Dutt

(Pratapgarh).
Upadhyaya, Shri Shiva Dait (Rewa).
v

Vajpayee, Shri Atal Bihari (Balram-
pur?

Valvi, Shri Laxman Vedu (West
Khandesh—Reserved—Sch. Tribes)

Varma, Shri B. B. (Champaran).
Varma, Shri Manikya Lal (Udaipur)
Vurma, Shri Ramsingh Bhai (Nimar)

()

V—contd.
Vedakumari, Kumari M. (Eluru).

Venkatasubbarah, Shri Pendekanti
(Adoni).

Verma, Shri Ramji (Deoria).
Vijaya Raje, Shrimati (Chatra).

Vishwanath Prasad, Shri (Azemgarh—
Resvrved—5ch, Castes),

Vyas, Shri Ramesh Chandra (Bhil-
wara).

Vyas, Shri Radhelal (Ujjain).

o w

Wadiwa, Sher  Narayan  Maaiceatit
(Chhindwara—Reserved—Sch. Tri-
bes)

Warior, Shri K. K. (Trichur).

Waen:k, Shri Balkrishna (Bhandara—
Reserved—Sch. Castes).
Wilsen, Shri John N. (Mirzapur).
Wodeyar, Shr: K. G. (Shimoga).
! -
Ram Sewak

Yadav, Shri (Bara-

Banki).

Yaguk, Shn
(Ahmedabad).

Indulal Kanaiyalal
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The Speakar

Shri M. Ananthasayanam Ayyangar.

The Deputy-Speaker

Sardar Hukam Singh.

Panel of Chairmen

Pandit Thakur Das Bhargava.
Shri Upendranath Barman,
Shrimati Renu Chakravartty.

Shri J. M. Mohammed Imam.
Shn C, R. Pattabhi Raman.
Shri Jaipal Singh.

Secretary

Shri M. N. Kaul, Barrister-at-law.

Business Advisory Committee

Shri M Ananthasayanam Ayyangar—

{Chairman)

Sardar Hukam Singh.

Pandit Thakur Das Bhargava
Shn Satya Narayan Sinha.
Shri S. R. Rane

Shr1 Shree Narayan Das
Shn K. T. K, Tangamani.

Shrimat: Sucheta Kripalani
Shr1 M. L. Dwivedi.

Shr1 Raghubir Sahai

Shri M Thirumala Rao.

Shri Surendranath Dwivedy.
Shm Braj Ra) Singh.

Shr1 Jaipal Singh.

Shr; Shraddhakar Supaka..

Committee of Privileges

Sardar Hukam Singh—(Chairman)
Shri Asoke K. Sen.

Shri S. R. Rane.

Dr. P. Subbarayan.
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Shrimati Jayaben Vajubhai Shah.
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Shri M R. Masani.
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(xiid)
Commiiter on Abdstmce of Membors from (he Sittings of the Howse.
Shr. Mulchand Dube—(Chairman). Shri B. L. Chandak.
Bhrimati Shakuntala Devi
ghri V. N, Swami,

Shri KX R Achar.
Shri Chintamani Penigrah.

Shel M. Ayyskannu. She N P Shanmuga Gounder.
whan G

Stri Ram Ks upta Shr1 B C Mullick.
Shr1 8. Hansda.

ghri R. S. Kiledsr Shri Harish Chandra Sharms
Shri Rungsung Bulsa Bhr Ignace Beck

Commitiee on Estimales

Shri H. C Dasappa— (Chairman) Shri Mathura Das Mathur
Shri M. G Unkey. Shr: Surendranath Dwivedy.

Dr Sushila Naysr, Shrn P K Deo.

Shri T N Viswanath Reddy Shr1 M Sankarapandisn

Shr: Sunder Lal. Shn N. R Ghosh.

Shri T H Sonavane Shrimat: Renu Chakravarity

Shri Raghunath Singh Shn Jhulan Sinha

Sardar Iqbal Singh Shn D A Katti

8hr1 A M. Tang Shri T Nag: Reddy

Shri S. A Matin, Shr: V Ranu Reddy

Shr Hem B Shri B R Mahagaonkar
e Sardar A S. Sagal.

Shr: Narendrabhai Nathwanl, Shri Dinesh Singh

Bhri Rajeshwar Patel Shni M Muthukrishnan,

Shn K P. K Nair.

Shrimati Mafida Ahmed. Shes C R Basappa

Committes on Government Assurances
Pandit Thakur Das Bhargava— Shri Naval Prabhakar.
(Chatrman) Shr Jaswantray Mehta,
Shri Motilal Malviya.
Shri Kamal Singh.

8hri Anirudha Sinba.
Shri Bishwanath Roy.

8hn P. K. Vasudevan Nair Shri Atal Bihari Vajpayee
Shri C. R. Basappa. Shri Ramj: Verma.
Shri P. Bubbish Ambalam. Shri B B Das Gupta.

Bhirimati Ila Psichoudhuri Shri Ganpati Ram



(xiv)

Commiites on Petiliens

sShrl Upendranath Barman—

(Chairman).

Pandit Jwala Prasad Jyotishi.
Shrimati Uma Nehru

Pandit Dwarka Nath Tiwary.
Shrimati Krishna Mehta.
Shri M. K. M, Abdul Salam.
Shri Jiyala] Mandal.

ghri A, V. Ghare.

Shri Pramathnath Banerjee.

Shri Pendekanti Venkatasubbaiah,
Ch. Pratap Singh Daulta.

Shri C M. Kedaria.

Shri M K. Shivnanjappa.

Shri Ram Chandra Majhi.

Shri Arjun Singh Bhadauria.

Committee on Private Members' Bills and Resolutions

Sardar Hukam Singh—(Chairman).

Bardar Amar Singh Saigal
Shri Narendrabhai Nathwani.
Shr1 Ram Krishan Gupta,
Shri Birbal Singh

Shri Jhulan Sinha,

Shri Yadav Narayan Jadhav.
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ORAL ANSWERS TO QUESTIONS
Radio-activity Measuring Equipment

+
Shri Barman:
*L { Sbri 5. C. Samanta;
( Shri Subodh Hansda:
Will the Prime Minister be pleased
to state:

(a} whether equipment for measur-
ing radio-activity iz being manufac-
tured st the Atomic Energy Establish-
ment at Trombay;

{b) Whether instruments for similar
use which are reguired by Universit-
jes and Research Institutes in India
can be maenufactured at Trombay; and

{¢) the value of such instruments
imported in 1958-597

The Prime Minjster and Minister of
External Affairs (Shei Jawsharial
Nehrs): (a) Yes.

135 L8-2.

(b) Similar instruments can be
manufactured at the Atomic Energy
Establishment, Trombay, for other
users. A pumber of universitties and
research institutions have already
made requests for instruments, Where
the instruments are of a standard type
they are supphed with smtable eds
justments without difficulty, 30 such
sets have been supphied so far. Where
they are of a special type and are not
produced for the Establishmment, they
are developed and manufactured
specially for the outside institutions,
43 such orders have been accepted and
14 have already been supplied. By a
suitable expansion of the Electronics
Division it should be possible to meet
bulk of the demand from Universities
and Research Institutions.

(c) Import statistics of electronic
instruments are not recorded separate-
ly in the existing trade classifications.
It is not therefore possible to give the
required information.

Bhri Barman: Sir, at present the
building which was meant for storage
is being used for the purpose of manu.
facturing radio-activity measuring
equipmenis and also other eguip-
ments. ‘This building is very unsuit-
ed for such work end the workers find
it uncomfortable, May I know how
long it will take to oconstruct the
building meant fdr this work, which
has already been delayed for so long?

Shel Jawaharial Nebhrn: The hon.

Member's question, Sir, is beyond me,
unless § make further enquiries. It
has no relation to this question. He
iz referring to a building in which
something is stacked. I shall certain-
ly find out, if he does not know.
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Shri Barman: This equipment is
anly just to check the amount of
redio-activity at a future date when
the instrument is sent for examina.
tion. May I know whether any pre-
ventive instrument has been evolved
anywhere and, if not, whether our re-
search: wing is trying to evolve eny
such instrument which can protect
people from radio-activity at the time
of work in the laboratory?

Sull"l Jawaharial Nehru: Yes, Sir;
not only they have been made, but
they are used daily there. Every
worker has all these instruments on
kim all the time. No worker Is
allowed to go into the building with-
out these various contraptions on
his wrist, chest etc., which are measur-
ed when he comes out. So a daily
record is kept. If the hon. Member
is talking about preventive or, rather,
curative measures, that is a different
department.

Shri Barman: This instrument just
records the amount of radio-activity
theat has already occurred in the
system, and only when after certain
periods—14 days or a month—the mns-
trument iz sent for examination to
the laboratory it can be found out
what amount of radio-activity has al-
ready affected that worker, My
question is whether any instrument or
equipment has been evolved anywhere
in the world which can prevent radio-
activity at the time of working in the
laboratory. If not, may I know whe-
ther our research department is
trying to evolve any such instrument?

Bhri Jawaharial Nebhru: That s

what minerals they are, geologically
and otherwise. The other is, measur-
ing radio-activity in particular places,
in laboratories, as affecting the human
being. That is what the hon. Member
wants to know. 1 am saying that each
single worker in these places has to
wear contraptions which tell him that
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day, immediately, within an hour or
two, if there is any radio-netivity
effecting him.

Shri, Viswanatha Reddy: May I
know whether the class of instruments
that are being manufactured In
Trombay include also the small Geiger
counters used in the prospecting work
for atomic minerals?

Bhri Jawabarial Nebru: I can give,
Sir, some of the instruments that are
made there. They are: (1) Radiation
Monitors and Detectors, (2) Pulse
Amplifiers, (3) Scalers, (4) Counter
Rate Meters, (5) D.C. Ampliflers, (8)
Power Buppliers, (7) Miscellaneous.
I am afraid I cannot give any great
details about these warious instru-
ments, -

Dr. Sushiia Nayar: I would like to
know if any measurements have been
made of the increase In radio-activity
in the atmosphere and, if so, could the
Prime Mnister tell us where it has
increased most in India and to what
extent?

Mr. Speaker: We are going away
from the original question to some
other ope. The ornginal gquestion is
about manufacture of equpment to
detect radio-activity.

Shri 8. C. Bamania: May I know
whether in gddition to the instruments
and equipments just mentioned by the
hon, Minister other instruments that
are being used in India will also be
manufactured and a separate factory
will be established for that?

Bhri Jawabarial Nehru: The hon.
Member wants to know whether a
separate factory will be established
Well, at the present moment these
are being manufactured in the Trom-
bay Establishment, but the House
knows that the big electronics estab-
lishment is being set up elsewhere
and, no dout, that will be in a pesition
to manufacture meny of the types of
instruments needed.
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Qospensntion for the Loss of
Canberra Airoraft

+
rShri A. M, Tariq:

Shri M. L. Dwivedi:
Shri Subblah Ambalam:
Shri 8. A Mehdi:
LShr!mnﬁ Mafida Ahmed:
Wili the Prime Minister be pleased
to state-

{(a) whether the Government of
Pakistan has turned down the demand
of the Government of India for the
payment of compensation for the loss
of Canberra Aircraft and the injuries
sustained by its crew; and

(b) 1f so, further action taken by
the Government of India in the
matter?

The Deputy Minister of External
"Affairs (Shrimatli Lakshmi Menon):
(a) and (b). While regarding the
incident as unfortunate the Pakistan
Government argue that their shooting
down of our Aircraft was justified.
They have so far dechined to accede
to our demand for compensation for
loss of aircraft and injuries to the
crew, Government is, however, pur-
suing this matter.
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Shri Assar: May I know whether
Government have made any efforts to
enhghten world opinion in respect of
this gross violation of international
conduct by Pakistan?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): This fact has attracted opi-
nion, naturally, all over the world,
and we have tried to place the facts
for people to judge. I believe it has
created a good deal of impression, but
I can’t measure that opinion.

Shri Suremdranath Dwivedy: The
Deputy Minister just now told us that
Government is pursuing the matter.
Since the Pakistan Government has
been refusing to concede to our re-
quest, may 1 know what is the alter.
native proposal that the Government
has put forward for the Pakistan
Government to accept; or, is the Gov-
ernment entrusting any other autho-
rity to get it accepted by the Pakistan
Government?

Shri Jawaharial Nehru: On this
question of corresponding with the
Pakistan Government impressing our
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point of view, what we may be in a
position to do or should dp is a matter
1 shoald not like to say now.

Shri Radha Baman: Just now the
Deputy Minister has said that the
matter iz being pursued. May I know
the precise manner in which this
matter is being pursued, and if the
Pakistan Government finally rejects
paying any compensation may I know
whether our Government is contemp-
lating to pay some compensation to
the injured party?

Shri Jawaharlsl Nehru: It is exactly
the question which I have just
answered.

Shri Tyagi: Could the Government
And gav she make af dhe ragnar shab
was used by Pakustan for shooting
down this plane? In which country
was it made?

Mr, Speaker: It does not arise out
of this question,

Shri Tyagi: 1 wanted to know if 1t
was the supply of the United States
or not.

Shri Jawaharlal Nehru: It is fairly
well known that the aircraft used for
this purpose was of the type that is
supplied by the United States of

Amerjea.
Shri Tyagi: That 1s all that 1 want-
ed to know.

Shri 8. M. Banerjee: We were told
that the signatures of our pilots were
forced by the Pakistani authorities.
May 1 know whether any complairt
has been launched, and now that our
pilots have recovered from the shock,
did we get any statement from them
as to how those signatures were
obtained or whether they had at alil
been obtained?

Shyl Jawabarial Nehru: As soon as
those pilots recovered sufficiently,
statements were made by them and I
believe the Defence Minister there-
upon made a statement in Parlia-
ment on the basis of those statements.
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Shrt 8. M. Bamttjes: My qumtion
was that when foreed signatures had
been taken, what action has been
taken by us. We are only talking
about compensation. 1 wanted to
know what action has been
against the Pgakistani suthorities for

be

this forgery.

proaeeuud in our courts?

Shri 8, M. Banerjoe: 1t was done by
Pakistan. There ere criminal pro-

ceedings also.

Mr. Speaker; The hon, Member is
not a lawyer.

Shri Panigrahi: In view of the re-
fusal of the Pakistan Government (o
pay compensation, may 1 know whe-
ther the Government of India has
decided to forgo this claim? -

Shrl Jawaharlal Nehra: If the House
is interested in this matier—not on
the last guestion but I mean the
previous ones—and 1f you will permut,
I shall ask the Defence Minister to
give some information perhaps.

The Minister of Defence (Shri
Krishna Menon): So far as 1 under.
stand the gquestion, the question is
only whether we have said anything
about the authenticity of the state-
ment alleged to have been made by
our pilots We have demed 1t r*\
that time and so far as I re
collect, I communicated to Parliament
that they had no* signed any state-
ment and the signatures did not com-
pare with those made out on the other
side,

Mr. Speaker: Shri Ram XKrishan
Gupta:

Shri Nath Pai: Question No. 45 may
also be taken up with this.

Mr, Bpeaker: Will the hon. Prime
Minister be prepared to answer Ques.
tion No. 45 also now, along with the
question about U.S. Jet bombers for
Peakistan?



¢ Oral Amswers  SRAVANA 13, 1881 (SAKA)

The Prime Minister and Minister of
Extersal Aftsirs (Shel Jawaharial
Nefirw): If you like, I shall certamly
answer.

U.A. Jet Bombers for Pakistan

+
Shrl Ram Krishan Gupta:
Sbri A. M. Tarig:
Shrimati Mafida Abmed:
L 3 Bhri Narayamankutty
Menon:
Shrl Pannoose:
{ Shri Hem Raj:

Will the Prime Minister be pleased
to state.

(a) whether it 1s a fact that USA
has provided Pakistan with a large
nwmoer o1 Sei-bEniervombers and
hght Jet-bombers under the Mutua.
Secunity Programme,

(b) whether the Government of
India have brought to the notice of
the US authorities that their supply
of mibtary equipment and arcrafis
to Pakistan has produced strong ad-
verse reactions in this country,

(c) if so, whether any reply has
been received from the US Govern-
ment, and

(d) the nature of the reply recen-
ed9

The PDeputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) The United States Defence De-
partment has announced that the
USA s providing Pakistan with 2
moderate number of jet fighte:r bom-
bers and light jet bombers under tur
Mutual Secunty Programme

(b) Yes, Sir

(¢) and (d) The general line of
reply of the US guthorities has been
that military assistance under the
Mutual Secunty Act, 1954, as amend-
ed, limits the use of the military a.a
solely for the purpose of interaa.
secunty and legitimate seM.defence
of the recelving country

Oral Answers )
U.8. Military Ald o Pakistan

+
Shri D, C. Sharma:

| Shri Nath Pai:

W1l the Prime Minister be pleased
to state:

(a) whether the Government of
India have studied the report of @&
Presidential Commuttee of USA.
which was asked to find out if the
pakistan Army was bemng bult up
with United States assistance agamst
the Soviet Union or India, and which
found that ‘certamly some part of
p;:mtm‘s fears had to do with India",
ap

(b) if so, the reactions of Govern-
ment thereto?

The Deputy Minister of External
Affairs (Shrimatfi Lakshmi Menon):
(4} The Presidential Committee 1n
question was appomted to study US
Military Aid programmes The two
Interim Reports which this Committee
have 1ssued deal with general policies
and do mot refer to Palistan speci-
fically by name

According to Press reports, in the
course of his testimony before the US.
House of Representatives, the Chair-
man of thus Commuttee, Mr Wilham
H Draper stated on July 23, 1858, that
Senator Fulbright, Chairman of the
US Senate Foreign Relations Com-
mittee had asked the Draper Com-
mittee to ascertain whether or not the
pakistan army was bemg bwlt up
with US assistance agamst the Soviets
or against India, and that, after a visit
to Pakistan early this year, the Draper
Commuttee had found that “certainly
<ome parts of Pakistan’s fears had to
do with India”

{b) Government have stated on a
pumber of occasions that this obsession
gn the part of Pakistan about a mih-

tary threat from India is entirely base-
jess



£
£
E

military equipment

or less to that effect. It 15 rather diffi-
cult to say categorically what they
amount to, but as just now stated in
answer to another question, in fact,
it has been used agamnst India.

Shri Hem Barua: In answer to this
question, the Deputy Minister said that
the United States has informed Pakis-
tan that so far as the use of the United
States mulitary aid is concerned, it is
limited to certain occasions. May 1
know whether in using the United
Btatez fighter for ghooting down our
Canberra they fufilled these condi-
tions or not? Whether that has been
found out from the United States Gov-
ernment by our Government by now
is the guestion.

Shri Jawaharial Nehru: Obviously,
Bir, that can fulfil no condition at all
It is without condition.

This is our opiniog, namely, that it

not fulfil any condition whatso-
ever and thiz was misused, when it
was used against us in shooting down
the Canberra. I want to know whe-
ther it has been brought to the notice
of the United States Government and
whether they have replied to our
uestion.

Bhrl Jawabarial Nehru: Yes, Sir. It
hag been brought to the notice of the
United States Government more than
once and with considerable clarity, if
1 may say 0.

Myr. Bptaker: Bhri Nath Pal.

gfates stated that Pakistan's present
miilitary and defence build-up is far
td excess of her legjtimate wmilitary
réquirements. In the light of this and
of the fact that they have been supply-
ipg Pekistan with military equipment,
afe we taking adequate steps to see
tnat our defence is adequate too?

Shri Jawabarial Nebhru: It is a ques-
tion of our defence being adequate or
not. Naturally, Government is inter-
ested in keeping the defence adequate
and to take steps to that end.

Shrl Harish Chandra Mathur: May
1 know 1if, after this evidence before
the Commitiee there, the Government
of India have further pursued this
matter and, if s0, to what effect?

Shri Jawaharlal Nehra: It is g
matter for the Committee of Congress
there How we can pursue it in that
¢ommittee or in Congress, I do not
ynow. But the general question is
always there for us to take up.

Shri Kasliwal: Az some hon. Mem-
pers said there were some debates in
the United States Congress about
prilitary aid to Pakistan snd it appears
plso from press reports that the
President of Pakistan had protested
sRainst the limitation of military aid
t0 Pakistan. May I know whether
(overnment have any information as
to what is the reaction of the United
gtates Government to the protast of
the Pakistan President to this?
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Shri Jawahsrinl Nebhra: I cannot
snswer a hypothetical gquestion—~of
what private reactions there may be.

ment as to how these amphibious
trucks are going to be utilised by the
Pak army, as there is no waterways
between Pakistan and Soviet Russia
or between China and Pakistan?

Shri Jawaharial Nehra: We have
received reports about these amphi-
bious wehicles. At one time these
reports were denied by the United
States authorities. But at the same
time, from some other sources, it does
appear that some amphibious wvehicles
have been received. As to for what
purpose they are received, it iz not
normally likely that these amphibians
are going to climb the Himalayas,
either to the east or to the west.

Indians in Ceylon

.1-
Shri Shree Narayan Das:
Shri Radha Baman:
Shrl Raghunath Singh
Shri Bishwanath Roy
Shri N. . Munisamy:
Shxi Asmar:

| Shri Subblak Ambalam:
Will the Prime Minister be pleased
to state:
. (a) the putcome of the negotiations
and discuasions between the Govern-

o
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ments of Ceylon and India on the pro-
blem of persons of Indian ongin .
residing In Ceylon;

{(b) whether talks in this connection
have been finalised or are still con-
tinuing; and

(c) the nature of specific proposals
discussed in this regard?

The Deputy Minister of Extermal
Affalrs (Bhrimatl Lakshmi Menom):
{a) No formal discussions have been
held with the Ceylon Govermment in
the recent past on the problem of
persons of Indian origin in Ceylon.

(b) and (¢). In view of what has
just been stated, these questions do
not arise.

Skri Bhree Naraysa Das: May 1
know whether there is any likelihood
of such negotiations being started in
the near future?

The Prime Minister and Minister of
Externasl Affairs (Shri Jawaharial
Nehra): No, Bir, not in the near future.
There is always a likelihood of their
taking place, but there is no imme-
diste date or proposal for that.

Shri Shree Narayan Das: May
know whether there has been

[ ]
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Shri Jawaharial Nehra: I do not
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Mr. Speaker: The guestion is vague.

Dr. M. 8. Aney: May I know the
number of Indians who have become
nationals of Ceylon and the number
of applications which have been
rejected?

Shri Jawaharial Nehru: I think there
is & question today in regard to that

Shrimati Lakshmi Menon: The num-
ber of applications filed was 2,37,034
and the number of persons covered by
these applications was 8 5 lakhs The
number of persons granted Ceylon
citizenship up to the end of Apnl,
1850 15 1,03,570

Shri Tangamani: May I know
whether those citizens m Ceylon of
Indian origin who have apphied for
atizenship rights, which were demed
to them, are now asked to leave the
country and go to India and if so,
whether we have got the list of
persons who are asked to come to
India?

Shrimatl Lakshmi Menon: They are
already citizens, they cannot apply for
citizenship rights

Shrl Tangamani: The hon Deputy
Minster just now stated that out of a
number of applications, only 1 lakh
and odd applications have been con-
sidered I would hke to know the
position of those people whose appl-
cations have not been consmdered or
rejected.

8hri Jawaharlal Nehru: They remain
in Ceylon in a somewhat uncertain
polhitical condition They cannot be
asked to leave Ceylon, because there
18 no country which claimsg them as
citizens They cannot come to India
till we accept them as our citizens
Therefore, they remain in Ceylon

Shri N. B. Munisamy: May I know
whether there 1s a proposal before
Govermment to accord citizenship
nght to those persons residing
Ceylon whose applications have been
rejected, m case they accept our
citivenship nghts?
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taken up and considered m %hmmm
way, may I know whether our Gov-
ernment 1s taking any steps to pursue
this matter and settle it as early as
possible?

Shri Jawahearlal Nebru: I do not
think any talks with our President
can be brought mnto the picture here.
They are not formal talks in that
sense They are expressions of good-
will, which are welcome, of course.
But this subject 1s all the time before
us, before our High Commussioner, 1t
15 never allowed to lapse

Employment Out-look

Shri Harish Chandra

Mathur:
Shri Panigrahi:
*5 { Shri 8. M. Banerjee:
Shri Jagdish Awasthi:
Shri Ram Krishan Gapta,
Shri Hem Raj:
| Shri Anthony Pillal:

Will the Minister of Labour and
Employment be pleased to state

(a) the latest estimate of unemploy-
ment (1) educated, and (n) others in
non-agricultural section, and

(b) the employment out-lock dur-
ing the remaimning 2 years of the
Second Five Year Plan?

The Deputy Minister of Labour
(Shri Abtd All): (a) No estimate of
unemployment 1s available However,
the Employment Exchange statistics
indicate that there were 128 lakhs
seeking work at the Employment
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Exchanges in the country at the end
of May, 1980,

(b) The employment potential in
the last 2 years of the Plan is estimated
to be 3'5 millions.

Shri Harish Chandra Mathur: May

know whether Government have
decided upon any scheme for periodical
labour force survey and if so, what is
the nature of the scheme and whether
any steps have been taken?

The Minister of Labour and Empioy-
ment and Planning (Bhrl Nanda): We
had recently the first session of the
Central Employment Committee where
this question along with others was
taken up. Our scheme about employ-
ment warket information is yielding
good results, enlarging the field of
mformation about employment. This
other 1dea about the labour force
survey 1s engaging our attention with
the help of the State Governments

Shri Harish Chandra Mathur: Is it
a fact that since 1856 the number of
unemployed has gone up by 50 per
cent.” It was 76 lakhs in 1956 and
it is more than 12 lakhs now Have
the Central Commttee suggested any
ways to accelerate the employment
potential during the rest of these two
years?

Skri Nanda: The inference made by
hon Member from the figures of
Ais hive register 1s not quite corrcet
We cannot say that unemployment
has jumped up by that ratio That 1s
not the significance of those figures,
It means, however, that unemploy-
ment has increased As to the
measures that have to be taken, the
Central Employment Committee have
&iven  thought to it and they have
appomnted sub-committees to deal with
this matter. Now a panel of econo-
mists 1s meeting to consider this ques-
tion very shortly.

Panigrahi: The Planning Com-
. deddeq to give appomtment
10 12 million new hands during the
Plan period. Out of the 12
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million, how many millions have been,
appointed during these four years?

Shri Nanda: A very rough estimate.
has been made and it appears that
new employment generated in the
non-agricultural sector may be a little
above a million a year. It is expect-
ed that during the remaining two.
vears, the rate will have been acce-
lerated, because of larger investments
to be made proportionately and we.
may be attaining the figure of 65
millions in the non-agricultural sector.
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doles, how are you going to solve this
problem at all?

Shri Nanda: Unemployment dole is

thave doubled it as compared to the
First Plan.

Shri B. K. Galkwad: What is the
latest estimate of agriculturally un-
employed persons who do not get
employment for about 8 to 10 months
in the year?

Shri Nanda: These figures are
analysed mn the employment
exchanges. I can furnish the details.

Plants for Basic Drugs

o+
Shri Subodh Hansds:
Shri Ram Krishan Gupia:
. Samanta:
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EEE;

Al
i

JHHELT
B &
; 5

;E

Will the Manister of Commerce and
Industry be pleased to refer to the
rveply given to Btarred Question No.
1365, on the 19th March, 1959 and
state:

(a) whether Governrent have since
esnsidered the Report of the Soviet

Experts in sonnection with the seiting
uwp of production units of basic drugs;

(b) if so, the nature of decizioms
taken thereon;

(¢) the estimates for different pro-
jects to be undertaken; and

{d) the progress made so far, in the *
getting up of planty for basic drugs?

The Minister of Indwtry (Bhe
Manubhai Shah): (a) Yes, Sir.

{b) An agreement has been entered
into with the Government of the
U.SSR. for co-operation in eatablish-
ing State enterprises for the manu-
facture of drugs, medicines and sur-
gical instruments. Copies of agree-
ment are available in the Parliament
Library. Government have taken a
decsion o proceed further with the
Projects.

{(¢) and (d). Preliminary estimates
in regard to these projects have been
furnished to the House in the state-
ment laid on the Table of the House
on 18th March, 1058. Further work
jn regard to obtmining final estimates
is proceeding both in India and
USSR,

Shri Subodh Hansda: May I know
whether the location of the basic drug
plants has been finalized angd, if so,
the name of the place? May I also
know the various conditions and re-
quirements that have been taken into
consideration in finalising this loca-

Shri Manubhal Shah: We expect the
yeport of the Location Commuttee dur-
ing this month. And it is our policy
that, given the overall economic con-
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og, Shri Nagi Reddy:
Shri T. B. Vittal Bao:

Will the Minister of Commeree and
Indusiry be pleased to refer to the re-
ply given to Starred Question No. 882
on the 26th February, 1850 and state:

(a) whether the negotiations with
the German Democratic Republic for
the supply of the capital equipment
for the Andhra Paper Mills, Rajah-
mundry, have been concluded;

(b) if not, what are the reasons for
the delay; and

(c) whether the expansion pro-
gramme is likely to be started in the
Second Five Year Plan period?

The Minister of Industry (Shbri
Manubhai Shah): (a) and (b). Since
the quotation received from the Ger-
man Democratic Republic was high
and required further scrutiny, the
services of experts from the German
Democratic Republic are being obtain-
ed at the request of the Andhra Pra-
desh Government to make an on the
spot study and discuss technical de-
tails of the plant offered. Negotiations
are therefore continuing.

(c) The expansion will go forward
during the Second Plan period but
may be completed early in the Third
Plan.

Shri Nagi Reddy: May I know
when the request has been made to
the German Democratic Republic to
send their experts and whether we
expect to receive any further re-
port from them within this year?

Shri Manubhai Shah: I think so.
Within this year the experts would

Shri Heda: What would be the total
production when this expansion has
been effected?

Shri T. B. Vittal Rao: The hon. Min-
ister has stated that the quotation of
the German Democratic Republic was
much higher. May I know by what
percentage it was higher?

Shri Manubhai Shah: It would not
be very correct to disclose it, but it
was excessively high.

Aocident In Soap-Stone Mine

4+
Shri Raghunath Singh:

*8. { Pandit D. N. Tiwary:
Lsm Muhammed FElias:

Will the Mmiste:r of Labour and
Employment be pleased to state:

(a) whether it is a fact that eight
workers were buried alive on the 12th
May. 1859 as a rezull of an accident
that took place in soap-stone mines
1n village SBudimalla of Yalendu taluka
at a distance of about 180 miles from
Hyderabad; and

{b) if so, the cause of the accident?
The Deputy Minister of Labour
(Shri Abid Ali}: (a) Yes.

(b) The accident was due to a fail
of side of the quarry.
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Shri Muhammed Elias: May I know
whether any enquiry has been made
by the Mining Inspector before this
accident has occurred 1n this mine?

Shri Abid Ali: No Sir.

Bhrl Muhammed Ellas: Why?

Shri Abid All: I have said that this
particular lessee has commutted
several breaches of the Act.

Pandit D. N. Tiwary: May 1 know
whether any action has been taken
against the proprietor, that is to say
whether any prosecution is being
launched?

Bhri Abld A¥: Under several sec-
tions of the Mines Act action 1s being
taken; also the cancellation of the
lease.

Shri Mubammed Elas: May I know
-whether any prosecution has been
Iaunched aguinst the mine-owner for
this accident?
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Shri Abld All: I have just said that
they are being launched.

Purchase of Raw Jute by State Trad-
ing Cerporation

*10. Shri Surendranath Dwivedy;
Will the Munister of Commerce and
Industry be pleased to state:

{a) whether Government propose
to continue their policy of purchase
of raw jute through the State Trad-
ing Corporation during the next ses-
sion; and

(b) whether any assessment has
been made as to the benefit made
ava:lable to the jute-growers on
account of purchase by the State
Trading Corporation?

The Minister of Commerce (Shri
Kanange): (a) The future policy is
under consideration.

{b) Yes, Sir As a result of State ~
Trading Corporation’s purchases coup.
led with some exporis and additional
purchases made by jute mills, prices
rose by about a half to one rupee per
maund in relation to Assam Bottoms
at Calcutta. L

Shri Surendranath Dwivedy: May I
know whether the scheme was intro-
duced only last year?

duce was already sold by the produ-

cers in the private market and so the

grice?tlm the growers got was very
ttle

Bhri Eanungo: Because the prices
did not improve with the progress of
the season, that is exactly why the
scheme was launched.

Shri A. C. Guha: May I know the
total quantity purchased by the STC
and at what price as also the quantity
exported by the STC?
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Shri Ksawmgo: The total quantity
purchased was somewhere about
70,000 maunds.

Shri A. C. Guba: How many bales?

Shri Kanungo: It is 400 maunds in
a bale. The rest is arithmetic. The
exports were supposed to be some-
where around two lakh bales and is
still progressing.

Shri Tyagl: Have any efforts been
made to organise these jute growers
into co-operative societies?

Shri Kanungo: Where the co-
operative movement is strong they
have been organised well but where
it is not strong this has not deen
done,

Shri Tyagl: Is it the intention to
transfer the purchase of jute to these
co-operative societtes as and when

they are organised?

Shri Kanunge: No, Sir. The State
Trading Corporation’s policy is to
purchase through co-operative societ-
ies only.

Shri Ansar Harvani: Is it a fact that
ever since the State Trading Cor-
poration has entered the market the
export of jute has decreased?

Shri Kanungo: Yes, Sir. In fact,
export was made by STC alone.

8hri A. C. Guha: How far the Gov-
ernment’s policy of putting up the co-
operative organisations to act as agents
of the STC has been successful and
what is the programme for the next
year for putting up co-operative or-
ganisation?

shri Eanongo: I mentioned that
the co-operative societies in some
States are strong, tli::t is, where the
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Irom the co-operatives. We do hope
that every State concerned will or-
ganise them. Many of them have al-
ready organised good co-operatives.
We do also hope that better co-oper-
atives will be organised and all our
Purchases will be made from them
only.

Shri Damani: May I know as to
what Government propose to do with
the jute which they intend (o pur-
chase through the STC or through
other institutions? Do they want to
i:]:m'tit or sell it in the local mar-

t?

Shri Kanungo: Both. The purpose
is to enter into the market when the
market goes down.

Shri Surendranath Dwivedy: Wil!
Government consider the necessity of
fixing a minimum price of jute in
order to ensure a fair return to the
growers?

Shri Kanungo: No, Sir. Several
committees have gone into this ques-
tion and have decidad that the stage
hss not come to fix a minimum price.
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Shri Vajpayee: May I know if any
‘teps are being taken to provide legal
assistance to those Indian nationals
who are rotting behind prison barz in
Pakistan and, if so, to what extent?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nebru): No, Sir. So far as we know
no steps have been taken to provide
legal assistance. Generally speaking,
we do not even know that there is
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Shri Jawabarial Nehru: It is part of
& genersl question, Sir. I could not
answer it off-hand.

Shri Tridib Xamar Chandhuri: Is
the hon. Prime Minister aware that
in some cases of kidnapping the per-
sons concerned were put before
military courts for trial? Was our
Mission in Pakistan notified of :hese
trials and did our Mission take any
steps to interview them or provide
any kind of assistance, legal or other-
wise, to these persons?

Shri Jawaharial Nehru: Wlhere
Indian nationals are concerned it is
the business of our Mission fhere to
find out as to what has happened to
them and to give such assistance as it
can. That 1s the general position, but
if the hon Member wants to know
about any particular case I can
enguire.

Shri Tridib Eumar Chaudhuri: I
want to know whether those Missions
have found out.

Bhri Vajpayee: May I know. . ..

Mr. Speaker: Hon. Member ask
general questionx. What is the use of
that?

Shri Vajpayee: When a particular
information i1s not forthcoming, what
are Members to do? I would like to-
know whether any Indian official in
Pakistan has visited any Indian
national in prison in Pakistan uptill
now. .

Shri Jawaharial Nehru: That ques-
tion I cannot straightaway answer.

Mr. Speaker: Next guestipn.

Shri Vidya Charan Sbukia: No. 12.

Shri Subiman Ghose: I request that
‘question No. 43 might also be taken
up with it.

Mr, Speaker: Will the hon, Minister-
answer both together? Question No. 43
relates to demarcation of boundaries.

Shri Jawaharial Nehru: [ do not
think it has anything to do with it,
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Demaroation of Inde-Pakistan Boeder

Will the Prime Mininter be pleased
“to refer to the reply given to Starred
Question No. 1241 on the 16th March,
1959 and state:

(a) the further progress made in
regard to the demarcation of Indo-
Pakistan border;

(b) whether the Patharia Forest
area has since been demarcated:

{¢) the steps taken to get the forci-
ble occupation of Tukergram by Pakis-
tan vacated;

(d) whether 1t is a fact that the
Palkustan Government have made some
claims on a portion of Rann of Cutch
on the Western border; and

(e) 1if so, what is the present posi-
tion 1n thus respect?

The Deputy Minister of External
Affairs (Bhrimati Lakshmi Menon):
(a) A statement showing the progress
is laid on the Table of the House [See
Appendix I, annexure No 1]

{b) No, Bir.

(c) The Pakistan Government have
been urged 1o arrange a meeting bet-
ween the Chief Secretaries of Assam
and East Pakistan, as envisaged in the
Agreement between the Pnme Minis-
ters of India and Pakistan in Septem-
ber, 1858,

(d) Yes, Sir.

(e) In a Note to the Government of
Pakistan in February, 1959, it was
pointed out that the claims were
groundless and fanciful. No reply has
been received to this Note.

Demarcation of Boundary

*43, Shri Subiman Ghose: Will the
Prime Minister be pleased to state:

(a) whether any map has been pub-
lished in pursuance of Annexure B of
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the Radeliffe Awsrd regarding Bengal
nd Sylhet;

(b) if so, under whose supervision
And authority the map has been pub-
hﬂieﬂ; .

(c) the bagis on which demarcation
of boundary between Bengal and Syl-
het has been done; and

(d) if the reply to part (a) be in
the negative, why no steps were taken
for its publication up Il now?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) to (d). The Radcliffe Awards did
hot enjoin either the Government of
India or the Government of Pakistan
to publish any maps in accordance
With the Annexures to the Awards
The<e Annexures, in so far as they
Consisted of maps, were appended to
the Awards purely for purposes of
illustration, and 1t was specifically
Stated in the Awards that, if there
Vras any divergence between the
description and the map annexed, the
description should prevail

The Radchffe Award on the boun-
dary between West Bengal and East
Pakistan contained an Annexure ‘B,
boing the relevant map., This An-
Nexure did not deal with Sylhet, the
Televant map in which case was the
Map marked °‘A’, attached to the
Radcliffe Award on the partition of
Sylhet district.

Demarcation of the West Bengal—
East Pakistan boundary has been
Yndertaken in accordance with the
Qescription contained in the Radcliffe
8nd Bagge Awards. Some 90 miles of
this border have yet to be demarcated.
Tlemarcation of the Cachar (Assam)—
Sylhet sector remains suspended be-
cause of disputes relating to the
Patharia Reserve Forest and the case
Gf the river Kusyara. Detailed maps
Can be prepared only after demarca-
tion has been completed.

Shri Vidya Charan Shukia: This
Question of transfer of territories as
envisaged by the Nehru-Noon Agree-
Tnent was referred by the Union Presi-
dent to the Supreme Court. Has any
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reply been received from the Supreme
Court? 1If not, by what time do the
Government expect a reply to be
recelved from there?

Shrimati Lakshmi Menon: Heauing
has been fixed for October

Skei Raghunath Singk rose—
Mr. Speaker: Shn Rgghunath Singh

Bhrl Vidya Charan Shukla: May [

Mr. Speaker: 1 have called Shn
Raghunath Bingh

off vwnw fag @ wedle W
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feqr gy °

Shrimati Lakshmi Menon: Thire 1s
another question. Sir, about expenase

Shrimati Mafida Abhmed: Is 1* not a
fact that the survey of Tukergram has
already been completed by Paki.tan
officials and the Pakistan Government
are now collecting revenue from the
villager. of that village®

Shrimati Lakshmi Menon: It 1 a
fact that some taxes are collected by
th: Pakictan authorities from Tuker-
gram

Shri Hem Barua: s 1t a fac'—or
how much 15 true—that this Nehru-
Noon agrzement has lost its sanctity
with General Ayub's Government' If
so, are we to understand that Tuker-
gram which was to be delivered back
toe us according to the terms cf the
Nchru-Noon agreement 1s a lost case
for us*

Shrimati Lakshmi Menon:
matter of opinion

The Prime Minisier and Minister of
External Affairs (Shri Jawaharlal
Nehru): No, Sir, we are nol to under-
stand thar

138 LSD—3.

It 15 a
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Shri Hem .Barua rose—
Mr. Speaker: It 1z not a Jost case

Shrl Hem Parua: Sir, the first part
of my question 1s not answered I ask-
ed whether this Nehru-Noon agree-
ment has lost its sanctity with General
Ayub's Government, and if 1t hasx
whether we are to understand that
Tukergram which was to be dehvered
back to us under the Nehru-Noon
agreement, since 1t has lost its sanctity,
15 a lost case with us Therefore 1t 1s
n two perts.

Mr. Bpeaker: I do not know 1if any
hon Member will be expected to say
anything about sanctity or otherwise.
If 1t has been declared that he is not
RoIng to accept it, that is another mat-
ter Ag regards whether 1t has lost its
sanctity, God alone knows what
sanctity 1s

Shri Snbiman Ghose: As regards the
disputes those referred to the
Radchiffe Tribunal and the Bagge Tri-
bunal, we find that the Bagge Tn-
bunal was unanmimous so far as the
demarcation of Patharia Forest 1s con-
cerned and accepted the Radchifte
Award 1egarding this demarcation of
boundary Mav 1 know what ire the
points that arnse now?

Shri Jawaharial Nehru: Points about
Patharia Forests® Points about what?

Shri Tridib Kumar Chandhuri: \Why
Pakistan 1s refusing to demarcate It

Shri Jawaharial Nehru: According
to us, becau.e of lack of reason and
lack of logic How am I to 2n.wer on
behalf of Pakistan?

Loans to Industrial Concerns

*13. Shri C. K. Bhattacharyya: Wili
the Minister of Rehabilitation and
Minority Affairs be pleased to state.

(a) whether 1t has heen found that
many of the industrial concerns to
which j0an. have been sanctioned for
providing employment to displaced
persons from East Pakistan were pot
financially or otherwive capabls of
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either expanding their existing estab-
:?neaaurotmniumm;

(b) whether investigations have
been made into the cases of these in-
dustrial concerns? -

The Deputy Minister of Rehabilita-
tion (Shri P. 5. Naskar): (a) Some of
the industirial concerns to whom fin-
ancial assistance has been given have
not been able to fully implement their
achemes due to lack of funds, irregular
and uncertain supplies of raw mate-
rials, lack of skilled workers, increase
in the cost of construction etc.

(b) Yes.

Shri C. K. Bhattacharyya: What is
the total amount of money spent in
these loans up till now and what is the
total number of refugees who have
been provided for?

Shri P, 8. Naskar: The total amount
of money sanctioned 15 Rs. 300 lakhs
and the expected employment 1
11,500. The money drawn up to 3lst
January 1958 1s Rs. 191 Iakhs and the
employment given is 3,493,

Bhri C. K. Bhattacharyya: Will the
hon. Minister kindly let us have a
statement of the names of all these
concerns to whom money has  been
advanced and who have not been able
to provide the number of refugees
asked for?

Mr, Speaker: The names of officer=?

Shri C. K. Bhattacharyya: I wanted
to have a statement containing the
names of the concerns to whom loans
have been given but who have not
been able to provide the required
number of refugees.

Skri P. 8. Naskar: We have circulat-
ed » note on the industrial schemes
fo the hon. Members of this llouse a
few months ago.

Shri Tridib Kumar Chandhurl: May
I know if the Government propose to
appoint a screening committes to go
through all these schemes and the
reasons for which these concerns have
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been unable to do what under-
tock to do. b

enquired into it departmentally, but
mm.mhm%m
8 suggestion for action,

Shri Tridlb Kumar Chaadburi: No.
I wanted to know whether any screen-

whether they have done it.

Shri P. 8. Naskar: Yes, Sir. When
I say “depsrtmentally” it means in-
cluding the West Bengal Government.
There was a screening committee,
departmentally.

Shrimati Renu Chakravartty: In
view of the answer given by the
Deputy Minister that almost two
crores of rupees have been spent and
the number of refugees who were to
be given employment have not been
Eiven empiloyment, may I know what
was the machinery of the department
to check, at every stage, the spending
of the money as well as the progress
of the work? =

Shri P. 8. Naskar: Yeg, Sir, the State
Government did their job and that is
;‘!}ywhmwtﬂlemﬁm“lth

ay

Shrimati Renu Chakravartty: We
would like to know how they found it
out after three years, when they say
:.hl'l they did their job all along the
ine.

Shri P. 8. Naskar: The position is
this, We have set up a Rehabilitation
Industrial Corporation to set up indus-

“tmes in West Bengal in the private

sector or in the public sector as they
think best.

Shri Hem Barua: May 1 know
whether the attention of Government
has been drawn to a statement made
by a Madhya Pradesh Government
official to the effect that the work in
Dandakaranya is being slowed down
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Mr. Bpeaker: Shri Banerjee:,

Shri 5. M. Banerjee: In reply to
part (b) of the question the hon
ninlner said “Yes”, meaning  that

investigations are known and who are
the officers, whether of the Central or
b{ the State Government, who have
investigated the cases?

Shri P. 8. Naskar: As I saad, the
enquiry was departmental. Officers
of our Minstry, officers of the Com-
merce &and Industry Ministry and
officers of the West Bengal Govern-
ment were assocrated with it

Shri 5. M. Banerjee: Will the report
be laid on the Table? It 1s a serious
matter

ot e v - w7 weRm q
d xaardd e f wawsi S A
fear war, war W fawtfer &t of
qragr ?
Shri P. 8, Naskar: Yes, Sir, the pro-
perty 15 hypothecated.

Herobhanga Colony

o14, {smu Renu Chakravarity:
Shri 8. M. Banerjee:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
:‘Ilh'.

(a) whether any portien of land
reclaimed at Herobhanga has been
distributed to refugee families
settled there;
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(b) whether the high school to be
set up in that colony has been started;
and

ic) what is the time gchedule for
rehabilitation of these families?

The Deputy Miaister of Rehabilita-
tion (Shri P, B. Naskar): (a) Yes. 182
displaced famulies have been allotted
land at Herobhanga.

(b) One Juruor High School has
been started locally.

fey Distribution of land is schedul-
ed to be completed soon.

Shrimati Renu Chakravartty: May I
know 1if 1t 1s a fact, what has appeared
in the press, that experts are now
being brought from the Central Gov-
ernment to the area and they have
said that this area cannot be cultivated
before flve years, and whether Gov-
emment has taken any decision as to
what to do 1n the future”

Shri P. B. Naskar: Yes, Sir, there
was some enquiry about experts from
the Government of India side, and
we have passed over his recommenda-
tion to the State Government for
necegsary action.

Bhrimati Renu Chakravarity: May 1
know whether any information has
been gathered from the local agricul-
turists regarding the time ~hich is
needed for making thiz ares cultivable
after bunding and, if so, whether {here
15 a discrepancy between the expert
opinion and that of the local agricul-
turists?

Shri P. 8, Naskar: The experts visit-
ed the site and when they made their
decision they took all these things
mnto considerafion

Shrimati Rena Chakravartty: With-
in what time will the rest of the
refugee families be given the land
which has already been buunded?

Bhri P. 8. Naskar: It is in the pro-
cess of being implemented. The
families are being given the land, Sir,
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Closure of Textile Mills

Shri §. M. Banerjee:
Shri Jagdiah Awakthi:
15, | Shrl Nagi Reddy:
* < Shri N. R. Munisamy:
Bhri Bhree Narayan Das:
| 8hrl Radha Raman:

Will the Minister of Commerce and
Industry be pleased to state

{a) the total number of textile mills
which have completely closed down
and the number of units working with
reduced working hours as on the 31st
July 1959 (State-wise),

{b) whether some of the .losed tex-
tile mills have restarted and if so
their names

(c) whether any State Goveinment
have offered to reopen <ome of the
closed mills ,

(d) if so their names and on v hat
terms and conditions, and

(e) the esumated loss in production
as a result of closure of mills in 1959”7

The Minister of Commerce (Shri
Kanunge): (a) to (e) A statement 1s
laid on the Table of the House [See
Appendix I, annexure No 2]

Shri S. M Banerjee: The number of
mulis closed 15 given as thirty-nine I
want to know whether Governmenl!
contempiate to take more mills after
investigation and, 1if 20, the numbeyr of
such mulls and the States 1n  “hich
they are situate”

The Minister of Commerve and In-
dustry (Shri Lal Bahadur Shastri):
This question has been engaging our
attention for some time, and recently
I have decided to hold a meeting with
the Textile Commissioner and other
officers concerned to consider over the
matter as to how many mills which
are closed but could be economicallv
run should be taken by others or by
the State Governments That matter
will be conmidered very soon, and, if
posstble, I might inform the House at
a later stage as to what action vve pro-
pose to take

Mr. Bpeaker: The Question hour is
over

AUGUST 3§, 1959
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Robabliitation Colenies in Delli

*6. Shri D. C. Sharma: Will the
Minister of Rehabilitation ang Mine-
rity Affalrs be pleased to refer to
the replies given to Unstarred Ques-
tion No 1242 on the 3rd March, 19560
and Unstarred Question No 4269 on
the 8th May, 1859 and state-

(a) the further progress made so0
far, in providing street lighting,
water mains, roads, drainage ete In
the rehabilitation colenies m Delh;
and

(b) how far the work of providing
streel lhighting and interna] water
supply in Bharat Nagar colony has
progressed?

The Deputy Minister of Rehabili-
tation (Shri P 8§ Naskar): (a) A
statement showing the latest pomtion
regarding the progress of develop-
ment 1n the various rehabilitation
colonies 1n Delhi, 1s placed on the
Table of the Sabha ([See Appendix I
annexure No 3]

(b) The work of street lighting 1s
m progress and esumates for inter-
nal distmbution system for water
have been framed by Dellu Munici-
pal Corporation and referred by
them to ther Water Supply and
Sewage Disposal Committee

wawr wtg

*3g o) gpewdcwer, W
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Echabilitation of Displaced Persons
in UP

Shri Subiman Ghose:
“17. Shri Pahadix:
[ Shri 8. A. Mehadi:

Will the Miruster of Rehabilitation
and Minority Affairs be pleased to
state:

(a) whether 1t 1s a fact that from
July, 1859 refugees from East Pakis-
tan are being rehabilitated or are
proposed to be rehabilitated in Naini-
tal, Pilibhit, Rampore, and Bijnor
Districts of Uttar Pradesh;

(b) if so, how many families will
be rehabilitated and the amount of

money to be spent for the purpose;

{c) how much of it will be spent
bv Government of India and how
much by the Governments of Uttar
Pradesh and West Bengal; and

(d) the reasons for rebabilitating
these families 1n Uttar Pradesh in-
stead of Dandakaranya?

The Deputy Minister of Rehabilita-
tion (Shri P. 8. Naskar): (a) to (c).
In January, 1958, the Government of
Uttar Pradesh agreed to rehabilitate
3,000 displaced famulies from East
Pakistan 1n addition to g thousand
families resettled in the Nainital
Tarai Colonization Areg prior to 1054
Schemes have alresdy been sanction-
ed for the rehabilitation of 2,407 dis-
placed famihies in the districts of
Nainital, Pilibhit, Rampur, Bij and
Bahrwich, and 134 in the Tarai Colo~

expenditure on the rehabilitation of
these 3,000 families estimated at about

Rs. 1'5 crores will be borne by the
Government of India.
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time, the process of rehabilitation in
West Bengal and other States where
suitable land can be found is conti-
nuing.
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Musliy Celliery, Ranigunj
*19. Shri T. B, Vittal Rao: Will the

(a) whether it is a fuct that the
Muslia Colliery in Ranigunj Cosl belt
has been closed down since Decem-
ber, 1958;

(b) if so, the reasons for its closure;

(c) whether any prosecution hay
been launched against the manage-
ment for violation of safety laws;

(d) whether Government have re-
ceived any representation from the
Indian Mines Workers Federation re-
garding the violations of safety laws
m. this, minr, and,

(e) if so, the action taken thereon?

The Deputy Minlsier of Labeur (Shri
Abid AN): (a) Yes

(b) The rmne was closed due to an
ignition of fire damp in an under-
ground district which resulted in a
fire

(c) None
(d) Yes

{(#) Op enquiry it was found that
most of the matters complained of
were not correct

Export of Cloth to Sadan

*20 Shri Damani: Will the Minis=~
ter of Commerce and Industry be
pleased to state:

(a) whether protracted lul] In
India's cloth trade with Budan has
ended;

(b) how far the Sudanese Govern-
ment has facilitated import of Indian
cloth; and

(c} the extent to which the export
of Indian cloth to Sudan has incress-
od?

The Depuly Ministey of Commeree
and Industry (Shri Satish Chandra):
(a) Yes Bir.
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(b) Import licences for grey cloth
and sarees were issued in February
and In Mag-June, 1880, Since 1st
July, 1989 import of cotton textiles of
cif. value less than 14 piastres or
35 pence per yard has been placed on
the 0.G.L

(e) Cotton textlles are known to
have been exported during the last
quarter, but exact statistical informa-
tion is still awaited.

Bxpert of Lemengrass Seods and
Roots

*21. Shri N. Keshava: Will the

Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that Gov-
ernment nave decided Yo license
lemongras: seeds and roots for ex-
port; and

(b) if so, on what bams will the
licences be granted?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) No, Sir

(b) Does not anse

Weavers' Co-operative Socleties in
Bihar

*22 Pandit D N, Tiwary: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No 2053 on the
27th Aprl, 1859 and state:

(a) whether the Bihar Govern-
ment have furnished a detailed ac-
count for the additional funds requir-
¢d to reimburse the rebate claims to
Weavers' Co-operative Societies;

(b) if so, the amount of additional
fund required to be re-imbursed; and

(c) whether the allotment has been
made?

The Minister of Commerce (Shri
Kanunge): (a) to (c). A provisional
report of the additiona] amount that
will be required to meet rebate claims
upto the end of March, 1059 has been
from the Bihar Government.

i
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8ome claims are stated to be under
scrutiny and & final report 1s ex-
pected to be received shortly.

Fire in ‘India 1958' Exhibition

*23. Shri Assar: Will the Minster
of Commerce and Industry be pleased
to Tefer to the statement made in
Lok Sabha on the 27th April, 1958
and state:

(a) whether Government have since
completed the inquiry about the fire
that broke out in one of the pavilions
at the Exhibition grounds in April,
1959:

(b) if so, what are the findings;
and

(c) the action taken by Govern-
ment agmnst persons responsible for
the accident?

The Deputy Minister of Commerce
apd Industry (Shri Satish Chandra):
(a) Yes, Sir.

(b) The fire was due to an acciden-
tal electric short circuit

(¢} Since the fire was accidental,
no one is directly responsile But
question of defective arangements i«
being examined and action will be
taken in accordance with the find-
ings reached

Espansion of Trade with USSR,
Csechoslovakia and Japanm

[ Shri Sadhan Gupta:
*24 { Shri Raghunath Singh:
| Shri Subbiah Ambalam:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the visit of the Minis-
ter of Industrie« to the USSR,
Czechoslovakia and Japan has re-
vealed possibility of a large expan-
sion of trade and increased collabora-
tion with these three countries: and

(b) if so, the hnes along which
increase of trade and economic col-
laboration is envisaged with each of
these countries?
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The Minisier of Injfusiry (Shri
Manubhat Shak): (a) and (b). A
Statement is laid on the Table of the
House

STATEMEINT

{a) and (b) The visit of the Mims-
ter of Industry and Shr1 L. K Jha,
Addiuonal Secretary in the Ministry
of Commerce and Industry, to
USSR, Caechoslovakia and Japan,
was more 1n the nature of study and
also for exploring the possibilities of
wider techmcal and economic coope-
ration between these countries and
India

It was found during their wviat
that wide scope exists for larger
technical and economic cooperation In
all the fields of economic develop-
ment to the mutual advantage of
India and those countries, particular-
ly 1n the field of heavy industries and
basic i1ndustries, such cooperation
shoyld be more accelerated

Japan 15 particularly well swited
for small and medium scale indus-
tries and on the invitation of the
Mimster of Industry, the Japanese
Government are sending out a Dele-
gation to India for adwvising the Gov-
ernment of India on the develop-
ment of small and medium sized in-
dustries Such a Delegation headed
by the Director of Smaller Enterprise
Agency of the Government of Japan
15 visiting India for a period of thiee
weeks in the month of August

The possibilities of greater exchange
of commodities were slso found
feasible Usefui observations made
during this visit wiil be utihsed for
further developing foreign trade for
different commodities with those
countries

Ceal Mines Rescue Rules

Shri Knnhan:
*25. { Bhri T. B Vittal Rao:
{ 8shri Ram Krishan Gupta:
Will the Minister of Labour and
Employment be pleased to refer to
the reply miven to Starred Question

AUGUST 3, 1939
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No. 2051 on the 2Tth April, 1089 and
state:

(s) when the revised Coal Minas
Rescue Rules will be brought mnto
force; and .

(b) the steps taken so far for the
establishment of ‘Rescue Stations' at
Kottiagudium and Parasia®

The Deputy Minkster of Labour
(Shri Abig All): " (a) The revued
Rules are hkely to be brought into
force within six months,

(b) Sites have been selected for
the establishment of the rescue sta-
tions Steps are being taken to ac-
quire the sites

Cigareite Factory in Andhra Pradesh

*28. Shri Raml Reddy: Will the
Minister of Commerce and Indusiry
be pleased to state

(a) whether 1t 18 & fact that the
Andhra Pradesh Government have
requested the Centre to set up w
cigarette factony in Andhra Pradesh;

(b) if so, the natule of the proposals
made 1n this connection by the
Andhra Pradesh Government, and

(¢) the decision taken bv the
Centre 1n the matter?

The Minister of Industry (Shri
Manubhai Shah): (a) No, Sir

(b) and (c) Do not arisc, In view
of the answer to part (a)

Films on Mahatmsa Gandhi

Shri Wodeyar:
.27 Shri Ram Krishsa Gupta-
") Shrimati Mafida Ahmed:
| 8hri 8. A, Mehdl:

Will the Minister of Informatien
and Broadeasting be pleased to state:

(a) whether 1t 1s a fact that the
Films Production International of
California (USA) are to make a full
length feature film and a short docu-
fhentary on Mahatma Gandhi: und
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{(b) it »0, whather it has been
approved by the Government of
India?

the Minister of Information and
Breadoasting (Dr. Keskar): (a) 1t is
.understood that the Film Production
International of California (U.S8.A)
propote {o meke s feature and a
documentary film on the life and
work of Mahatma Gandhi with the
co-operation of the Gandhi Smarak
Nidhi and the Navjivan Trust.

(b} No government approval 1is
necessary for the proposal.
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Cottage and Small Scale Industries in:
Punjab

*29. Shri Hem Raj: Will the Minis-

ot Commerce and Industry be pleas-
ed to state:

(a) whether any team has been
sent to the Kangra Dutrict at the
instance of the Punjab Government to
survey the possibilities »f expanding
the Cottage and Small Scale Indus-
tries 1n this hilly region;

(b) if so, whether it has submitted
its report; and

(c) whether a copy will be laid on
the Table?

The Minister of Industry (Shri
Mannbhal Skah): (a) Yes, Sir.

(b) Not yet.

tc) Does not arise

Cycle Factory at Mysore

*34. Shri Stddiah: Will the Minister
of Commerce and Industry be pleas-
ed to state:

(a) what 1s the financial assistance
gwven to the Mysore State to start
a cycle factory at Mysore city,

(b) when the {factory will start
working; and

(c) what 15 its estimated annual
production?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). A

statement 1s laid on the Table of the
House

STATEMEINT

(a) A scheme from the Govern-
ment of Mysore for the establishment
of a Central Workshop and Produc-
tion Centre for the manufacture of
bicycles in the Small Scale Sector,
in the Industrial Estate, Mysore, was
approved by Government of India in
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(b) It iz expected to go into pro-
duction shortly,

{c) 6,000 bicycles per annum.

State Awards for Public Sector

*31. Shri Pahadia: Wil the Minister
of Commerce and Industry be pleas-
ed to state:

(&) whether it 15 a fact that Gov-
ernment have decided to give some
awards every year to public under-
takings;

(b) if so, what will be the basis
for these awards; and

(c¢) whether this scheme will also
include public undertakings wholly
run by the State Government?

The Minister of Industry (Shri
“Mannbhai Shah): (a) Yes, Sir

{b) In considering the performance
-of any umit, weight would be given
40 the following factors, among
others,

(1) mignuficant Increase in  pro-
duction over the pro

grammed target;
{ii) Profits,

(1) Labour relations, and

divy Any special contribution
which 1t might have made to
the economy, through re-
search, discovery of new
process, design, method atc,
of production.

{c) The scheme at present is con-
“Sned to public undertakings run by
the Central Government.

Paper Manufncturing Machinery

{ Shri Barman:
-n4mmm
| Bhrl 8. C. Saumsats:

Will the Minister of Comamerce and
Indmstry be pleased to state:

(a) whether proposals have been
ieceived by Government from foreign
countries tqr the production ut paper

(c) whether these proposals have
been scrutinised by Government and
whether any of them bhas been
Accepted?®

The Minister of Industry (Shri
Manubhat Shah): (a) to (c). A state-
ment 1s placed on the Table on the
House [See Appendix I, annexure
No 4].

U.K. Mediation in Goa Dispute

( Shri A. M. Tariq:

Shri Osman All Khan:

Shri Radha ERaman:

Shri Harish Chandra
Mathur:

Shri Shree Narayan Das:

Shri Raghunath Singh:

Shri Surendranath
Dwivedy:

Pandit D. N. Tiwary:

Shri Mahanty:

*33 { Shri S. M. Banerjee:
Shri Jagdish Awasthi:
Shrimati Mafida Ahmed:
Shri Mahammed Ellas:
Shri Achar:

Pandit Munishwar Dutt
Upadhyay:

Shri M. L. Dwived!:

Shri Hem Raj:

8Shri Amar:

Shri Ram Krishan Gupia:

Shri 8. A, Mehdi:

Will the Prime Minlster be pleased
to state:

(a) whether the Prime Minister of
UK. has offered his good offices to
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inediste between the Government of
India and the Government of Portu-
gal on Goa dispute;

{b) whether the Government of
India have been directly approached
in the matter; and

(e) if so, with what results?

The Deputy Minister of External
Affairs (Bhrimat! Lakshml Menon):
(a) to (c). The Governmen' of India
‘have received no offer of this nature
ejther from Her Majesty's Government
in the UK or the British Prime Mins.
ter Government have, however seen
a copy of a letter which the British
Prime Minister wrote to a member of
the British Parlmment as a result of
some parhamentary question m the
British House of Commons This
letter stated, in generul terms, the
position of the Bnitish Government
in regard to any problem existing
between two other countries This
letter was published in the Press and
the members must have seen it In
our view the problem of Goa ig not
one that can be given to any third
power for mediation The United
Kingdom 1z fully aware of our views
and if they 50 wish they can use their
undoubted influence to induce the
Portuguese Government to adopt a
more reasonable attitude in this
matter

Dalai Lama

_— I Shri Ram Krishan Gupta:
18I|rl A. M. Tariq:

Will the Prime Minister Le pleased
10 refer to his statement made in Lok
Ssbha on the 27th April, 1838 and
state:

(a) whethe: Government have
received any request from Panchen
Lama, the Chinete Ambassador or
any other emussary of the Chinese
Government to meet the Dalai Lama,
and

(b} it so, whether leave for meeting
himn has been granted?

The Deguiy Minister of External
Affalrs (Shyimati Laksheni Memon):
(a) and (b). No, Sir,

Atemic Radiation

*35. [ Shri Shree Narayan Das:
| Shri Radha Raman:

‘Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 425 on the 22nd August,
1958 and state:

(a) whether the UN General
Assembly after having considered the
reports of the UN Committee on
Effects of Atoruc Radiation have
taken any decimion and have made
any recommendation to its member
nations, and *

(b) if so, the pature of decisions
taken and recommendations made®

The Prime Minisiter and Minister of
External Affairs (Shr{ Jawaharisl
Nehru): (a) Yes

(b) The United Nations General
Assembly has urged all concerned to
take note of the suggestions made
and the views expressed in the
Report, and decided to request the
Committee to continue 1ts useful
work All concerned have also been
called upon to assist the Commuttee
by making available to it reports and
studies relating to the short-term and
long-term effects of 10nuing radiation
upon man and his environment and
radiological data collected by them,
and by pursuing such investigations
a8 may broaden world scientific
knowledge in this sphere and by
transmitting their results to the
Committee

Heavy Engineering Works

(8hri Sabodh Hansda:

*3%, { Shri 8, C. Samanta:
L!h-l Ram Krishan Gupta:

#ill the Mimuster of Commneres aad
industry be pleased to refer to the



§5  Written Answerd SRAVANA 13, 1881 (SAKA) Written Answerd %
of

reply given to Unstarred Question
No. 888 on the 26th February, 183§
and state whether the detailed pro-
ject report from Mis. Atking and
Partners of UX. regarding the Heavy
Structural Works and the Heavy
Plate and Vessel Works has since
been received?

The Minister of Industry (Séri
Manubhai Shah): Not vet, sir.

Will the Prime Minister be pleased
to lay a statement on the Table show-
ing:

(s) the details of border incidents
which have taken place since the last
statement was laid on the Table by
him on the 27th April, 1969;

(b) the extent of loss in life and
property suffered; and

(e} the steps taken by Government
in the matter?

The Deputy Minister of External
Affalrs (Shrimati Lakshml Menon):
(a) A stutement is laid on the Table
of the House. [See Appendix I, an-
nexure No. 5]

(b) Two persons were killed and
Rs. 30,000 worth of property was lost

(¢) Both at the State and Central
levels the Government of India have
been taking action with the Governr-
ment of Pakistan to stop border
incidents and violations.

We have a long border with Pakis-
tan and it is not possible for the Gov-
ernment of India without the full

co-operation of the Qovernment
Pakistan to stop all border incidents.
The Government of India have been

mmimise the possibility of Pakisteni
depredations.
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Chinakuri Colliery Disaster

Shr.mati Renu Chakravarity:
*29 Shri 8. M. Banerjee:
* 1 Shri Kunhan:
[_Bhri T B Vittal Rao:

Will the Ministe:r of Labour and
Employment be pleased to state

(a) the step: taken regarding the
violations of miming safety rules and
laws arising out of the investigations
of the Chinakuri Colliery disaster,
and

(b) whether any prosecutions have
been started?

The Deputy Minister of Labour
(8hri Abid Ali): (a) and (b) Prose-
tutions have been launched against
the management for violation of the
statutory provisions concerned

Third Five Year Plan

{ Shri Damani:
*40. { Shri S. M. Baunerjec:
1.8!!!! Jagdish Awasthi:

Will the Minister of Planning be
pleased to state

{a) whether Government 15 con-
templating a scheme to associate
Members of Parliament to discuss the
salient features of the Third Five Year
Plan and to offer thewr constructive
suggestions in different commitiees to

be constituted for the said purpose,
&ad

(b) if not, in what manner Govern-
ment propose to associate MPs 1w
the formulation stage of the Third
Five Year Plan®

The Depuly Minisler of Planning
{Shri 8 N. Mishra): (a) and (b)
Airangements are already being made
to associate Members of Parhament
with various discussions Trelating to
the Third Five Year Plan. The
Panels on Agriculture and Land
Reform which have been recently
constituted  include Members of
Parliament The Prime Mnister has
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#¢4]. Shri N. Keshava: Will the
Minister of Planning be pleased 10
state:

(a) the quantum of Centra! assis-
tance which Kashmir has sought from
the Centre for its 1959-60 Plan: and

(b) how much of it is being contri-
buted by the State from its own re-
sources?

The Deputy Minister of Flanning
(Shri 8. N. Mishra): (a) A sum of
Rs, 4'5 crores has been allotted as
Central assistance for the State Plan
1959-00.

(b) Rs. 2-33 crores.

Training to Iragl Nationals in Atomic
Energy Bstablishment, Trombay

*42 Shri Wedeyar: Will the Prime
Minister be pleased to state:

(a) whether it is a fact that the
Government of Irag have requested
the Government of India for provid-
ing training facilities to their candi-
dates in the Atomic Energy Establish-
ment at Trombay; and

(b) ¥ so, whether the trainmng
facilities have been provided?

The Deputy Minister of Extermal
Affslrs (Shrimsti Lakshmi Mesnon):

Manufacture of Londes anll Light-
homse Eyuipmont

- J Shrl Shres Narayan Pas:
" | 8hr) Radha Baman:

Will the Minister of Commares and
¥ndusiry be pleased to state:

(a) whether the feasibility of manu-
facturing lenses and other lighthouse
equipment has been examined;

(b) if so, with what result;

(c) how far our requirements n
this respect are met by indigenous
production and how far by imports;
and

(d) the value of such imports during
the years 1058 and 1859 (upto 3lat
July, 1958)7

The Minister of Industry (Shri
Manubhai Shah): (a) to (d). The
question will be answered by the
Minister for Transport and Communi-
cations on a subsequent date.

Additional Fiats for M.P.s

"y { Shri Ram Krishan Gupta:
"\ Shri Bhakt Darshan:

Will the Minister of Works, Housing
and Bupply be pleased to refer to the
reply given to Starred Question
No. 1402 on the 15th March, 1989
and state:

{a) whether the mte to buld
accommodation for the Army Trans-
port Company has since been finally
approved;

(b) if so, steps taken for vacating
the site on the North Avenue by the
Defence establishment; and

(c) when the work on construction
of additional flets for MP.'s will

start?

The Deputy Minister of Werks,
Housing and Supply (Shri Amit XK.
Chands): (a) Yes, Sir..

(b) and (c). The layout plans, eic,
of the permanent buildings for the
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Arpy Transport Company on the new
sie are awaiting approval of the
Defence authorities. The site on
North Avenue will be vacated by the
Defence establishment after the con-
struction of alternative accommoda-
tion on the new site 15 completed
Construction of MP. Flats on the
North Avenue site will be taken up
after the Defence Establishment
vacate their present buildings

Minimum Wages for Mine Workers

Shrimst! Renu Chakravarity:
a {m Mubammed Elias:
Wiil the Mmister of Laboar and
Employment be pleased to state

(a) whether it 15 a fact that a
decision was taken at the Industrial
Commuttee on Mines, other than Coal,
that mimimum wages would be made
applicable to all wron ore and
manganese mine workers,

(b) 1f so, when this decision was
taken,

(¢} why 1t has not been implement-
ed so far, and

(d) the steps taken to mplement
e

" The Deputy Minister of Labour
(Shri Abid AH): (a) Yes Iron Ore
and manganese mines are included in
the list of munes to which the Mini-
mum Wages Act 1s to be applied, as
recommended by the Industral Com-
mittee on Mines (other than Coal
Mines)

(b) This 1ecommendation was made
by the Committee at its meeting held
m Apnl, 1858

Export of Jute Products

1. Shri D. C. Sharma: Will the
Minister of Commerce ‘and Indusiry
be pleased to refer to the reply given
to Btarred Question No 554 on the
3rd December, 1958 and state:

(2) whether asz a result of the steps
taken by Government, the export of
jute producis has increased, and

(b) if so, to what extent?

The Minister of Commerce and In-
dusiry (Shri Lal Bahadur Shastri):
(a) and (b)Y Export of jute goods
during the first four months of 1959
amounted to 2,60,500 tons as agmnst
2,36,400 tons during the same period
mn 1958

Industrial Development of Punjab

(Shri D. C. Bharma:
2 Shri Ram Krishan Gupta:
Shri Ajit Singh Sarhadi:

Will the Minister of Commerce and
Industry be pleased to state the total
amount spent by the Central Gov-
ernment on the industrial develop-
ment of Punjab during the First and
Second Five Year Plan periods sepa-
rately?

Five Year Plan period. Durmg the
Second Five Year Plan period, a sum
of Rs 2,31,32,894 has been spent upto
the end of the financial year 1958-58

The Central Government has also
invested & sum of Rs. 9,09,64000 m
Nangal Fertibsers & Chermucals Ltd
(now Hindustan Chemicals & Fert:-
hsters Litd.) upto the end of the finan-
cial year 1938-59

Film on Untouchability

3. Bhi D C. Sharma: Will the
Minister of and Bread-
casting be pleased to refer to the
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reply given to Starred
No. 220 on the 13th February, 1850
and state the progress made so far in
the production of the film on the
umova'lofufll.mdn‘bmty?

The Minister of Information and
Broadcasting (Dr, Keskar): An agree-
ment with the producer is being nego-
tiated and 1s expected to be finglised
-very shortly.

Migration of Indans from Ceylon

4. Shri D. C. Sharma: Wil the
Prime Minister be pleased to state the
number of Indians who have migrated

from Ceylon to Indwm upto the 30th
Tonve, VAR

The Prime Minister and Minister of
‘External Affairs (Shri Jawaharlal
Nebru): 75,650 Indian nationals have
left Ceylon upto the end of May 1859
Out of these 38,159 Indian nationals
left Ceylon on being served with qud
notices by the Government of Ceylon.

and 37491 persons left the Island
-yolun‘arily

Later figures are not available.

Development of Handloom Industry
in Bombay

5. Shri Pangarkar: Will the Minister
of Commerce and Indusiry be pleased
to state:

(a) whether the Bombay Govern-
men! has submitted any scheme for
‘the development of Himru and Pa-
thon Handloom cloth during 18598-60;

(b) if so, the nature thereof:

(¢) the amount asked for. and

(d) the amount proposed to be
gran‘ed during 1958-60?

The Minister of Commerce and In-
dwstry (S8hri Lal Bahadur Shastri):
«{a) No, Bir

(), (e) and (d). Do not arise.
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Manuiacture of Rubber Goeols

§. Shri Pangazkar: Will the Minia-
> of Commeroe and Indusiry be
jeased to state the nature of sieps
tpfen or proposed to be taken to make
1pdia self-sufficient in the manufacture
of Tubber goods?

133

The Minisier of Commeree and In-
&ty (Shri Lal Bahadur Bhastri):
A Statement is laxd on the Table.

STATEMENT

india is self-sufficient mn practically
all rubber goods, except a few speci-
p j5€d 1tems, eg. certain odd smizes of
tyfes and tubes, Vand Fan Belts,
tenis balls and contraceptives, 1m-

rts of which are allowed in amall
q,;mmhes Some of the rubbet goods,
such as Tyres and Tubes, {normal
sifes) rubber and  canvas Footwear
eté are even cxported to foreign
mArke's in s zable quantitres

In order to mect the country’s
cyrrent and anticipated reguirements
of the specialised items, Government
nsve approved certain schemes for
tpetr manufacture

Import Licences

4. Shri Pangarkar: Will the Mim--
ter of Commerce and Indusiry b
pleased to state the total value of
;pport licences wsued during the fat
nslf of 1958 in respect of (1) capital
.‘,ods and (1) consumer goods?

The Minister of Commerce and In-
(Shri Lal Bahadur Shastri):

1t is not posuble to determine the
(otal value of import licences issucd

10 Septemher.
total value of hicences issued in res-

t of Capital goods, Consumer goods
ond Industrial goods during the licen-
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sing period October, 1958—March,
1880 iz given below'—
(Value 1n
lakhs of
Rs)

Capital Goods 1nclud-
mg Plant and
Machinery 82,15
Consumer goods 21,45

Sindri Ferillizers and Chemicals Ltd

8. Shri Morarka: Will the Minster
of Commerce and Industry be pleas-
ed to refer to the reply given to Un.
starred Question No 2537 on the 31st
March, 1950 and state

(a) what recommendations of the
representatives of the Industrial
Management Research Unit for Pla~-
ning have since been implemented by
the Sindr1 Fertilizers and Chemfals
Ltd, and

(b) whether a copy of these recon-
mendations would be laid on the
Table®

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) Sindr1 has not yet been able to
complete examination of the volumn-
ous report nor to decide whether any
of the suggr.tions made theremn
deserve to be mplemented

It may hoiw.ever be stated that Lhe
Industrial Management Research Un.t
for Plannung attached to the Indian
Statistical Institute, a Government
aided private organisation, were al
lowed at thewr own initiative and re-
quest certmin facilities to study th-
working of Sindr1 as part of theu
larger programme for undertak.;
similar research studies in various in-
dustnal units in the country Sindn
did not, in fact, expect any report
from this team unti) a copy was ai-
tually received On the attention of
the Government being drawn 1o the
,yeceipt of such a Report Sindm was
advised to examne the observations
contained therein and to implement
such suggestions as may, in the dis-
cretion of the management, be con-

135 LSD —4

sidered helpful in improving efficiency

{b) The Report has not been
formally submitted to the Govern-
ment. Attempts will be made to

obtam a copy for the Parliameut
Library

Displaced Persons from Goa

9. Shri Badha Raman: Will the
Prime Minister be pleased to state

{a) the number of displaced families
which have come from Goa so far due
to conditions prevailing there,

(b) where they have been settled;
{c) whether Government have rend-

ered any financial or other assistance
to them, and

(d) if so, the nature thereof?

The Prime Minisier and Minister
of Extermal Affairs (Shri Jawaharisl
Nehru): (a) to (d) We have no
accurate statistics for famuhes who
have permanently rugrated from Goa
because of political situation there
However, according to the informatior.
available with the police, 221 families,
mmcluding about 100 families of fisher-
men, have left Goa, Daman and Dy
and have settled down i1n India, parii-
cularly m Bombay, Belgaum, Sawant-
wadi;, Karwar, Poona, Vapr (Surat
district) and Nagpur Applications
for financial assistance are considered
on merits and 1n some 1nstances
small assistance has been given 110
certain famihes

Rescurces for the Second Five Year

Will the Mmster of Planning L2
pleased to refer to the reply given
to the Starred Question No 13 on the
10th February, 1959 and state

{a) the nature of final steps taken
by the States and the Centre to raue
the resources for the Second Five



67 Written Answers

Year Plan and whether the documeont
showing the latest position has since
been prepared; and

(b} ihe result of the steps taken?

The Deputy Minister of Planning
(Shri S, N. Mishra): (a) and (b). As
the House is aware, the additional
taxation undertaken by the Centic
this year is about Rs, 25 crores. The
additional taxation by the States this
year is estimated at Rs. 4.9 crores.

The document referred to in uiv
reply on the 10th February, 1959 to
Starred Question No. 13 is under print
and will be placed on the Table of the
House early in the current Session.

Indianisation of Foreign Firms

i Shri Ram Krishan Gupta:

* ) Shri A. M. Tariq:

Will the Minister of Commerce and
Industry be pleased to refer to his
statement made in Lok Sabha on the
24th April, 1959 and slate:

(a) whether any plan for Indiani-
sation of foreign firms and plantations
has since been finalised; and

(b) if so, the details thereof?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) and (b). Preliminary discussions
are being arranged with representa-
tive bodies like the Indian Tea Asso-
ciation, the United Planters’ Associa-
tion of Southern India, Indian Jute
Mills’ Association and the Associated
Chambers of Commerce. The mattey
has not yet reached final stage.

Carpet Industry

12 J Shri Ram Krishan Gupta:

" " Shri A. M, Tariq:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Questicn
No. 1961 on the 22nd April, 1959 and
state:

(a) whether the survey of 1the
Carpet Industry in India has since
been started; and
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(b) if so, the progress made so far?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri);

(a) Yes, Sir,

(b) The Survey Team has already
collected statistics in regard to the
various aspects of the carpet industry
from the Centrez in Jammu and
Kashmir, Uttar Pradesh and Delhi.
The information collected is being
compiled. The Team is expected to
visit other States shortly.

Anti-Indian Broadcasts from Pakistan

( Shri Ram Krishan Gupta:
13. { Shri A, M. Tariq:
{_Shri D. C. Sharma:

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 1114 on the 11th March.
1859 and state:

(a} whether it is a fact that anti-
Indian broadcasts from Pakistan are
still continuing;

(b) if so, whether any protest has
been made fo the Pakistan Govern-
ment in this regard;

{¢) whether any reply has been re-
ceived frecm the Pakistan Government
in this regard; and

(d) if so, the nature of the reply
received?

The Prime Minisler and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) Yes, Sir.

(b) to (d). The Indian High Com-
mission in Karachi have brought
specific instances to the notice of tha
Pakistani authorities, who have stated
that they would enquire into the
matter.

Training in Watch Manufacture

Shri Ram Krishan Gupta:
14 1) Shri Ajit Singh Sarhadi:
"7 Shri Daljit Singh:
{ Shri Achar:

Will the Minister of Commerce and
Industry be pleased to refer to the
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reply given to Starred Question No. 1
on the 10th February, 1959 and state:

(a) whether any formal offer re-
garding scholarship to Indian na-
tionals for training in Switzerland and
for technical and financial assistance
in setting up a Watch Training Insti-

tute in India with Swiss Collabora-
tion has since been received;

(b) if so, the details thereof; and

(c) the decision taken by Gov-
ernment in the matter?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shasiri):
(a) No, Sir.

(b) and (c). Do not arise.

i d Automatic Looms

“Shri Ram Krishan Gupta:

| Shri Ajit Singh Sarhadi;
Shri Goray:

LShri Raghunath Singh:

15.

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question

- 1364 on the 19th March, 1959 and lay

a statement showing:

(a) the number of automatic looms
allocated so far wunder different
schemes (State-wise);

. (b) whether any decision has since
been taken regarding the specific num-
ber or types of automatic looms to be
imported; and

(c) whether there is any proposal
to manufacture automatic looms in
India? »

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) Allocation is not made state-wise.
6665 automatic looms have so far
been allotted to 84 mills.

Allotments, under the scheme for
installation of 3000 automatic looms
for export purposes only, will be con-
sidered in due course on receipt of
applications.
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(b) No decision has yet been taken

with regard to import or the types of

automatic looms to be imported.

(c) Yes, Sir.
Manufacture of Watches

Shri Ram Krishan Gupta:
Shri D, C. Sharma:
Shri Pangarkar:
Shri Damani:
{ Shri Daljit Singh:
| Shri Nardeo Snatak:
16. { Shri Hem Raj:
] Dr. Ram Subhag Singh:
| Shri N. R. Munisamy:

Shri S. M. Banerjee:

Shri Pahadia:

Shri Assar: -

. LShri Achar:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question
No. 1644 on the 3rd April, 1959 and
state:

(a) whether degotiations with the
foreign collaborators of the Indian
parties for the manufacture of watches
in India have been finalised;

(b) if so, the result of the negotia-
tions held; and

(c) the progress made so far in
setting up watch manufacturing fac-
tories in India?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) to (c). One scheme of Mis.
Phoenix Watch Co., Bombay for the
manufacture of watches in collabora-
tion with a firm in France has been
finalised and approved in June, 1959.
Other schemes for the manufacture of
watches are under consideration.

Manufacture of Lathes by Hindustan
Machine Tools

17. Shri Ram Krishan Gupta: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No. 1663, on the
3rd April, 1959 and state the progress
made so far in the manufacture of
lathes at the Hindustan Machine Tools
Ltd., Bangalore with the collaboraticn
of a French firm?
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The Minister of Commerce and In-
dustry (8hri Lal Bahadur Shastri):
Drawings have been received and con-
version to H.M.T. Standards is in pro-
gress. Assembly fixtures for two
types are completed and patterns are
under manufacture. 3 lathes have
been assembled till the end of June,
1858. The first batch of 50 lathes will
be assembled by the end of Septem-
ber, 1959 if all components arrive in
time as scheduled

Working Greup on Industrial Co-
operatives

Shri Subodh Hansda:
18, Shri 8. C. Samanta:
Shri Kam Krishan Gupta:

Will the Minister of Commerce and
Imdustry be pleased to state:

{a) whether Government have since
considered the report of the Work-
ing Group on Industrial Co-opera-
tives;

(b) if so, the result thereof, and

(c) the recommendations of the
Working Group which have so far
been implemented?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur SBhastri):
(a) and (b) Capies of the report
submitted by the Working Group on
Industrial Co-operatives have been
forwarded to State Governments, con-
cerned Central Ministries, Financial
institutions, vanous All India Boards/
Commission etc., for comments there-
on. On receipt of comments from all
State Governments etc. the recom-
mendations 1n the report will be duly
considered.

(c) Does not anse

Atomic Fuel Fabrication Flant

19. Shri D. C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Unstarred
Question No. 2326 on the 28th March,
1059 and to state the latest pusition
with regard to the setting up of an
atomic fuel fabrication plant in the
country?

72

The Prime Mipister snd Minkster
of mytormal Affaivs (Shri Jawabarial
Neyru): Despite the fact that the
finlghing work on the building will
mybeeomplohdthhmth.m
of the equipment required for fthe
fabrication of fuel elements has been
C0%mussioned, and fabrication of &
fuel element for the
c'hada-lndhnemorwmpldd
on June 15, 1959, as scheduled. To
ieve this, some of the scientific
EMups worked 56 hours without leav-
ing the plant, under very difficult con-
di The plant is expected to go
;’"‘&unguluomumbymm
]

Unemployed Gradmates Rogistered
with Employment Exchanges

29. Shri D. C. Bharma: Wul thr
Mijster of Labour and Employment

pleased to state the number of un.
€Mployed graduates remamning on the
Live Registers of various Employ-
men; Exchanges in India as on the Ist
Augyst, 19597

'z:‘e Deputy Minister of Labour
( Abld AN): 33,769 as on the Jlst
March, 1959 Information is collect-

quarterly and the June figurcs have
nol yet been received

Indian Visitors to Pakistan

11, Shri D. C. Sharma: Will the
Prime Minister be pleased to state

‘a) whether any cases of hardship
any harassment experienced by indian
Visjtors to Pakistan have come to the

of the Government of India
dUpng 1959 so far;

tb) if so, the number of such cases;
fe) the nature of such cases; and

{d) the action taken by Govern-
mé&nt»

'The Prime Mipister and Minister
of priernal Affalrs (Shri Jawaharial
Nehrn): (a) Yes, Sir.

(b) 62 cases of clear harassment
come to notice, In addition full
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information on 63 further cases ia
awaited from the Pakistan authorities.

(c) These cases may be bioadly
classified as follows.

(i) Detention of passports.
(13) Refusal of extension of visas,
(i1ii) Non-renewal of visas,

(1v) Arrest on suspicion of smug-
glng

(v) Assault by local police and
others,

(vi) Harassment at the
Customs 1nspection

e Of

(d) In eaeh «ase the FPakistani
authorities have been asked ‘v take
necessary steps to remove the hard.
ship

Industrial Esiate at Agra

22 Shri D. C. Sharma: Wil the
Minuster of Commerce and Industry
be pleased to refer to the reply given
to Unstarred Question No 3382 on the
22nd Apnil, 1959 and state the furthei
progress made i1n the construction
work of Industrial Estate in Agra®

The Minister of Commerce and In-
dusiry (Shrl Lal Bahadur Shastri):
A statement 15 laid on the Table
[See Appendix I, annexure No, 6]

Industrial Estale at Batala

23 Shri D. C. Sharma: Will the
Minuster of Commerce and Industry be
pleased to tefer to the reply given to
Unstarred Question No 1512 on the
6th March, 1959 and state the up-to-
date progress made in consiructing
bwldings for the Industnal Estate at
Batala m district Gurdaspur”

The Minister of Commerce and In-
dustry (Bhri Lal Babhadur Shastel):
Steps are bemng taken by the State
Government for acquisition of the land

i under the emergency provision of the
Land Acquisition Act. The land wall
be taken of duning this
month. The State Public Works De-

partment are preparing the site plan,
layout plan and estimates for the
construction of worksheds in the In-
dustrial Estate at Batala. The cons-
truction 1s expected to be compieted
by the end of the current financial
year

Tungsten Carbide

24. Shri D, C Sharma: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Unstarred Question No. 1519 on
the 6th March, 1859, and state the
‘progress made so far in regard to the
manufacture of tungsten carbide by
private entrepreneur”

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
A number of schemes for the manu-
facture of Tungsten Carbide have been
received and are under consideration
of the Government

Central Assistance to Pungab
25. Shri D C, Sharma: Wil the

Minister of Planning be pleased to
state

(a) the Central assi~tance given to
the Punjab State for the fourth year
of the Second Five Ycar Plan;

{b) whether there was any shortfall
in the plan expenditure of tne State
Government during the year 19858-59;
and

(¢) 1f s0, 1o what extent?

The Deputy Minister of FPlanning
(Shri § N, Mishra): (a) For the State
Plan for 1959.60 Rs 19 crores have
been allotted

{(b) The figures of actual cxpendi-
ture 1n 1958-59 are awaited

(c) Does not arise

Textile Fabrics

26 Shrimati Ila Paichoudhari: Wil
the Minister of Commerce and In-
dustry be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a news
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jtem uppearing in the ‘Statesmen’ dated
the 13th May, 1859, in regard to a
new invention by some East German
technicians for producing textile fab.
ries without resorting to the processes
of spinning and weaving;

(b) if so, the steps taken to find out
the details thereof; and

(c) with what results?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) to (¢).” Enquiries made with the
Trade Representation of German,
Democratic  Republic in India,
Bombay, show that they have no
knowledge of the special process as
referred to in the question.

Urandum Find in Stkar

27. Shrl Ram Krishan Gupia: Wil
the Prime Minister be pleased to
state:

(a) whether uranium has been found
in Old Dariba copper mine in Sikar
distriet (Rajasthan); and

(b) if so, the approximate quantity
of uranium found?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): {a) Yes.

(b) The ore occurs sporadically and
according to present indications, the
available tonnage is small.

Power Projects in Bombay State

28. Shri Pangarkar: Will the Min-
ister of Planning be pleased to state:

(a) whether the ceiling limit on
power projects of the Second Five
Year Plan in Bombay State has been
increased;

(b) it so, by what amount; and

(c) whether any additional funds
were provided for rural electrification
in Bombay State during 1958-507

The Deputy Minister of Planning
(Bhri 8. N. Mishra): (a) No, Sir.
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(b) Does not arise.
(c) No, 8ir.

Central Schomes in Bombay State

29, Shri Pangarkar: Will the Minis~
ter of Pianning be pleased to state:
(a) the number of schemes which
the Central Government are directly
executing in Bombay State;

(b) the details of the schemes; and

(c) the total amount entirely pro-
vided by the centre for those schemes
during 1938-60 so far?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) to (¢). As
stated in reply to Unstarred Question
No. 2198, on 17th September, 1938, in
the Lok Sabha, it is not generally
possible to apportion by States and
Territories the expenditure on purely -
Central Schemes.

Barter Agreement with U.S.A,

30. Shri Pangarkar: Will the Minis-
ter of Commerce and Indusiry be
pleased to refer to the reply given to
Starred Question No. 1874 on the 22nd
April, 10859, and state the main terms
of barter agreement with the U.B.A.?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shasiri):
1-75 lakh tons of manganese ore and
about 75,000 tons of Ferro-Manganese
have been agreed to be exchanged
with wheat of equivalent value from
the United States.

Imports of Tubes and Tyres

31. Shri Pangarkar: Will the Min-
ister of Commerce and Indusiry be
pleased to state:

{(a) whether it is a fact that new
permits for the import of tubes and
tyres for the period from April to
September, 1950 have been issued;
and
(b) if so, the number of permits
issued and the estimated quanmtity of
tubes and tyres to be imported dur-
ing the above period?

The Minister of Commerce and In-
dustry (Shri Lal Babadur BShastrl):
(a) Yes, Bir.
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b) A total number of 48 licences
value of Rs. 8 lacs have been
during the current licensing
. The quan-
be imported cannot be estimat-
this stage.

gfenaer fom wardg

. off ware fag W gen
ic xavew ot g AW & P
w6 fs wr agaw § fF srer sy
qferaer foer sy & wrrdvn ?

guon AW weew ANy (we
®awe) oA, g

Third Housing Ministers Conference

33 Shri Vajpayee: Will the Mins-
ter of Works, Housing and Supply
be pleased to state the steps taken
to implement the recommendations
made at the third Housing Ministers
Conference held at Darjeeling in
October, 10587

The Minister of Works, Housing and
Bupply (Shri K C. Reddy): The re-
commendations of the Confeience
have been considered by Government
and decisions taken on them have
been communicated to the Govern-
ments of the States and the 1inion
Terntones. Implementation of the
decisions by the several authorities,
vz, concerned Union Mimnistries or
. the State Governments, as the case
may be, is in various stages of pro-
Eress

17th Indian Labour Conference

Shri 8. M. Banerjee:
Shri Jagdish Awasthi:

M. Shri Ram Krishan Gupta:
Shri P. C. Boroosh:
Shri 6. A. Mehdi:

Will the Minister of Labour and
Employment be pleased to state:
{a) whether it is a fact that the

I7th Session of the Indian Labour
Conference was held in July, 1959;

(b) if so, the subjects discussed and
decisions {aken thereon; and

(c) the number of decirions which
Were unanimous?

The Deputy Minister of Labour
(Shri Abid AlD): (a) Yes

(b) and (c). The conference con-
tluded only on 20th July. The steps
tor the finalisation of thm draft pro-
teedings have not yet been completed.

Employment of Workers

35 Bhri RBam Krishan Gupta: Wil
the Muster of Labour and Em-
bloyment be pleased to c'ate at what
gtage stands the proposal to set up a
central coordinating mechinery to
find employment for workers n
manufacturing and other establish-
ments threatened with clusure?

The Deputy Minister of Labour
(8hri Abid All): The Central and
State Coordinating units set up to
find alternative employment for sur-
plus workers in construct’on projects
assist workers who are rendered un-
employed.
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State Awards for Films

Shrimati Mafida Ahmed:
"\ Shri Kalika Singh:

Will the Minister of Information
and Broadcasting be pleased to state:

38.

(a) the total expendiiure incurred
by the Government of India in giving
State Awards for Films during the
period from 1955 to 195¢;

(b) the number of cash prizes given
and the amount involved tnerein: and

(¢) the names of the individual re-
cipients and films?

The Minister of Information and
Broadcasting (Dr. Keskar;: (a) The
total expenditure incurred on State
Awards for Films during the period
1955-56 to 1958-59 can:e to
Rs. 1,58,998.44 nP.

(b) and (c). Particulars of the cash
prizes which were awarded for the
first time in 1958 are given in the
statement laid on the Table.

STATEMENT
S. No. Title of the film Cash Prize To whom Awarded
1 2 3 4
Feature Films
Rs.

1 “DO ANKHEN
HAATH” (Hindi)

2 Do.
3 ‘“ANDHARE ALO”(Bengali; .

BARAH

4 Do

Dacumentaries

s “AHIMALAYAN TAPESTRY”

6 Do
7 “MANDU”
8 Do

Childrew’s Filins
o ‘“HUM PANCHHI EK DAL KE”

10 Do
11 “JANMATITHI”(Bengali

12 Do.

ToTAL

20,000 Rajkamal  Kalamandir Private
Ltd., Bombay—DPrcducers

5,0cc  ShriV. Shantaram—Director.

10,000 Sreemati Pictures, Calcutia—
Producers

2,500 Shri Haridas Battacharya—
Director.

4,000 Burmah Shell, Bombay—
Producers

1,0co Shri Mohan Bhavnani, Bombay
—Director

2,000 Films Division, Bombay—
Producers

500 Shri Neil Gokhale,

! Bombay—
Director

20,0c0 M.S.M. & Co., Madras—
Producers

5,000 Shri P. L. Santoshi, Bombay—
Director

10,000 R.B. Films, Calcutta—
' Producers

2,500 Shri Dilip Mukherjee, Calcutia—
Director
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Naga Rebels
. {wmm
Shri Raghunath Bingh:
Will the Prime Minister be pleased
1o state:

(a) whether it ls a fact that Naga
rebels have killed eight Armv  Per-
sonnel near Wokha in the Naga Hill
Tuensang area during the third week
of May, 1959; and

(b) if so, the broad details of the
incident?

The Prime Minister and Minister of
External Affairs (8hrl Jawabarlal
Nehiru): (a) Yes. The incident took

place on 14th May, 1959

{b) A party of 18 men of the Army
Field Engineering Company twere pro-
ceeding from Mokokchung to Wokha
in three vehicles En routz they were
ambushed by hostiles ahout 100 in
strength, armed with LMGs, Rifles
and ML guns. They opened ‘ire at the
party and as a result we lost 8 men,
7 Rifles, 12 LMG magazines and scme
ammunition. One army vehicle was
also burnt.
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() o 7
Cottage and Small Scale Indusiry in
Manlpur

42, Shri L. Achaw Singh: Wil! the
Minister of Commerce and Indastry
be pleased to state:

(a) whether it is a fact that & Co
ordination Committee for the develop-
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ment of cotiage and small scale in-
dustries in Manipur has been con-
stituted by the Chief Commissioner of
Manipur; and

(b) if so, the terms of reference of
the Committee?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Sbhastiri):
{n) Yee, Sir.

(b) The terms of relecence of the
Committee are to coordinate and guide
the development of amull scale in-
dustries as well as the Pilot Projeets
for Cottage and Small Scale Indus-
tries.

ferqrfon saferdi w gfe

¥y ot g w7 gt awr
weawegw.wrd  ofY aw g & FN
w0 fr g, 7 feeafor  safeal
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AF WMo The To AT ART) ATAT
T 338 Lo FATTIT AT T 0

Dailies and Periodicals

44. Shrl Damar: Will the Minsster
of Information and Broadcasting be
pleased to state:

(a) the total number of daily news-
papers, bi-weekly, weckly, fortnightly,
monthly, quarterly and bi-annual
journals and periodicals being pub-
lished in languages mentioned in the
Constitution of India; and

(b) the number of the papers of all
India circulation which are given ad-
vertisements by the Central (jovern-
ment from time to time?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) The

total number of dailv newspapers, bi-
weekly, weekly, fortnightly, monthly,
quarterly and bi-annual journals and
periodicals published in India (on
31st December, 1858) in the languages
mentioned in the Constitution is
8,215.

(b) The term ‘“Papers of All India
circulation” is not clesr and therefore
it is not possible to furnish any in-
formation. The total number of news-
papers (including jourrals) veed for
Government advertising during the
past three years is given below:—

1956-57. .. B3l
1957-58. .. 6n
1958-59. .o T
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Rare Earths Ltd., Alwaye

4, Shri Tangawmani:
Shri A. K. Gopalan:

Will the Prime Minister be pleased
to state:

(a) whether the attention of the
Government of India has been drawn
to the statement made 1n the Keraim
Legislative Assembly about police
protection afforded in connection with
the strike 1n the Rare Earths Ltd,
Alwaye;

(b) whether the Government of
India have made any further enquiry
into the facts of the case and if so,
has any reference been mude to the
statement on this matter;

(c) wheher the Government of
India at any time, in this connection,
had drawn the attention of the State
Government to the adequacy or
inadequacy of the police protection
in the course of the afforesaid strike;
and

{(d} whether mny action has been
taken by thce State Government
thereon?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) Government have seen
reporis appearing m some Kerala
newspapers regarding & statementl
made by the Minister of Industries in
the State Legislature that the allega-
tions made in connection with the
strike in the Rare Earths Ltd,
Alwaye in the statement laid on the
table of the Lok Sabha on 2Tth April
1959 ure incorrect. The Kerala Gov-
ernment has been requested to supply
a copy of this statement but the same
has not been received so far.

(b) Government of India has goue
into the guestion of police protection
afforded in connection with the sirike
in the plant of Indian Rare Earths
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{(e) Yes As already mentioned ia
paragraph 5 of the statement laid on
the table of the Lok Sabha, the
events of trespass and destruction of
the Company’s property occurred on
16th March and 21st March, 1959
The Company addressed letters to
the local Collector and the District
Superintendent of Police on 17th
March, 1939, as well as the Chief
Secretary to the Kerala Government
on 20th March, 1959 requesting
adequate police protection for the
Company’s personnel and propert;
The Employees’ Association called the
strike with effect from 31st March,
1959 On 1st April 1959, the Goverr-
ment of India sent a wireless message
to the Chief Secretary to the Kerala
Government requesting them t)
ensure that necessary and adequate
action is taken to ensure mamntenance
of peuce and protection of factory
personnel. As the plant bhas been
closed since 3rd April, 1959, there
were no further incidents

The Chief Administrative Officer of
ithe Company who was deputed tc
Alwaye m June, 1850 to explore the
possibilities of re-opening tbhe factory
after making necessarv security
arrangements, conveyed to the Coi-
lector of Ernakulam, the Chref Secre-
tary to the Kerala Government and
Shri K. P Gopalan, Mmr'ster for
Industries that the security of the
plant and of the personnel at the
factory could be enlured only if the
area of the property was properly
enclosed, and that the Company could

90
Company immediately by 50 per

upen hum the necessity for sffording
adequate protection to the plant, and
the continuance of the present
strength of armed Guard at the plant
This was followed by telegrams from
the Secretary, Atomic Energy Depart-
ment, to the Collector, Ernakulam,
and to Chief Secretary, Kerala Gov-
ernment requesting them o postpone
their decimion regarding the reduc-
tion and ultimate removal of the
Police Guard at the factory at
Alwaye As a result of these requests
of the Government of Indis, the
Kerala Government agreed tc the
retention of the Guard pending wlter-
native arrangements by the Company.

(d) The Mimster for Industries,
Kerala Government informed the
Chairman, Indian Rare Earths Lid,
on 4th June, 1959 that the State Gov-
emment was willing to use 1ts good
offices to persuade the workers to
withdraw the stnke unconditionally
and expressed the hope that the
factory would be re-opened imr-
mediately In reply to this letter,
the Chairman, Indian Rare Earths
Lid informed the State Government
wnter eliz of hus readiness to re-open
the factory and requested the State
Government to afford police protec-
tion for enclosing the area of the land
conveyed by the State Government
to the Company to ensure security
of the plant and personnel at the
factory In his letter dated 16th June,
1959 to the Chairman, Indian Rare
Earths Ltd, the Minister for Indus-
tries, Kerala Government, assured the
Chairman that he would use his good
offices to see that the public of the
locality agree to the reconstruction of
the demolished portion of the fence
around the Company’s area. On l4th
July, 1959 the Minister of Industries
again wrote to the Chief Administra-
tive Officer, Indian Rare Rurths Itd,
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stating that he wag doing his utmost
to effect compromise in respect of
fencing of the property of the Com-
pany in which case, he hoped, there
would not be any need to call for
police assistance. The Chief Admin-
istrative Officer, Indian Rare Earths
Ltd., once again reiterated the Com-
pany’s request on July 20, 1959 that
the re-fencing of the area in the legal
possession of the Company was
essential to prevent trespass of their
property and to ensure the security
of the oplant and personnel. The
Company is in direct correspondenee
with the Minister for Industries in
Kerala who has promised to use his
good offices for a settlement of the
dispute and for the re-fencing of the
Company’s land. Since the land in
question was handed over to the
Company by an order of the State
Government after making the usual
and necessary enquiries, the Com-
pany has the legal right fo fence it
in, and the only action on the part
of the State Government required
for the purpose is the provision of
adequate police protection. This has
not been forthcoming yet.

Assault on Indian Student in UXK.

50. Shri S. M. Banerjee: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that an
Indian student of Parkbeck College,
University of London was subjected
to an unprovoked assault on the 16th
May, 1959 by an Englishman in
London;

(b) if so, whether any protest has
been lodged by our Government to
this effect; and

(¢) with what results?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) Yes. The student, who
is also a part-time employee of the
British Railways, was assaulted by, an
unidentified passenger while on duty
at Kilburn High Road Station, Londcn
on the date mentioned.

AUGUST 3, 1959

Written Answers 92

(b) and (c¢). No protest has been
lodged. The case 1is still under
investigation of the local Police who
are in communication with the stu-
dent and the Indian High Cominis-
sion in London.
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Electrification of Staff Quarters at
Dhanbad

53. Shri Tangaman: Will the Munie-
ter of Works, Honsing and Supply be
pleased to state:

(a) whether there 15 a proposal ‘o
clectrifiy the staff quarters of the
work-charged employees of the Cen-
tral Public Works Department at
Dhanbad, and

{b) if so, what progress has been
made i1n the matter?

The Minister of Works, Housing
and Supply (Shri K. C. Reddy): (a)
Yes,

(b) The estimate for the electrifica-
tion of the quarters has been sanc-
tioned and the work is likely to be
completed soon.

Ghatt! and Purania Refugee Coloay

54. Shrimati Ila Palochoudhari: Will
the Minister of Rehabllitation and
Minority Affalrs be pleased to state:

(l)w‘te!herﬂomnmmdmdh'h
attention has been drawn to a report

published in the ‘Indian Express
dated the 13th June, 1958 to the
effect that the wife of a refugee of
Ghatti and Purania Colony in Kishen-
ganj Tehsil of Baran District died ot
starvation; and

(b) if so, whether any enquirles
have been made as to who was res-
ponsible for this death by starvation?

The Deputy Minister of Rehabilita-
tiom (Shri P. S, Naskar): (a) The
wife of Shri Lakshmi Kant Nath did
not die of starvation She is alleged
to have committed suicide.

(b) Does not arise.

Bicycles

55. Shri Bibhuti Mishra: Will the
Mimister of Commerce and Industry
be pleased to state:

(a) the total number of bicycles
manufactured 1n Indma durning 1858-
59,

(b) thc total number of
mmported during 1958-59, and

(c) the steps taken so far to achieve
seif-sufficiency 1n the production of
bicycles?

The Minister of Commerce and
Indastry (Shri Lai Bahadur Shastri):
(a) Large scale sector 8,93,687 bicy-

bicycles

cles, Small <cale sector 1,72,357
bicycles
Total 10,66,44.
{b) Import of bicycles is banned

since  July—September 1857 licens-
ng period but 3487 bicycles of the
value of Rs. 50,700 have been
imported during 1958-59 against
licences issued 1n  the previous
periods and as ‘personal effects’ under
the baggage rules.

(c) The units producing bicycles
are given facilities to import capital
equipment as well as raw materinls
and components, where necessary,
subject to the availability of foreign
exchange. The units are also given
assistance by way of allocation of
indigenous steel. The bicycle pro-
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ducing units in the amall scale sector
are also eligible to get fnancial
assistance, as for other small scale
industries from the State Govern-
ment concerned

Mangansse Polsoning in Mines

J Shri Kanban:
5. \ Shri T. B Vittal Rao:

Will the Minister of Labour and
Ewmployment be pleased to refer to
the reply given to Starred Question
No 2139 on the 30th April, 1859 and
state

{(a) whether the Committee of In-
quiry appomnted to make investiga-
tion of the causation, extent, diagnosts
and treatment of the cases of mang-
anese poisoning prevalent in the
Manganese Mines and to advise on the
preventive measures has snce sub-
mitted its report,

(b) if not, when 1s 1t hkely to be
recerved, and

(c) who are the members of this
Committee of Inquiry®

The Deputy Minister of Labour
(Shri Abld All) (a) No

(b) The report i1s lkely to be re-
<ceived by May, 1960

(c) The compostion of the Com-
muttee 15 —

Chairman Dr M L Rawal, Professor
of Prevennve Medicine,
Grant Medicai  College,
Bombay-8

Membrrs (MDr M R Rao, Pro-
fessor, Industnial Hygrene,
All India [Institute of
Hygiene and Pubhc Health,
Calcurta

(2) Dr. T P. Neyog,
)le Surgeon,

Jubbulpore, M P

(3) Dr N H Wadis,

Bombay.

(O DPr M N Gupa,
Deouty Chief Adviser of
Factories, New Delin
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Pn-m“!:nnatm-

gy, [ Shri Kusham
' | Shi T. B. Vittal Rae:

Will the Minister of Infermatien
andl Breadcasting be pleased to state:

(a) whether there 1s a proposal to
establish a Press Information Bureau
at Hyderabad, and

(b) if so, whether both Telugu and
Urdu umts will be set up?

The Minigter of Iaformaties and
Broadcasting (Dr. Keskar). (a) Yes,
Sir

(b) The present proposal is for the
setting up of a Telugu Unit The
question of any Urdu Unit will be
considered later

Export of Power Alcvhol from U.P.

Pandit Munishwar Duit
58. Upadhyay:
Shri M. L. Dwivedi.

Wil the Minuster of Commerce and
Indastry be pleased to state the
amount of power alcohol annually
exported from Uttar Pradesh®

The Minister of Commerce and
Indusiry (Shri Lal Bahadur Shasirl).
Power alcohol 18 not exported but
only Industrial micohol-rectified spirit
or denatured spirit is being exported
from the country Actual figures of
exparts of rectified spirit or denatur-
ed spirit are available {n the monthly
satstics of the foreign trade of
India pubhshed by the Department
of Commercial Intelligence and
Statisticc  These, however, relate
only to the export from India us such
and are not split up n regard to the
State of ongin Export in bulk have
commenced during this year end the
first shipment of about 3,00,000
gallons was despatched in e to
UK. The supphes were from
UP
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Disposa! of Evacuce Properties in
New Delbi

8§9. Shri Warlor: Will the Minister
of Rebabllitation and Minority Affalrs
be pleased to state:

(2) the number of bungalows on
Jantar Mantar Road, New Delhi
which were declared as evacuee pro-
perties,

(b) how many of them have been
disposed of so far,

(c) the procedure followed for thewr
disposal;
(d) whether Bungalow No 7, Jantar

Mantar Road, 15 one of those which
have been sold, and

(e) if s0, at what price?

The Deputy Minister of Rehabilita-
flion (Shrli P. 8, Naskar): (a) One

(b) One

{(c) Sold by negotiation to the
essees

(d) Yes
(e) At Rs 6,10,700

In addition to this amount, the
purchaser will have to pay to the
Ministry of Works, Housing and
Supply, Rs 96062 on account of
additional premuum and Rs 4,849 per
annum 33 additional ground rent

Factories tn Delhi

64. Shri Warlor: Will the Minister

of Commerce and Indusiry be pleas-
ed to state

{a) the number of factories In
Delhi where the full capacity 13 not
being utilised,

(b) the ressons thereof, and

(c) the steps taken by Government
for utilising the full capacity in these
factories?

The Minisier of Commeros and
Industry (Shri Lal Bahadur Shastri):
fa) t0 (c). A statement is laid on the

135 L8D-&
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fully utilised because of

(b) and (¢) Some of the more
important reasons for this are the
difficulties in obtaining adequate
supplies of imported raw matenals
and replacements for worn out and
mneffictent plant and machinery,
fluctuations 1n demand for the finished
products, financial difculties and
mefficient munagement

Government have Dberalised the
supply of imported raw materials
and efforts are made to malntan
production at peak level as far as
possible Financial wussistance tw
industries 1s alsc being provided
Technical assistance and advice are
afforded by the Development Wing,
the Development  Commissioner,
Small Scale Industries, the Director
of Industries and the Small Industries
Service Institute

Export of Pashmina Weol

61 Shri Hem Raj: Will the Mimnis-
ter of Commerce and Indusiry be
pleased to state

{a) the quantity ang value of pash-
mina wool exported to foreign coun-
tries (with their names) during the
vears 1054 to 1939; and

(b) the foreign exchange earned
thereby?

The Minister of Commerce and Ea
dustry (Shri Lal Bahadar Shaetrl)
a) and (b) Exports statistics
wool prior to
957, ave not available Exports

-
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November, 1887 to May, 1959 were
as follows:

Perwd % = Valusr =
, Rs.
Nov.-Dec, 57
Jan.—Dec. 1058
apan

1,000
S.A. . . 1,91,056 13 é,’?i@
Jan,—May 1959
US.A. 2,90,397  23,27,%01
Figures beyond Masy, 1959, aré not
yet available.

Kidnapping of Indian Police Offclals
by Pakisitanies

{ 8hri 8, M. Banerjoe:
62. 4 Shri A, M. Tariq:
| Shrimatli Mafida Ahmed:

Wil the Prime Minkster be pleased
to state:

(a) whether two men of the Indian
Border Police were kidnapped by
Pakistan: troops on the 22nd June,
1959 when they were patrolling the
Munawwar area, West of Jammu;

(b) whether the Indian authorities
have reported the matter to the UN
Obgervers in that area who visited
the site, and

(c) whether any protest has been
lodged with the Pakistan Govern-
ment?®

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) A L/Natk and a const-
able of the Indian Border Police who
were engaged on patrol duty along
the Jammu-West Pakistan border from
Munawwar to Malgotian, both on our
side of the border, have been missing
since June 22, 1859. At a flag meet-
ing held on Pakistan initiative on
June 25. 19590 south of Munawwas, the
Pakustan representative admitted the
capture of our two policemen

{b) A border violation complaint
was lodged with the UN Military
Observer Group

{c) No The Government will con-
side: further action in the matter, if
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Inflans Kidnapped by Pakistanis

63. Shrl Dasaratha Deb: Wil the
Prime Minister be pleased to state:

(a) the total number of Indian
citizens Kidnapped by the Pakistanis

from border areas af Tripurs during
1859-60 so far;

tb) the sieps taken to get them
released; and

(c) the number of kidnapped Indian
eitizens still in Pakistan's custody?

The Prime Minister and Minister of
External Affairs (Shri Jawabarlal
Nehru): (a) From April 1959 upio the
end of July 1958, only one Indian
national was kidnapped by Pakistanis
trom the Tripura border

{b) The Tripura Admnistration has
approached the East Pakistan autho-
rities for his release

(c) One In addition, however,
there are s1x others kidnapped during
1953-58 awaiting release

Cattle Lifting by Pakistanis

64 Shri Dasaratha Deb. Will the
Prime Minister be pleased to state:

(a) the to‘al number of cattle heads
Lifted from border aress of Tripura
by the Pakistanis during 1858-59 and
1059-60 so far;

(b) whether the number 13 on the
ncrease;

(¢) the steps taken to recover the
ca'tle from the Pakistanis; and

(d) the steps taken to prevent such
cattle lifung in those border arsas?

The Prime Minister and Minlster of
Extermal Affalrg (8hri Jawaharial
Nehru): (a) From April 1958 to
March 1958, 172 heads of cattle and
from April 1859 to June 1959, 24 heads
of cattle were lifted by Pakistanis,
on this border,

(b) No, Sir.

(¢) In all these cases, the Tripurs
Administration approached the East
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Pakis an authorities for the recovery

of cattle gnd to prevent future oc-
CUrTences.

{d) ANl border outposts and village
resistance parties have been alerted
to keep =mtrict vigilance to prevent
such cattle lifung Besides, an order
prohibiting movement of cattle in the
border areas has been i1ssued by the
Sta e Administration

Prizes for Hindl Flims

85, Bhri Kalika Singh: Will the
Minister of Information and Broad-
casting be pleased to state-

(a) whether the Government of
India have any scheme of awarding
prizes for films which use the best
form, style and expression of Hindi
language, conformung to the standard
prescribed in Article 351 of the Con-
stitution, and

(b) if not, whether Government
propose to examine the desirability
thereof”

The Minister of Information and
Broadeaiting (Dr. Keakar): (a) and
(b) No, Sir Hindi films form the
largest part of Indian film production.
In giving awards, language and other
relevant factors are taken into consi-
deration There 1s no need to give
a special award for this purpose

Government Advertisements

66. Bhri Kalika SBingh: Will the
Manister of Information and Broad-
casting be pleased to state what per-
centage of tota] value of advertise-
ments distributed by Government has
gone io Hindl \anguage newspapers of
India 1n each of the past three years®

The Ministor of Information and
Broadcasting (Dr. Keskar): The per-
centage of total value of display and
classified advertisements distributed
by the Directorate of Advertising and
Visual Publicily 0 Hindi language

newspapers 1n the past threg years is
given below:~

1956-57 1957-58 1958-59
Per cent Per cent Per cent

Dusplay  adver-

tisements 187 6 8 16 7
Clasufied  ad-

Yerisements 15 54 [

Accommodation for Government
Employees in Delhi

67 8Shri S, M Banerjee: Will the
Minister of Works, Housing and Sup-
ply be pleased to state

(a) the number. of Government
employees, class-wise, who have not
so fdar been allotted any Government
accommoda‘ion in Delhi, but have
apphied for it, and

(b) the number of quarters cate-
gory-wise, under construction now and

the time by which they will be ready
for allotment®

The Minister of Works, Housing and
Supply (Shri K C. Reddy):

‘)

Fnuntled class of sccom- Number
modatuon of the officers of
officers
who
have
not
been
provided
Govern-
ment
20COMMO-
datron
of anw
class
2; (Rs 3,000 t0 Rs 4,000 2
}1-{ \g:s 2.000 1o Rs 3.999; 6
{ s 1.c0010 Rs 1.999) 121
(-f\ (Re %00 ta Rs 99 1,05%
{" (Rs 2%0 to Rs 499) 3148
Y (Re 190w Ry 249) L8112
) (Less than Rs 150" 12 204
IV U Rs 0% 10,716
Work-charged staff 6,400
ToTAL

18,464

Note. Actual shortage class-wise in
class A to F is more than the
above-mentioned figures a3

— e — -
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class,
(b,
Class of accommodation Number of
under con
—_— ,:.é:_.;_'sl.-__-__. N
B "
°F 733
Class IV and Work- ::g;g
cnarged staff —

6,649

quarters will be ready for allotment
by the end of December, i858, The
balance 5,602 quarters are in various
stages of construction angd it is hoped
thdt they will be completed and allott-
the end of 19060. The construc-
AN

District who were not

(b) if so, whether enquiries have
been made as to by whom these pass-
ports were given to them?

(3) Tripuri music; and

(4) News, market rates and
Weather report in Bengall.

Machinery
70. Shri Khimjl: Will the Minister

February, 1959 and state:
(a) the work done so far by the six
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The Minisier of Commercy aug In-
dustry (Shei Lal Babadur Shastrl):
A statement i3 'sid on the Table [Bee
Appendix I, annexure No 8]

All India Sericulture Training Insti-
tute, Mysore

72, Shri Biddiah: Will the Minister
of Commerve and Industry be pleased
o refer to the reply given to Starred
Question No 106 on the 30th Novem-
ber, 1958 and state

(a) whether the construction of the
bullding for the All India Sericulture
Training Institute, Mysore, will be
taken up this year, and

(b) if not, the reasons therefor®

The Minisier of Commerce and In-
dustry (Shri Lal Bahadur Shastrl):
{a) No, 8Sur

(b} The present needs of the Insti-
tute as well as the hostel have been
fully met by the hiring on lease of
four buildings The need for con-
structing & building does not aruse at
present

Development of Hilly Regions of
Punfab

73. Shri Hem Raj: Will the Minis-
ter of Planning be pleased to refer to
the reply given to Unstarred Ques-
tion No. 970 on the 26th February,
1939 and state

(a) whether the Planning Commus-
non have since received the schemes
from Punjab Government for the de-
velopment of its hully regions,

(b) if so, what are its main out-
Unes and whether a copy of it will
be laid on the Table;

(c) the action taken thereon, and

(d) if the reply to part (c¢) be in
‘he negative, the time by which the
action will be finalised*®

The Deputy Minister of Plamuing
(Shri 8. N. Miakra): (a) Proposals of
.ﬂl;'::ledmmthanh'n re-

(b) The man outlines arei—
1959—61 (Rs lakhse)

Agniculture o 6%
Psnchayats o7
Mmnor Trngstion 8 o1
Industnies s 68
Roads 140 OD
Education 1 44
Health 4 00
ToraL 161 41

(c) and (d) Programme Adwviser
wil] discuss these proposals with the
State Government at an early date

Manufacture of Electric Goods

4. 8hrl Ram Krishan Gupta: Wil
the Minister of Commerce and In-
dustry be pleased to state

(a) whether Government have co -
sidered the suggestion from the heavy
electrical industry that big umts
should manufacture electric motors
and small scale units should be utilis-
ed for producing ancillary items, and

(b) if so, the action taken In this
regard?

The Minister of Commerce and In
dustry (Shri Lal Bahsdur Shastri):
(a) and (b) A suggesuon was made
by the Development Councll for Heav)y
Electrical Industries set up by Govern-
ment, at their meeting held 1n June,
1958, that small scale units could be
utilised for production of ancillary
iems of electric motors rather than
for the manufacture of compiete elec-
tric motors The question of utilisa-
tion of small scale units for production
of ancillary items of various products
including electric motors has  been
under consideration of Government
A list of the ancillary items of electric
motors which can de produced in
small scale unity has been prepared.
Some of the large manufacturers of
electric motors are reported to be
already obtaining such ancillary items
from small scale units.

Government 1s also encouraging
manufacture of electric motors in the
small scale sector



107  Dbltuary References

Land for University of Pelhl

75. Bhri Ram Krishan Gapta: Wil
the Minister of Works, Housing and
Bupply be pleased to state:

{(a) whether Government have
recetved any request from the Uni-
versity of Delhi for allotment of land
to build new colleges to meet the
growing demand for admissions; and

{b) if so, the action taken thereon?

The Minister of Works, Housing
and Supply (8hrl K. C. Reddy): (a)
Yes.

(b) the mat‘er has been examined
and a few plots have been suggested
to the University, Allotments of sites
for putting up college buildings are
expected to be finalised shortly in
consultation with the Mimstry of
Education and the University of Delhi.

i2 hra,
OBITUARY REFERENCES

Mr. Bpeaker: 1 have to inform the
House of the sad demise of tliree of
our friends, namely, Shri P. C Bose,
Shri M. D. Ramaswami and Shn
Jehangir K. Munshi.

Shri P. C Bose was a sitting Mem-
ber of this House from the Dhanbad
Constituency of Bihar State. Iic pass-
ed away on the 25th July, 1459, at
his Jharia residence, at the age of 60

Shri M. D, Ramaswam: was a mem-
ber of the First Lok Sabha during the
years 1952-57 and of the Madras Legis-
lative Assembly thereafter. He pass-
ed away at Madura on the 28th June,
1959 at the age of 56.

Shri Jehangir K. Munshi was a
member of the former Central Legis-
lative Assembly from Burma dunng
the years 1928—34. He passed away in
Rangoon on the 30th June, 1959 at the
age of 70.

We deeply mourn the loss of these
friends and I am sure, the House will
join me in conveying our conde-
lences to their bereaved families.

May I request the House to stand
in silence for a minute to express its
sorrow?

The Members then stood in silence
for a minute,

AUGUST 3, 1000 108

1288 hrs
MOTIONS FOR ADJOURNMENT
Kenata

Mr. Speaker: I have received notica.
of adjournment motions. I have put
thon, doww in three categnries, some
retating to Kerals—a numper uf them
-—~just as to why and how the siluation
in Kerala ought not to have bcen con-
trolled and so on. In view of the fact
that the Proclamation has been issued
and there i1s an item in the Agends
today for the hon. Home Minister to
place the Proclamation nn the Tab.e
of the House and I shall fix a ime as
carly as possible for discussicn, 1 have
disallowed all those matters which
cvould be taken up and discussed at
length on that motion for confirma-
tion of the Proclamation.

Then, relating to the same matters
but 1in a different manner, Shri A. K.
Gopalan and a few others have given
notice that after this Proclamation
was issued, there have been mclesta-
tions of a number of people who sre
agawinst or in favour of that Govern-
ment and so on I would like to know
what exactly the situation 13 from the
hon ....

Shri A. K. Gopalan (Kasergod): Mr
Speaker, before asking the Minister, 1
met you and I gave some of the tele-
grams that I have received. So, 1t 1s
not a question of riscussion about
Central intervention

Mr. Speaker: I know.

Shri A. K. Gopalan: After the Cen-
tral intervention, there are certan
things that are happening there whuch
affect the life and property of the peo-
ple—attacks on houses and cthr
things. On the first day when these
attucks came, I have also written a
letter to the Prime Minister.

Mr. Speaker: All these are taking
place after the Proclamation was
issued?

Bhri A. K. Gopalaa: Yes. There are
telegrams. I want you to allow me
to place-these telegrams on the Table
of the House—those telograins  that
have come to me on the 3lst, ist, 2n?
and also this morning and the kind of
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attacks that are made. Bo, the qgues-
tion s, 1 wam to bring out this—nol
sbout the intcrvention—that is some
other thing—how peace can be restor-
ed if these things are happening there
every day and some of them  are
very serious, coming from all partics.
It 15 not one place; it 1s not one :ncl-
dent. It 1s comung from Ernakulani,
from Trichur, from Alleppey and othex
places, all over the place.

1 want alac t¢ inform you that as fa:
2s two of them are concerned, they
are very serious—"Following Centrai
intervention—set fire toddy <hop last
night destroyed partially also Koda-
kava Vellikkulangara Kurumals shops
.... tapper Narayan Tuaten up
Kodakava Krishnan beaten inside shop
both admutted hospital . .sericus cor-
dition. . our collection jeep lorres
blocked stoned attempt set fire rom-
munist houses .roam about streets
terrorising people threaten destrojing
all toddy shops—"This attack on toddy
shops was there even before and that
8 continuing Now 1t 1s not attack on
toddy shops only, but on comraunists
houses Shri M N Gowvindam Naur
who 15 a Member of the Rajya Sabha
has sent a telegram on the 2Ist  Yes-
terdsy mernang  also, he has sent a
telegram I request ycu ana the Gov-
crnment o go through these things
and sce These thungs that are hap-
pening there even after Central inter-
vention, show that whoever may be
i charge of the Administration, as far
as the people there are concerned. as
far as property and life is concerned,
there i1s absolutely nothing It 13 not
one incident Al over, from Calicut,
from the north to the south, everv
district, there are reports and all
those who have supported the Gov-
ernment, all of them, are attacked 1
want that 1t must be taken very
seriously It 13 an issue affecting the
life of the people of Kerala whict has
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grams sent by persons in Kerala. 1
request that this 1z & matter that has
to be considered. This must be dis-
cussed We cannot wait till the Fro-
clamation, because we do not know
what will happen It is for the Gov-
ernment as well as for us to decide
whether this could be stopped.
whether peace could be restored Itis
not a quesuon of communist or non-
communist These things are after
the Central intervention. The same
thing happened before; 1t is continuing
I request you to seriously ronsider
this and tage this up, because this
1s something concerning Kerala, an
after effect, a serious situation created
in Kerala after the Central interven-
tion.

shri Narayanankuity Menon
{Mukandapuram): Sir, I have given
an adjournment motion on a particular
winucent whicn happened yesterday
Atfter the Proclamation has come an
armed mob of Catholics have entered
a temple near Kaladi and the entire
temple has been desecrated Near
Trichur, in the newspapers it  has
appeared today that a heavy vehicle
with ten lLiberation volunteers fully
armned have been arrested by the
palice and they have been ordered in
the presence of Congressmen to be
released on bail unmediately Theiwr
arms and the veliele have been re-
turned on the particular spot yester-
day Immediately after the Proclama-
tion, they are taking out processions
armed fully. This 15 a matter that
has been brought before the FPrime
Miruster. When the Central Govern-
ment has taken the responsmbility for
law and crder, these sort of things ave
going on for the last three days.

An Hon. Member: The Catholics
have much more respect for tempies
thai: the communists,

Mr. Speaker: Order, order May I
ask the hon Members Shri A. K
Gopalan and Shri Narsyanankutty
Menon whether they have passed on
this information to the hon. Mimster?

Shri A. K. Gopalan: On the first duy,
1 had passed on the information to the
hed written to me saying that he had



security and lhfe of the people 1
I bad already written furst
because I did not want to bring r

Dr. K. B. Menen (Badagara). May 1
say a word, Sir?

My, Bpeaker: Bhrnn S A Dange

Shri 8, A. Dange (Bombay OCity
Central): One point, S8ir. You were
pleased to say that the hon. Minuster
would lay the Proclamation on the
Table of the House, In between, some
other matters have anisen. It is for
you to consider and for the Govern-
ment, what they can do If law and
nrder breaks down under President's
Rule, I do not know what 18 the con-
stitutional remedy for that We do
not know It 1s for the Government
te cansider But, my point 15, would
the Government consider a suggestion,
that, since this decision has been
arrived at on the basis of the Gov-
ernor'’s report and some other infor-
mation which is generally mentioned
#n this Proclamation, wll the Govern-
ment be pleased to put the Governor’s
report and other information of which
they are in poasession, on the Table
of the House? There is, of course, the
information and personal information
of the Prime Minister, no doubt, may
be supplemented by the invaluable re-
ports of Shri Ascka Mehta and other
information also. Shall we have all
this before us also for consideration?

Dr. K. B, Menon: May 1 say a word?

Mr. Speaker: The hon Home Minis-
ter.
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The Minister of Home Afiairs (51
@ B. Pant): We have received some
telegrams from both sides, from the
¢Communist Party and e1so from others,
gnd we have forwarded the telegrams
received by us telegraphically to the
Governor there, so that he may take
pecessary action without delay. We
bave also issued definite instructions
that prompt and effective action should
pe taken wherever thers is any infor-
mation about the commission of any
gct of violence, rowdysm or hooll-

15m. We would be extremely sorry
it such incidents take place. To the
extent 1t 1s possible, we are quite
afreed that 1t is the duty of the Gov-
ernor and the State Adminstration to
curb those who have a tendency to
indulge 1n such activities and to take
gCtion without any delay, wherever
pnYthing comes to their notice, .egard
jess of any one's belonging to one
yarty on the other, or to one section of
the community or the other

Rajs Mahendra Pratap (Mathura)
May I say a word” Something 1m-
portant 1 have to say

Mr. Speaker: No, no The hon
Member will have an opportunity to
speak in the debate It is not neces-
sATY now

Shri Tangamani (Madurai) I may
mention there are several adjournment
motions on Kerala

Mr. Speaker: Let me dispose of this

T

= 355
,gis- 6
HpL
a§s§e5§§§
Eepiiini
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Pandit G. B. Pant: I want to sug-
gest ong thing While I would cer.
tainly be prepared to receive such
information and to take action on 1t,
may 1 also suggest that whenever such
information reaches any one in Ketala,
the person concerned should bring 1t
to the notice of the local authorities
immediately

Shri 8. A. Dange: If he 1z alive

Pandit G. B, Pant: for some
time necessarily elapses between the
person getting the information here
and passing it on to me and my con.-
municating it to the Governor or the
adminustration there Of course, ag I
saiud, I shall do what I can, but time
would be saved and action rould be
taken perhaps more successfully if
such reports were made to the local
administration immediately without
any delay

Shri Narayanankutty Menon: In that
there is one difficulty The hon Home
Minuster said that immediately at
should be brought to the notice of the
authorities there I bring i1t to the
notice of the hon Home Minister that
immediately after the proclamation
was issued and the Chief Minster and
other Mimisters were coming out of
the Secretariat, about 50 goondas col-
lected 1n front of the Secretariat The
police was not present there There
was no police at that time and eggs
were thrown at the head of the Chief
Minister To whom to complain” The
Governor has 1ssueq the Proclamation,
the police has been withdrawn, to
whom to complain? Nobedy to com-
plain to

Shri 8. A. Dange: Shame

bring it to his notice Shri Dange .aia
*af he is alive” If he 1s not ilve, he
cannot go and even represent to the
Home Minister here Therefore, ine
matter does not arse Only if he
15 alive, he will brning it, or some
other relation will do s0 Whoever
can bring 1t here can do it there aise

In the circumstances, it 18 unneces-
sary to pursue the matter further 1
am sure the hon Home Ministes will
keep a watch over the matter and try
w see no such incident occurs, and
come to the help of those people

Shri V. P. Nayar rose—

Mr. Bpeaker: Other adjournment
nsouons allege that sufficient steps
have not been taken or that Ministers
mude all sorts of statements whuch lec
to this crsis and 80 on  These are ad
matters which can be eamly discussea
at the time the Proclamation 15 dis-
cussed

So far as the suggestion of Shn
Dange that the Governor’s rcport also
ought to be placed on the Table of the
House 15 concerned, I shall ask the
hon Home Minister as to what ~an b
done when the Proclamation 1s formal-
1y placed on the Table of the House

There 12 one other adjournment
motion,

Bhri Tangamani: May I vomt out
that when the Premident’s Proclama-
tion 1s discussed, certamnly the “arious
aspects will be considered, but here
the House is interested in the wttitude
of certmin Ministers to events that
were happening 1n a particular State

Mr. Speaker: That will also form
part.

Shri Tangamani: In the adjournment
mution by Shr1 Sampath and nyself,
we definitely allege that certain Cen-
tral Government Ministers were going
about saying things against the Btate
Government and encouraging goonda
ism which was taking place there
They were definitely saying there
should be Central intervention.
have got the press reports, and it
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[Shri Tangamani.]
am given an opportunity, 1 will be
able to convince you that several
Minmsters of the Cabinet.

Myr. Speaker: Order, order

Shrl V. P. Nayar (Quilon): 1 want
tv make a subnmussion

Shri Kottukapally (Moovattupuzha)
He must withdraw that statement

Mr. Speaker; The hon Member will
Lndly resume his Jeat

Shri V. P. Nayar: My adjouinment
motion 15 on an entirely different sub
ject,

Mr. Speaker: 1 am comng to 1t

There 15 an adjournment motion
saying that some hon Ministers of the
Centre went about saving things which
led to this goondaism and so on It
can be saidd m the discussion on the
Proclamation that people are not
entitled to bring about a situation and
try to remedy 1t later on I will allow
them 1if really such statements are
substantiated properly instead of
merely throwing out allegations
(Interruption)

Order, order 1 am entitled to say
that I am not going to allow these
things merely at random You cannot
throw dirt on an important Member
of Parliament If it 15 reasonably
supported, I will certamly allow it I
am not going to rule it out as irrele-
vant to the discussion on the Procla-
mation.

What has Shri Nayar to say?

Shri V. P. Nayar: My adjournment
has been obviously musread, because
I find from the Iletter which com-
municates. .. .

Mr, Bpeaker: What is the adjourn-
ment motion?

Shri V. P. Nayar: Shal: I read the
adjournment motion?

Myr. Speaker: Yes, what 13 it?
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Bhri V.. Nayar: My adjournment
motion reads thus:

“The conduct of a number of
Central Ministers including the
Prime Minuster mn publicly criti-
asnng a Btate Government, namely
the Government of Kerala, at a
time when that Government was
facing a wviolent, unconstitutional
struggle to paralyse its admimnus-
tration and overthrow it"

The very heading of the order which
you have been pleased to glve me
shows that this has not been read. It
15 not an adjournment motion on
Kerala

Mr. Speaker: I have read 1t What-
ever 1 might have written these, 1
have read 1t thoroughly

Shri V. P. Nayar: Whatever you
have written alone matters to me
Whatever 153 m your mind does not
malter

Mr. Speaker: Leave 1t alone I now
say that I disallow 1t

Shri V. P. Nayar: You had not dis-
allowed, you had withheld consent I
thought 1t was with a view to decide
it again

Mr. Speaker: | have done so [ did
so then deliberately He only wanted
to add the Prime Miniter along w th
this and have an opportunity to read
it in the House There 15 nothing
more

The conduct of "any hon Munister
leading to this crisig will be allowed
to be discussed provided there are
sufficient grounds and merely allega-
tions are not made which would
besmurch the conduct of any hon.
Member or Minister here If it 15 sup-
verted by any evidence. 1 will cer-
tamly allow all thst during that
debate Nothing more now.

Shri Vasudevan Nalr (Thiruvells):
The Prime Minuster was on the plat-
form with Shri Mannath Padmansbban
in Dethi and there is a photograph.
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One Union Minister was on the plat-
form with the leader of the agitation.

Mr, S8peaker: I am not going to
allow it,

Shri Vasudevan Nalr: Such things
have taken place.

SureLy or Svcar

Mr. Speaker: I have received notice
of an adjournment motion from Shti

Braj Raj Singh, which reads as
fallows:

“Failure of the Government of
India to regulate the distribution
and supply of sugar and control
the prices of sugar, as a conse-
quence of which the consumers of
sugar have been squeezed heawily
by the sugar magnates during the
last several days and the sugar
magnates reaped undue profits to
an extent of nearly ten crores of
rupees.”

Has the hon Munister to say any-
thing?

Shri Braj Raj Singh (Firozabad):
May I submit a word on this®,

Shri Khadllkar (Ahmednagar): May

1 point out that I have raised a
different point?

Mr. Speaker: What is that”

Shri Khadilkar: I do not want to
refer to the Proclamation What 1
have said in my adjournment motion
1s this  If there 1s a viclation of the
Constitution, which 1s the supreme
document, and the fundamental docu-
ment of the State, 15 1t not the duty
of this House to take note of it, as to
what led to the Proclamation, and how
the Proclamation has been 1ssued?
For, there is no explanatory note along
with the Proclamation which will
enable us to judge it, when it will
come up for discussion at a later dale
So, what I suggest Is this If there
13 & violation of the Constitution, then,
is it not a matter of urgent mportance
to be taken note of here®* 1 am not
saying whether that Proclamation is

Justified or unjustified, but violation
must be taken note of by the House
immediately. Otherwise, 15 this House
going 1o conaider the Constitution a
scrap of paper?

Mr., Speaker: Very well 1 shall
consider this matter also. The hon,
Member only says that from time to
ume, this House must be taken into
confidence regarding the various steps,
that 1s, step after step as to what Gov-
ernment are doing If he thinks that
this 1s a proper matter to raise, that
instead of a Proclamation being sud-
denly 1ssued, information must have
been given to the House from time to
time regarding the manner i which
the admimisiration 1s going on there,
and whether Central intervention 1s
necessary 1mmediately or at a parti-
cular stage later on, he can raise this
matter 1n the course of the discussion
on the Proclamation That was why
I oveiruled 1t and withheld my con-
sent to this adjyournment motion

Shri Braj Raj Singh: On the 9th
May, I had voiced the feeling that
there would be a sugar famine 1in
India during these three months when
Parhiament would not be situng 1
had stated thig only for this reason
that last year also, while Government
were pleased to issue an ordinance for
the export of sugar, the sugar
magnates with the complicity of Gov-
ernment reaped high profits During
this season also, I can tell you that
some seven lakhs tons of sugar were
released, that is, dunng the last four
months; and at the rate of Rs 6 to
Rs 8 per maund., undue profits bhave
been reaped by the sugar magnates; to
the tune of nearly Rs. 14 crores; the
sugar magnates have taken undue
profits from the consumers.

1 want to ask why Government
were not alert. You, Bir, were
pleased to direct Government to
inform the public while this House
was not in session, as to what steps
were being taken about the distri-
bution of sugar, and if the prices rose,
what steps were being taken by them
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to keep them down Bui the Govern-
ment did not do anything during the
last two and a half months or so
And people had to suffer a great deal

Thig matter i1s the responsibility of
the Government, and I, therefore,
submit that a discussion should be
allowed on this, so that the country
may know how Government have been
neghgent m dealing with the matter,
and consequently, the prices weni up
and the people were squeezed

Shri Sampath (Namakkal) The hon
Prime Minuster had been stating more
than once in this Housc that decisions
arrived at by the Parlhiament should
not be challenged in the streets But,
now, he himself, along with some of
his colleagues, has openly supported
an agitation in Kerala 1Is it proper?
Should we not be allowed to discuss
it in this House on an adjournment
motion?

Mr, Speaker: I am really surprised
at this Every hon Member wants to
make a speech regarding a matter
which I have closed As I said, if any
hon Member gets an opportunity, he
can say all this, whether this was
brought about by any particular
individual or mdivaduals responsible
or other people

Now, therefore, the same rule
apples to the hon Member also His
adjournment motion 15 not allowed

8hri 8. M. Banerjee (Kanpur) I
wish to say something about the sugar
prices On 8th May, 1859, a statement
was made by the Deputy Minister of
Food and Agriculture that it was some
unscrupulous people who had created
this scare Even today, m UP, the
price in the open market is Rs 1-4-0
per seer, whereas the controlled price
ig 096 nP I want to Iknow what
action has been taken by Government,
and what steps have been taken by
Government. The sugar price has
bacome s standing scandal in the
whole of the country. I want &
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definite answer from the Minister aa
to when the scandal is going to end.

The Minister of Food and Agrienl-
ture (Shri A, P. Jain): There {3 no
doubt that there have been difficulties
and troubles about sugar. I also con-
cede that there must be a discussion
on sugar 1 am preparing a paper
which I propose to place before the
House shortly, m which I shall give
all the detamls of the action which
Government have taken Incidentally,
1 may mention that now, in the con-
trolled area, the sugar wmillowners are
not allowed to sell sugar on their own
account

Shri Braj Raj Singh: Why were they
not allowed even during the Tast three
months?

Shri A. P. Jain: All the sugar 1
being allocated by Government at the
fixed prices So far as the mills arc
concerned, they are fully controlled
We have also controlled the whole-
sale dealers Now, the sugar situation
hag consequently improved I do not
say that it has become normal, there
are yet difficulties

Some Hon. Members: It has not
improved

Shri A P Jain:
hope

Shri Nagl Reddy (Anantapur) It is
an insult tu the House to say that it
has improved It has not Where has
it improved? Which is the market
where it has improved?

Shri Tangamani: Why always mis-
lead the House?

Bhri 8. M. Banerjee: And hide facts?

Shri A. P. Jain: 1 hope that with
the organisation of the market and
with the organisation of the sales
through co-operatives, and through
better control of the ...

Shri 8. M. Banerjoe: The co-epers-
tives are formed by the business
magnates who are profiteers.

and 1 too
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Mr. Spesker: Very well. All that
will be discussed.

Bhri A, P. Jain: So, all these matters
will come before the House, and I
would like that a discussion may take
place I hope I shall be able to place
the paper before the House shortly on
sugar

Shri Braj Raj Singh: May I know
why Government did not take over
these stocks during the last three
months?

Mr. Speaker: Order, order Thus 18
not the way to carry on the proceed-
mngs of the House The hon Member
has been here for quite some time,
and he should know

May 1 know from the hon Minister
if he has any intention to place before
the House, or first of all, circulate a
statement to the Members before the
discussion starts?

Shri A. P. Jain: That 1z my intention

Mr. Speaker: As soon as the state-
ment is laud on the Table of the House,
1 shall circulate copies of the same,
and immediately, or as early as
possible, have a discussion on this
matter Hon Members will have a
full opportunity to discuss thus matter

Shri Braj Raj Bingh: Shall we have
it this week?

Shri Surendranath Dwivedy (Ken-

drapara) When shall we have that
statement?®

Shri A, P. Jaln: In this week

Mr. BSpeaker: During this week
itself, he will place a statement on
the Table of the House Hon Mem-

bers may be resdy and be prepared
for a discusston later on

In view of this, I am not allowing

this adjournment motion.

1827 hrs,

PAPERS LAID ON THE TABLE
PROCLAMATION e KXmara

The Minister of Home Affairs (Shri
Q. B. Pant): 8ir, I beg to lay on the

Table, under clause (3) of article 356
of the Constitution, a copy of the Pro-
clamation 1ssued by the President on
the 3ist July, 1859, under article 356
of the Constitution, assuming to him-
self all the functions of the Govern-
ment of Kerala. [Placed in Labrary
See No LT-1435]

Shri A. K. Gopalan (Kasergoed). 1
want to rause one point No doubt,
already, it has been raised The Pro-
cl@mation reads

“Whereas I, Rajendra Prasad,
President of India, have recelved
a report from the Governor of the
State of Kerala and after con-
sidering the report and other
information received by me, I am
satisfied that a stuation has
arisen "

According to article 356 of the
Constitution

Mr, Speaker: What 1s it that the
hon Member wants?

Shri A. K. Gopalan: What I want to
point out is that if we are to discuss
the Proclamation here, and to see
whether there was any satisfaction on
the part of the President, and o the
Parhiament has to approve of the
satisfaction of the President, then 1t
can do so only if it understands what
the report 15, and gets a copy of the
report and other information received
by the President What 1s the infor-
mation that he has received? What 12
the report that has been sent to him?*
For, it 1s stated here that on the basms
of these things, he 1s satisfled that the
Government of the State cannot be
carried on 1 accordance with the
provisions of the Constitution

If we are to discuss this Proclama-
tion at all, then, without the report
of the Governor and without a copy
of the other information received, this
Parliament cannot approve or dis-
approve of 1it. What 13 the bams for
approving or disapproving of the
Proclamation by the Presidemt? The
basis for it is the report of the
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[Shri A. K Gopalan]
Governor as well as other information
received. So, these also must be
placed along with the Proclamation.
Otherwise, if it is merely the Procla-
mation saying that the President is
satisfled, and, therefore, Parliament
also must be satisfied, I submit that
Parliament cannot be satisfled. So,
the question is whether these also will
be placed, If these will not be placed,
then, certainly, there is no question;
it is very unfair and nobody can
understand how it came about, what
was the information received, who
gave the information, how was the
President satisfied, whether that can
be approved or disapproved and so on

Mr, Speaker: No arguments are
necessary regarding this. The hon.
Member wants the report of the
Governor, on the basis of which action
is said to have been taken, also to be
placed on the Table of the House.

Shri Narayasankutty Menon
(Mukandapuram): The matter .as
come up before the House previously
Before the Home Minister replies, 1
would submit that there ia a substan-
tial difference between the previous
cases where actuaily the majority of
the Government in the legislature had
broken down, and the present case
where we have an cniirely different
situation. Especially during the last
week before the intervention. Press
reports have been there regurding *he
Governor's last report and also the
alleged report which had been sent
actually when the Cabinet had already
decided about Intervention. There-
fore, under mysterious circumstan.cs,
these things have happened inside the
Central Cabinet. Members must
know, and the countiy must know,
under what circumstances the Gover-
nor has sent, or has been forced to
send, a report which is entirely
different from what he had sent the
previous week.

Therefore, in order to consider the
Resolution, the entire contents of the
last report as well as the previous re-
porta of the Governor regarding the
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whole agitation will have to be placed
on the Table of the House, so that
hon. Members can get an nooortunity
to know what was ths real state nf
affairs, who prompted this interven-
tion—whether it was Delh; inspired or
came from Trivandrum.

8hri Tridib Kumar Chasdhur rose.—

Mr. Speaker: I am not going ‘o
allow a discussion now.

Shri Easwara Iyer (Trivanirum):
On a very important point of clari.
fication. Under article 358, a Pro-
clamation is contemplated when on a
report from the Governor or other-
wise the President is satisfled that a
situation has arisen whaen tne Govern-
ment of the State cannat be carried
on in accordance with the Constitu-
tion. So the sine qua non is the aris-
ing of a situation. If the situation is
disaffection among th> Members of
the Assembly or factions among the
Ministers, it is apparen. But where
the arising of a situation depends upon
passing a judgment as to whetier
there a ‘mass upsurge’, as the Prime
Minister would say—which has been
repudiated by right-thinking persons
there—and the President has passed
a judgment on it, the question neces-
sarily arises whetl.er such a sitnation
is a situation within the contemplation
of the Constitution. So the report iz
relevant, whether th= Governor has
stated that there is such a situation.
That is a matter that we have to
discuss here.

I would, therefore, respectfully sub.
mit that the present case is quite
different from previous cases of Presi.
dent’s rule, and I would request that
the report of the Governor on which
action has been taken should be sub-
mitted to the Houre.

Shri Tridib Kumar Chaushurl
(Berhampore): I only want lo draw
your attention and the atiention of the
Home Minister to the fact that a re-
port has bsen circulated in the Press
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all over India that the Kerals Govern-
ment took an overdraft of Rs 3 crores
from the Reserve Bauk of India which
they were unable to repav Pecaus~
the Government have not issued any
explanatory statement when the Pro-
clamation was issued as to what situ-
ation has arisen, all sort~ of rumcure
are current That was why 1 wanted
to draw your atteniion to that aspect
of the matter and also seek clanfica-
tion

Raja Mshendra Pratap (Mathura®
May I say a word to my Commumst
brethren® I beg to say that our Com-
munist bre hren should take things
rather easy (laughter) There 1s con-
nection between the failure of the
Geneva Conference and everts m Irag
where the Communi.t. are being s p.
pressed Here also our Governm=nt
are clearing the deck to jomn the
Anglo.Amenican bloc (Interruptiont)

Mr. Speaker: Order, order

Shri Tyagi (Dehra Dun)
this relevant?

How 1s

Raja Mahendra Pratap: *****

Mr Speaker: Not a word of what
the hon. Member Js saying should be
recorded I am no: gomng to allow
any of these statements of .he hon
Member to go into the record

Hon Members will note that when
once I call an hon Member to order
and he still goes on speaking, no more
words that he utterc will Le recorded
They won't form part of the record
Hon Members cannot go on <peaking
like this The hon Member s un-
fortunately, abusing his privileges
He continues to speak even after [
call him to order and ask him to re-
sume his seat Th's 13 not a mght
procedure to adopt.

Dr. K. B Menon (Badacara) On a
point of information It was accept-
ed at the time an ad}ournment motion

B S —

was brought forward here some time
ago that the Home Minwter had otner
sources of mformation and that all the
miormation would be made avail-
aple to the House, .f he thought it 3t
t¢ do so  When the information ask-
ed for by some of the Members here
js made available to the House, will
government also make available to
the House the confidential mforma-
tign they have on the struggle m
Kerala®

Shri Narayanankulty Menon: That
should also be given

Shr1 Nagi Reddy (Anantapu1) That
1s also necessary

Bnf1 Satiman Lupga (TdiodtaRait)
rpie—

Mr Speaker' I nave already heard
ghr Easwara Iyer and 1 was about to
call upon the hon Home Minister to
réply

Shri Sadhan Gupta: I am not sub-
mithng on that pount 1 want a piece
of addiional nformation on the
gerala situation, ‘nat 1s to say, not
only the Governor’s last report but
all the reports which ihe Governor has
gent from June 12 onwards or even
pcfore, when this so-called struggle
was in contemplation, should be with
ys 1n order to enable us to judge
about the propriety of the Prem-
dential action.

Shri G. B Pant. | am sorry that it
14 not open to me tc place the report
on the Table of the House

Shri Nagi Reddy: How can we dis-
cuss then? (Interruptions)

Mr. Speaker- Let us hear him

Shri G B Pant: It 1, a confidental
document I wish it had been possible
t¢ let the House know all that the
Governor has said, and 1 Wil per.
paps try to do s0 4 least to the ex-
tent 1t 1s necessary Dut some of the

- ———— ——— T -

*e*Expunged as ordered by the Chair
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impressions on the other side about
the reports received from the Gover-
nor previously seem to be altcgether
misconceived and wrong.

An Hon. Member: Why does he not
place them before the House?

Shri Nagl Reddy: We would like to
know (Interruptions).

Mr, Speaker: Hon, Members of the
Opposition must learn one thing. Let
them hear fully what the hon.
Minister has to say. Thereafter, if they
want to make any statemant, I will
allow them.

Shri G. B. Pant: ] am sorry I am
unable to comply with the wiches
of the Members on the opposite side.
On an occasion like this, I would have
preferred to go to the longest length
to meet their wishes. But there are
some difficulties....

Shri T. B. Vittal Rao (Khammam):
What are those?

Shri G. B. Pant:.... which have to
be borne in mind, If confidential in-
formation is published, it would be

Bhri T. B. Vittal Rao: The Ministry
is dismissed.

Shri G. B. Pant: . . _for the officers
of Government or persons in respon-
sible positions to communicate their
views as they feel, and to give honest
and full expression to their opinions.
They are in a difficult position, and
1 do not want to set a precedent
which would lead to some difficulties.

As has been said, there arc also
other sources of information; we have
received information from other sour-
ces, not only now but previously
also. lLatterly, we have had infor-
mation from many quarters and all
that may have something to do with
this problem. But I think the ques-
tion has to be discussed on what the
Members know and what 1T will say
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reasons. I have given thought to this
and I feel I cannot do that.

Shri Narayanankutty Menon: I can
challenge the opinion of the hon.
Home Minister.

Shri 8. A. Dange (Bombay-City-
Central): The position comes to ‘this;
this House has to be satisfied becavse
the President is satisfied. Otherwise
there is no other material to discover
whether it should be satisfied in spite
of the fact that the President is satis-
fied or not. In that case, it amounts
to a denial of a democratic right of
testing the informution on the basis
of which the President comes to a
conclusion. I think that position is
rather unsatisfactory. 1 think every
democratic opinion will accept that
it is unsatisfactory because by that
logic, one day, if the President is sat-
1sfied this House also can be dismissed
on some information that he has re-
ceived. In that case it would be a
total negation of democracy.

However, if the hon. Home Minis-
ter and the Government wish to take
that position and if that is their ides
of democratic rights in this House,
they are welcome- to their position.
But, so far as we arc concerned, after
that statement, I should like to state
that we certainly must cxpress and
we do express our protest against the
intervention which was unjustifted, of
the introduction of the President's
rule. We are certainly sorry for the
dismissal of what we c¢all the first
Workers' and Peasants’ Government
that ever took office in India. (In-
terruptions.) 1 consider, therefore....
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Mr. Speaker: The hon. Member
might reserve all this for the other

m«

shrl S. A. Dange: But in view of

fhis—our understanding—to mark our
we would like to withdraw

¢rom the House for the rest of the

day.
Mr. Speaker: Order please.

(,At this stage Shri S. A. Dange and
some other hon Members left the
House.)

An Hon, Member: Why did Yyou
wait for such a long time?

Mr. Speaker: Hon Members won't
even wait for what I am going to
say.

Raja Mahendra Pratap. Sir, m some
ways I do not also get justice I slso
leave (Interruption)

(Raja Mahendra Pratap left the
House.)

Mr. Speaker: The hon. Home Mm-
ister has said that this document 1s a
privileged document and a confidential
communication If the whole thing 1s
disclosed a number of officers may get
into difficulties and some kind of Aiffi-
culty might anise But this proclama-
tion has to be approved by this House
Therefore, whether that document is
placed before this House or not, the
hon. Minister must take this House in-
to confidence and say what are the
points which induced the President
and what are the rregularitics which
induced the President to take action
(Interruptions).

Shri 8. M Banerjee: Ii 15 a rape on
democracy.

Mr. Speaker: The hon Member
may come and sit here and pronounce
judgment. It is very wrong

Now, it is necessary for a proper
discussion of the matter that the hom.
Minister should state, as early as
possible, not giving out the exact
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words of the Report of the Governor
or whatever he might have written,
what induced the President to issue
the proclametion. In supporting it
and asking for the approval of the
House the hon Minister should state
what are the points so that any other
hon. Member may trv to verify it and
see whether he shoul! =upport it or
oppose it. I am sure, .vm what the
hon. Minister has said, that he is go-
ing to lay before the House when he
asks for the approval of the House
the points and support them by ar-
guments But if he can give those
points earlier I would have wel-
comed it. But, I would leave it to him
to decide whether on that day he
might say so categorically so that it
may be possible for the hon. Mem-
bers either to support it or oppose it.
I think, m fairness, 1t is necessary for
the House to give its approval in this
matter

S8hri Tyagl: Would you also make
it quite clear that the satisfaction of
the President 1s really the require-
ment of the Constitution and not the
satisfaction of the Parliament”

Shri Naushir Bharacha (East
Khandesh)' Not so at all.

Shri Tyagl: I want your ruling, Sir
According to the relevant article of
the Constitution it 1s only when the
President 1s satisfled that this action
has to be taken. Thiz power has been
vested in the President only (Inter.
ruptions) You might have your
say

Mr, Speaker: Hon. Members ought
not to interrupt other hon. Members.

£

Shri Tyagi: Only the President
to be satisfled. 1f the House has
be satisfied, it may be satisfied;
hon Minister may try to satisfy
House But the constitutional
quirement is the satisfaction of
President and not the satisfaction
the House ( Interruptions)

Shri Naushir Bharucha: A Consti-
tutional principle 13 involved in
this

g

25155
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of notification No. G.S.R. 811 dated
the 11th July, 1839, making certain
further amendments to the Industrial
Disputes (Central) Rules, 1837,
{Placed im Library, See No LT-

The Minisier of Steel, Mines and
Fuel (Sardar Swaran Singh): Sir.
beg to lay on the Table, under sub.
section (6) of Section 8 of the Essen-
1 Commodities Act, 1955, a copy of
notification No. 8.0. 1041, dated the

E-—l

{Control) Order, 1056, [Placed in
Litvary, See No. LT-1457/39].

Omprvance PROMULGATID BY THE
Pepaipesr

The Deputy Minister of Defence

Article 123(2) {a) of the Constitution

[Placed in Library, See No. LT-

1458/80].

NotrricaTIoNs msumd UwpEr  CINEMA-
TOURAPK ACT
L

The Farliamenfary Soerelury te the
Minister of Information and Bread-
casting (Bhri A. C, Joshl): 8ir, I beg
to lay on the Table, on behalf of Dr
Keskar, under sub-section (3) of Sec
tion 8 of the Cinematograph Act, 1952,
a copy of each of the following noti-
fications making certsin further
amendments to the Cinematograph
{Censorship) Rules, 1958:

(1) GS.R Nos. 385 and 988 dated
the 16th May, 1839.

(2) G.8.R. No. 839 dated the 30th
May, 1958,

(3) G.SR. No 748 dated the 27th
June, 1959

[Placed in Library, See No. LT-
1450/59.1

TArIFr CoMmission REPoRT

The Minister of Commercs (Shri
Kanungo): Sir, I beg to lay on the
Table, under sub-iection (2) of Sec.
tion 16 of the Tariff Commission Act,
183}, a copy of each of the following
papers-

1) Report of the Tariff Commis-
sion on the determination of
fair ex-works price and falr
selling price of acetate yarn
produced by Sirsilk Limited.

(1i) Government Rasolution Ne.
28(105) TEX(D) /57 dated the
18th June, 1950. (Placed in
Library, See No. 1.7-1400/50).

Noriricarions oNoza  EsssnTial Com-
MoorTIES ACT

Shrl Kapunge: Sir, 1 beg % Jay on
the Table, under sub.esclion (8) of
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Sectlon 8 of the Essential Commodi-
ties Act, 1085, a copy of each of the
following Notifications:—

(1) 8.0. No, 952 dated the' 2nd
May, 1989 making certain fur-
ther amendment to the Cotton
Textile (Production by Hand-
looms) Control Order, 1858.

(2) B.0. No. 1152 dated the 23rd
May, 1959 making certain fur.
ther amendments to the Tex-
tiles (Production by Power-
looms) Control Order, 19856.

{(3) 8.0. No. 1386 dated the 20th
June, 1039 making certain
further amendment to the
Textile (Production by
Powerlooms) Contra)l Order,
1958. [Placed in Library, See
No. LT-1461/58]

AMENDMENT 70 RUnser Rures

Shri Kanungo: Sir, I beg to lay on
the Table, under sub-section (3) of
Section 25 of the Rubber Act, 1047, a
copy of notification No GSR. 588
dated the 23rd May, 1950 making cer-
tain further amendment to the Rubber
Rules, 1955, [Placed in Library, See
No LT-1462/59].

ComrrecTION OF REPLY TO STARRED
QuesTion No. 2308.

Shri Kanungo: Sir, 1 beg f{o lay on
the Table a copy of the statement
correcting the reply given on the 8th
May, 1950 to a Supplementary by Shri
¥. T. K. Tangamani on Starred Ques-
tion No, 2308 regarding enquiries into
Dalmia concerns. [Placed in Library,
See No. LT-1463/58).

NOTTFICATIONS I=SUED UNDER ALl INmia
Semvices Act

The Minister of State in the Minis-
try of Home Affairs (Shrl Datar): Sir,
beg {0 lay on the Table, under sub-
section (2) of Section 3 of the AN
India Services Act. 18931, a copy of
each of the following notifications:—

vy

(1) G.SR. No. 604 dated the 20thY
June, 1950 making certaink

amendment to the Indian
Administrative Service (Fixa-
tion of Cadre BStrength)
Regulations, 1955,

(2) G.S.R. No. 695 dated the 20th

June, 1958 making certain
amendments to Schedule III
to the Indian Administrative
Service (Pay) Rules, 1954,

(3) G.SB.R, Nos. 636 and 687 dated

the 20th June, 1959 making
certain amendmentg to the
Indian Police Service (Fixa-
tion of Cadre Strength) Re-
gulations, 1955,

(4) G.SR, No 750 dated the 4th

(L))

(&)

July, 1959 making certain
emendment (o the Indian
Police Service (Fixation of
Cadre Strength) Regulations,
1955.

G.S5.R No. 817 dated the 1Bth
July, 1950 making certain
amendments to the Indian
Administrative Service (Re-
cruitment) Rules, 1954, the
Indian Police Service (Re-
cruitment) Rules, 1964, the
Indian Administrative Ser-
vice (Cadre) Rules, 1054, the
Indian Police Service (Cadre)
Rules, 1854, the Indisn Ad-
ministrative Service (Pay)
Rules, 1954, the Indian
Police Service (Pay) Rules,
1954, the All India Services
(Dascipline and Appeal)
Rules, 1958.

G.SR. No. 818 dated the 18th
July, 1959 containing the All
India Services (Extension to
Jammu and Kashmir) Rules,
1059,

(1) G.SR. No. 819 dated the 18th

July, 1950 making certain
amendment to the Indian Ad-
ministrative Service (Cadre)
Rules, 1064.

(8) G.S.R. No. 820 dated the 18th

July, 1959 making certain
amendment to the Indian
Police Service (Cadre) Rules,
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1954. [Placed in Library, See
No. LT.1464/80].

AMENDMENTS TO INDUSTRIAL Drsputes
(CenTrAL) Rurzs

The Deputy Minister of Labour
(8hri Abid Ali): Sir, I beg to lay on
the Table, under sub-section (4) of
BSection 38 of the Industrial Disputes
Act, 1947 a copy of notification No.
G.S.R. 688, dated the 13th June, 1959
making certain further amendments to
the Industrial Disputes (Central)
Rules, 1857. [Placed in Library, See
No. LT-1465/59].

NOTIFICATIONS ISSUED UNDER EmM-
WIS TheeTveet Towmn ten

Shri Abid Al: Sir, I beg to lay on
the Table, under sub-section (2) of
Section 7 of the Employees’ Provident
Funds Act, 1852, a copy of each of the
following notifications making certain
further amendments to the Employees’
Provident Funds Scheme, 1952:—

(1) GS.R. Nos, 383 and 584 dated
the 16th May, 1956.

(2) GS.R. No. 711 dated the 20th
June, 1958, [Placed in Library,
See No. LT.1468/59].

AMENDMENTS TO REPRESENTATION OF
Toe Peorre (Conpbuct or ELECcTIONS
ANp Erzcrion Prrrmrons) Runes

The Deputy Minister of Law (Shr)
Hajarnavis): Sir, I beg to re-lay on
the Table, under sub-section (3) of
Section 169 of the Representation of
the People Act, 1951, a copy of noti-
fication No. G.S.R, 433 dated the 9th
April, 1958, making certain further
amendments to the Representation of
the People (Conduct of Elections and
Election Petitions) Rules, 1938,
{Placed in Library, See No. LT-
1379/59].

AMENDMENTS TO REFRESENTATION OF
TE Prorrr (PreraraTiON Or ELEC-
roraL Rouis) Runes

Bhri Hajarnavis: 8ir, I beg to re-lay
o the Table, under sub-section (3) of
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fection 28 of the Representation
the People Act, 1950, a copy of
ficgtion No. G.B.R. 462 dated the 3
Aoril, 1959, making certain fi
amendments to the Representa
the People (Preparation of Electoral
Rolls) Rules, 1056, [Placed in Library,
See No, LT-1427/58]

E——

FPRESIDENT'S ASSENT TO BILLS

Seeretary: Sir, I lay on the Table
the following five Bills passed by the
flouses of Parliament during the last
Gession and assented to by the
President since a report was last made
{o the House on the 4th May, 1959:—

(1), The. Annrneiation. ‘Na. 0,
Bill, 1859,

(2) The Appropriation (Railways)
No. 3 Bill, 1850,

{1

(3) The Bengal Finance (Sales
Tax) (Delhi Amendment)
Bill, 1959,

(4) The Census (Amendment)
Bill, 1959,

(5) The Cost and Works Accoun.
tants Bill, 1959.

Sir, I also lay on the Table coples,
duly authenticated by the Secretary
of Rajya Sabha, of the following five
Bills passed by tne Houses of Parlia-
ment during the last Session and as-
scnted to by the President since a re-
port was last made to the House on
the 4th May, 1950: —

(1) The Indian Railways
(Amendment) Bill, 1958.

(2) The Chartered Accountants
(Amendment) Bill, 1859,

(3) The Indian Lighthouse
{Amendment) Bill, 1859,

(4) The Coal Grading Board (Re.
peal) Bill, 1959,

(8) The Displaced Persons (Com-
pensation and Rehabilitation)
Amendment Bill, 1059,
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PARLIAMENTARY COMMITTEES-—
SUMMARY OF WORK

Secretary: Sir, I beg to lay on the
Table a copy of the Parhamentary
Committees—Summary of work, per-
taining to the Seventh Session of the
Second Lok Sabha

BANKING COMPANIES (AMEND-
MENT) BILL

Rxrort or Joint CoMMITTEE
8hri C. R Patiabhi Raman (Kum-

bakonam). Sir, I beg 1o present the
Report of the Joint Commuttee on the

STATE BANK OF INDIA (SUBSI-
DIARY BANKS) BILL

Rerorr or Joint CommrTTEE

Shri Mobhammed Imam (Chittal
drug) Sir, I beg to present the Re-
port of the Joint Committee on the
Bill to provide for the formation of
certain Government or Government as-
sociated banks as subsidiaries of the
State Bank of India and for the consti-
tution, management and control of the
subsidiary banks so formed, and for
matters connected therewith, or mnéi-
dental thereto

STATE BANK OF INDIA (AMEND-
MENT) BILL

Rerorr Oor JoINT COMMITTEE

Shri Mohammed Imam (Chittal-
drug) 8ir, I beg to present the Report
of the Joint Committee on the Bill
further to amend the State Bank of
India Act, 1958

EVIDENCE ON BILLS-LAID ON
THE TABLE

Shri ©. R. Paitabhi Raman (Kumba-
konam): Sir, I beg to lay on the Table
a copy of the evidence tendered before
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the Joint Commitjee on the Bill fur.
ther to amend the Banlking Companies
Act, 1949

Shri Mohammed Imam (Chittal-
drug) Sir, I beg to lay on the Table
a copy of the evidence tendered before
the Joint Commuttec on the Bill to
provide for the formation of certain
Government or Government associated
banks as subsidiaries of the State
Bank of India and for the constitution,
management and control of the subs:-
diary banks so formed, and for matters
connected therewith or incidental
thereto

CORRECTION TO ANSWER TO
STARRED QUESTION NO 1845

The Deputy Minisier of Home
Affairs (Shr.mati Alva): Sir, 1n reply
to a supplementary raised by Shn
T Sanganna on Starred Question No
1945 answered on the 21st Apnl, 1959,
whether the recommcndation of the
Central Advisory Board for Tribal
Welfare regarding wnting off of the
debts of Adivasis related to private
loans or loans advanced by the res-
pective State Governments I had
stated that it applied to all loans In
fact, the recommendation of the Board
was not intended to cover faccavi
loans or loans advanced for other
welfare purposes by Government for
the economic and social development
of the Scheduled Tribes The inten-
tion of the Board was only to save
the Scheduled Tribes from the clut-
ches of the money-lenders who
charged interest from them at an ex-
orbitant rate and thereby exploited
them.

12°50 hrs,

STATEMENT RE INDO-PAKISTAN
CANAL WATERS DISPUTE

The Minister of Irrigation and
Power (Hafix Mohammad Ibrakim):
In my statement of 1st September,
1058, concerning the negotiations on
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[Hafiz Mohammad Ibrahim])

‘the Indo-Pakistan Canal Waters ques-
tion, I brought to the notice of the
Housc that the plan of replacement
works submitted by Pakistan at the
London meeting of July 1058 was
under examination. Our comments
on the Pakistan plan were conveyed
to the Bank when the talks were re-
sumed in Washington in December,
1958. Along with our comments the
Indian representative put forward an
altarnative plan of replacement works.
An jmportant feature of that plan was
the diversion of the waters of the
Chenab at Marhu through Indian ter-
ritory for supply to Pakistan at suit-
able points. It was much less sxnen-
sive than the Pakistan Plan and had
the merit of enabling the replacement
works to be completed in & relatively
short period. But it was not accept-
able to Pakistan,

Although in the course of the dis-
cumions in Washington Pakistan signi-
fled, for the first time, its uncondi-
tional acceptance of the division ot
watery as suggested by the Bank in
its proposal of 1954, it continued to
have reservations on some of the other
features of the Bank proposal. As
there was no prospect of an agree-
ment between the parties, the Bank
felt that it should put forward, for
consideration by India and Pakistan,
its own proposals for a settlement of

the dispute.

In May 1859, Mr. Eugene Black,
President of the Bank, visited New
Delhi and held consultations with the
Prime Minister and the Ministers for
Irrigation and Power and Finance. In

mentation of the Bank proposal of
1064 for the division of waters of the
Indus Bain. He also visited Karachi
and beld similar consuitations with
the represantatives of the Pakistan

|
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The position ag it has emergad from
Mr. Black’s discussions in Delhi and
Rarachi may be briefly sumzmarised
't_follm:

(a) The Government of Pakistan
have conveyed to the Bank
their willingness to go for-
ward with a system of en-

Western rivers, of the pre.
partition supplies of those
canals in Pakistan which were
dependent on supplies from
tde dfires Lastern crvecrs. Fus
ticulars of these works have
not been furnished to India
as India will have no con-
cern with their planning, con-
struction, costs or operation.

(b) The Bank has reached an
agrecement, in principle with
the Government of India on
the amount of financial con-
tribution to be made by India,

(c) The transition period, that is
to say, the time required by
Pakistan to construct and
bring into  operstion the
works mentioned In (m)
above and after which India
would be entitled to the ex-
clusive use of the waters of
the three Eastern rivers, will
be approximately 10 years.

(d) These elements of agreement
are contingent on the Bank
being able to secure for Pakis-
tan adequate financial assis-
tance from friendly Govern-
ments for the construction of
these works in Pakistan.

The House will recall that the Bank
PToposal of 1954 provided for a transl-
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contemplated and according to the
Bank, they will also provide for re.
placement of the waters now drawn

tan, would be operated from 1960 on-
wards to their full designed capacities
We have also been assured that the
Bank would try to obtain the neces-

Pakis-
The House will agree that the accep-
broad

there may be reasonable grounds for
opuumism, it cannot be said that from
now on everything is smooth sailing
there are no difficulties
ahead Many hurdles have suill to
be crossed before a fina] settiement of
the Indus Waters Question can be
reached

12.58 hrs,

Commrrrex ON Orricxs or Peorry

The Deputy Miuister of Law (Shri
Hajarnavis): 1 beg to move the follow-
Ing
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[Ghr1 Hajarnavis]

‘committees’ (other than
those examined. by the Joint
Committee to which the Par-
lHament (Prevention of Ths-
quabfication) Bill, 1957 was
referred) and all ‘commit-
tees’ that may hereafter be
constituted, membership of
which may disqualfy a per-
son for being chosen as, and
for being, a member of either
House of Parhament under
article 102 of the Constitution,

(n) to recommend n relation to
the ‘committees’ examined
by 1t what offices should dis.
qualify and what offices
should not disqualily,

(ui) to secrutimise from tume to
fime the Schedule to the
Parliament (Prevention of
Disqualification) Aect, 1959,
and to recommend any
amendments in the said Sche-
dule, whether by way of addi-
tion, omussion or otherwise

that the Joint Committee shall, from
time to tume, report to both Houses of
Parliament in respect of all or any of
the aforesaid matters,

that the members of the Joint Com-
mittee shall hold ofice for the dura
tion of the present Lok Sabha,

that in order to constitute a mtting
of the Jommt Committee, the guorum
shall be gne-third of the total num-
ber of members of the Commiltee,

that 1n other respects, the Rules of
Procedure of this House relating to
Parliamentary Committees will apply
with such variations and modifications
as the Speaker may make, and

that this House recommends %
Rajya Sabha that Rajya Sabha do join
In the said Joint Committee and com-
municate to this House the names of

Members to be appointed by Rajya
Sabha to the Joint Committee ™

13 hra

Mr Speaker, while speaking on the
Parliament (Prevention of Disqualifi-
cation) Bill, the Law Munister on 2nd
December, 1858 gave an assurance in
the following terms

That was the assurance that I
gave m the Joint Committee, be-
cause, as I pomnted out, there is
the danger of having a schedule
which, by the very nature of being
& schedule, could never be ex-
haustive 1 agreed and assured the
Committee accordingly that the
Government would agree to set up
a Standing Committee which wll
report from time to time to Parha-
ment and Parhament will  take
proper action periodically ”

It 15 to redeem that pledge that this
motion ;3 now being moved in the
House

Mr Speaker What s the period for
which the membership should con-
tinue?” Ix this a permanent body, or
18 lt‘ for the duration of thus Parlia-
ment*’

Shri Hajarnavis Yes, Sir, for the
duration of this Lok Sabha

Mr Speaker. Where 1s it put down®

8hri Hajarnavis: When we cesse to
be Members of the Lok Sabha, we
cease to be members of the Commit.
tee also It 1s said here that the mem-
bers of the Joint Committee shall hold
office for the duration of the present
Lok Sgbha

Mr Speaker: All right, I shall now
:;;tthemcuonhmmd the
use
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The question is

“That & Joint Committee of the
Houses to be called the Joint
Committee on Offices of Profit be
constituted consisting of fifteen
membhers, ten from this House
and five from Rs)ya Sabha, who
shall be elected from amongst
members of each House according
to the principle of proportional
representation by means of the
mngle transferable vote,

that the functions of the Joint
Committee shall be—

(1) to examine the composition
and character of all existing
‘commitiees’ (other than
those cxamined by the Jomt
Commuttee to which the Par-
hament (Prevention of Dis-
qualification) Bull, 1857 was
referred) and all ‘commttees'
thay may hereafter be consu-
tuted, membership of which
may disquahfy a person for
being chosen as, and for be-
ing. = member of etther
House of Parhament under
article 102 of the Constitu-
tiol,

(1) to recommend in relation to
the ‘committees’ examined
by 1t what offices should dis-
qualify and what offices
should not disqualfy,

(i) to scrutimse from tume to
tme the Schedule to the Par-
hament (Prevention of Dis-
quahfication) Act, 1058, and
to recommend any amend-
ments 1n the said Schedule,
whether by wasy of addition,
omission or otherwise;

that the Joint Commuttee shall, from
time to time, report to both Houses
of Parliament in respect of all or any
of the aforesaid matters;

that the members of the Joint Com-
mittee shall hold office for the dura-
tion of the present Lok Sabha;

that in arder to constitute a sitting
of the Joint Committee the quorum
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shall be one-third of the total num-
ber of members of the Committee;

that mn other respects, the Rules of
Procedure of this House relasting to
Parllamentary Commitiees will apply
with such variations and modifications
as the Speaker may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do join
n the said Joint Commuttee and com-
municate to this House the names
of Memb 'rs to be appomnted by Rajya
Sabha to the Joint Commuttee ”

The motion was adopted

13-02 brs.

COMPANIES (AMENDMENT) BILL

EXTENSION oF TIME ror PRESENTATION

ofF REPORT
Sardar Hukam Singh (Bhatinda)-
Sir, 1 beg to move
“That the tune appomnted for

the presentation of the Report of
the Joint Commttec on the Bill
further to amend the Companies
Act, 1956, be extended upto the
last day of the first week of the
next Session"”

Sir, this 13 rather a longish Bill We
sat from the 6th to the 15th and we
could conclude our general discussion
Then, evidence had to be recorded.
We called certamn witnesses Most of
the institutions and companies appear-
vd before us We have recorded
their evidence. The Members ex-
pressed an opimon that before they
could go into all the clauses in detail
they must have some time to study
the evidence Because the evidence
recorded by the Committee was so
voluminous, we adjourned and said
that we will meet after the Session.
That 1s why, Sur, this extension of
ume 15 asked for

Mr. Speaker: 1 shall now put the
motion to the vote of the House
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ExTENSION OF TIME POR PRESENTATION
or RErORT

Shri Barman (Cooch-Bihar—Re-
served—Sch. Castes): Sir, 1 beg to
move:

“That the time appointed for
the presentation of the Report of
the Joint Commuttee on the Bill to
consolidate and amend the law
relating to arms and ammuni-
tion, be extended upio the 18th
August, 1959"

1 may add, Sir, that the clause-by-
clause consideration of the Bill has
been concluded and it is only the
finalisation of the report that is re-
quired to be done.

Mr. Speaker: I shall put the mo-
tion to the vote of the House

The question i

“That the tume appointed for
the presentation of the Report of
the Joint Commitiee on the Bill
to consolidate and amend the law
relating to arms and ammunition,
be exiended upto the 13th August,
1959.”

The motion was adopted.

—

dated 3-8-89.

Mr, Speaker: The question 1s:

“That leave be granted to in-
troduce a Bill to provide for the
transfer of certain territories
from the State of Rajasthan to
the State of Madhya Pradesh and
for matters connected therewith”

The motion wes adopted.

*
Shri Datar: Sir, I introduce the

Bill

WAKF (AMENDMENT) BILL*

The Minister of Irrigation and
Power (Hafix Mohammad Ibra-
him): Sir, I beg to move for leave to
introduce = Bill to amend the Wakf
Act, 1054

Mr. Spesker: The question '

“That leave be granted to mtro-
duce a Bill to amend the Wakr
Act, 1954

The motion was adopted.

Hafs Mohammad Ihrakim: 8Sir,
1 mtroduce the Bill.

i mm— —————— R i et e M

*Published in the Gazeite of Indla Extraordinary Part H—Section 2,

{introduced with the recommends tion of the Presidemt.
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Mr. Bpeaker: The question is:

“That leave be granted to -
troduce a Bill to extend the period
of limitation in ceriain cases for
suits to recover possession of im-
movable property forming part of
public wakfs"”

The motion was adopted.

Shri Hajarnavls: Sir, 1 introduce
the Bull

e

PAPER LAID ON THE TABLE

STATEMENT REGARDING Pusrnic Waxrs
{ExTeNsION OF LIMITATION)
OmoINANCE

The Minister of Law (Shrl A K.
Sen): Sir, [ beg to lay on the Table
a copy of the explanatory statement
giving reasons for immediate legisia-
tion by the Public Wakfz (Extension
of Linutation) Ordinance, 1959, as
required under Rule 71(1) of the
Rules of Procedure und Conduct of
Business in Lok Sabha [Placed
Library. See No LT-1468/59)

1308 hrs

ROAD TRANSPOR1 CORPORA-
TIONS (AMENDMENT) BILL

The Minister of State in the Minis-
try of Tramapert and Communications

{Amendment) Bill

(Shri Ra) Bakadur): Sir, I beg to
move.

“That the Bill turther to amend

Sir, as the House 13 aware, many
States have nationezlised road trans-
port in the past few years The na-
tionalised road transport services are
either run departmentally or are
operated by public limited companies
or corporations The Government of
India some years ago decided as a
matter of policy that in the interests
of rail-road co-ordination it would be
desirable if the nationalised services
were to be run through statutory pub-
he corporations in which the Rail-
ways, the State Governments and,
where posmible, the private operators
could have financial mnterests Under
the Constitution the formalities 1n
regard to the i1ncorporation and func-
tions of the corporations have to be
defined by central legislation This
was done by means of the Road
Transport Corporations Act of 1950
This 13 an enabung measure em-
powering the State Government to
incorporate, regulate and wind up
road transport corporations.

Under the Road Transport Corpa-
ratons Act some of the State Govern-
ments have e<tablished road trans-
port corporations for their States with
2 view to provide an efficient and
economical system of road transport
service. The corporations so far set
up are- (1) Kutch State Road Trans-
port Corporation, (2) Saurashtrs
State Road Transport Corporation,
(3) Bombay State Road Transport
Corporation,—these three are under
the Government of Bombay—(4)
PEPSU Road Transport Corporation
under the Government of Punjab, (3)
the Andhra Stale Road Transport
Corporation under the Government of
Andhra Pradeth, and (8) the Bihar
State Road Transport Corporation
under the Government of Bihar.

*Publithed in the Gasetto of Indwa Extracedingry Part J1—Section 2, dated 3-8-59



1st Road Transport

An hon. Member: Bihar?
8hri Raj Bahadur; Yes, it has been

formed. The Government of Mysore.

has taken a decision to set up a cor-
poration in the near future. It is also
understood that the Government of
Punjab and Himachal Pradesh Admi-
nistration in collaboration have set
up a corporation on the inter-State
roule known as the Pathankot-Manal
route. These corporations will actu-
ally start functicning afier a couple
of months. This 1s the position so far
a3 the nationalised sector 1s concern-
ed, the part of it which has been
converted into corporations, and the
rest of it is mostly run department-
ally.

Thirdly, certain difficulueg have
been experienced by the corporations
set up under this Act m the efficient
dischaige of their functions, and the
Bill presented Lefore the House aims
at removing those difficulties. I think
I will do well to refer to a few pro-
visions of the Bill with a view to
illustrate my points.

1 would refer to secion 12, clause
(c), first Under this clause, a cor-
poration 1s authorised to empower its
chief executive officer or general
manager. subject to such conditions
and hmitations if any as may be
specified, to exercise the powers and
perform such duties as he may deem
necessary for the efficient day-to-day
administration of its business. The
present scheme of delegation of
powers 15 considered restrictive as it
does not enable the delegation of
powers and functions to per:ons other
than the chiel executive officer or the
general manager Unless specific
provision 15 mads for the delegation
of powers in favour of other officers
also, even petty acts like the purchase
of a few gallons of petrol by them
can be held under objection. It 1s,
therefore, proposed to amend clause
(c) of this section 3o as to enable
delegation of necessary powers and
functions also to officers of corpora-
nions other than the general manager
or the chief executive officer,

AUGUST §, 1980

Corporations i
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Secondly, in view of the all-round
expanding economy of the country,
road transport corporations ike other
organigationg require additional capi-
tal for their developmental projects.
The State Governments and the Cen-
tral Government are not always in
a position to increase the financial
resources of these corporations. Sec-
tion 21 of the Act which at present
empowers these corporations to raise
capital for working expenses does
not authorise the raising of capital
for capital expenditure, Therefore, it
1s proposed that the corporations may
be empowered and authorised to bor-
row money in the open market for
meeting  expenditure of a capital
nature as well.

Section 30 of the Act is being
amended to enable the corporations
t2 utilise their profits also for financ-
ing therr expansion programme with
the approval of the Central and State
Governments. Hitherto, any balance
left over was diverted to road con-
struction but the cxpansion of road
transport as such was not provided
for The amendment secks to remedy
this shortcoming

Under section 33, the accounts of
the corporations are to be audited by
an audinor appointed by the State
Governments  There 1s no obligation
on the part of the State Governments
to have their accounts audited by
the Comptroller and Auditor-General
of India. Since the Central Govern-
ment has financial interests in the
corporations set up under the Act it
15 considered desirable that the ac~
counts of the corporations are also
audited by the Comptroller and
Audilor-General. Section 33 1s being
suitably amended to achieve this ob-
ject.

The Bill which contains 13 clauses
is, I think, a purely non-controversial
Bill It secks to remedy certain
shortcomings or certain deficiencies fn
the present Act. In the light of the
experience gained we have brought
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{
forward thus Bill I commend the
Bill for the acceptance of the House

Mr. Speaker: Motion moved:

““That the Bill further to amend
the Road Transport Corporations
Act, 1930, be taken into conside-
ration”.

Shri Braj Ra) Singh (Firozabad)
What about tae time for this Biil”

Mr. Speaker: Let us go on How
many hon. Members want to partici-
pate in the general discusmion? I see
there are five or six hon Members
standing What time would thr
House like to have?

Bhri Naushir Bharucha (East
Khandesh) May I suggest that no
timc nced be fixed” Let us go on
until we meet 1n the Busmess Advi-
sory Committee Let us go on till 4
o'clock

Mr BSpeaker: It 13 115 now Le!
us have two hours for thuis I thirk
more than two hours 1s not necessary
There are no amendments at all
This 1s genera] discussion We will
have two hours, hut let us see If
there are more hon Members who
want 10 speak, we shall consider
Now, we will conclude this Bill b
315 1t possible

Bhri Tyagl (Dehra Dun) I must
congratulate the hon Mimster for the
manner in which he i3 applying him-
self 10 the department of which he 15
in charge. I think during the period
he has been handling this portfolio,
iransport has made good progress and
the complaints of the passengers or
the public are on the way towards
reduction Otherwise, everywhere,
there were all types of complaints
formerly, and [ see that transpori s

{Amendment) Bill

as goon as they organise a corpora-
tion Therefore, if State Govern-
ments were to be permitted to carry
on their own Industry or thewr own
commercial activities on behalf df the
Government themselves, very soon
thert will come a ume ....

MT. Speaker: In case the Centre
wants to 1mpose income-tax on busi-
negs activities or enterprises started
bv Btate Governments, are they not
under the pre=ent Constitution en-
{1tled o 1mpose a levy such as in-
come-tax even  on  business enter-
prises”®

ghri Raj Bahadur. So far as I am
awdIL, BU TR us ey Tun VN e
partments! basis, they do not pay -
c{)ﬂ‘]e'mx

ghri Harish  Chandra Mathur
(Ppl) That 15 the difficulty

Mr. Speaker: Hon Members will
jor kK mto this The Btate Govern-
m nis can be called upon to pay

ghri Harish Chandrs Mathur: The
State Goivernments run them as gov-
erpmnt departments

ghn Tyagi: If this thing comes in
w ¢osincted, then there will come a
day When the mcome to the Central
exchequer would be reduced to such
a poston that to run the Central
Goverrment mught become 1impossi-
py [ therfire suggest that it may
be 8cceptud as a general policy by
tr¢ Central Government that the
Siste Governments are not permitied
tc run business o1 other such enter-
[.Sts departmentally

it 1. not anly a question of the
1 q19n's reve~ue but there 1s another
question too  If the State Govern-
r~ente run tham as departments, the
s »vices engaced in those enterprisvs
become” too srcure and they do  not
cater to the population’s needs; they
dg hot popularise their business and
do not treat their customers well I



into being there is a difference of
treatment and one can always feel
that they are more courteous now.

regarding the State Transport Corpo-
ration?

Shri Tyagl: In Uttar Pradesh, I am
afraid I have not yet seen or had the
pleasure of travelling in the buses of
the corporat.on.

An Hon. Member: That i1s best.

Shrli Raj Bahadur: That 15 only &
department,

Shri Harish Chandra Mathur: If you
can complain agamnst the departmental
transport which 1s run in Uttar Pra-
desh, may I ask whether it 15 not one
of the best-run services m the
country?

Bhri Tyagl: 1 may say that as
regards Members of Parliament they
are very well treated even by depart-
mental people. But the guestion is of
the general public. I would suggest
that the Government might keep in
view the monetary question namely,
the question of taxes such as income-
tax, etc. I say this because transport
was a very rich avenue for taxeg for
the Centre. Every bus-owner used to
pay sufficient taxes every year. Now,
the Centre has been deprived of all

full of such problems.

Then again there is the question of
appointment. It ix a good avenue for
exercising favouritism. Whether the
Government does it fairly, justly or

. unfa‘rly, the problem remains with the
Government and the problem that the
Government takes the odium for being
criticised for nothing remains, I have
seen that when there are 10 candidates
and one candidate is selected, all the
other nine candidates feel that they
are more deserving and they go about
saying that favouritism hag been exer-
cised. I am sure the corporations can
do it quite fairly. because they are on
the spot and they can judge the per-
sons. If there be any irregularity,
there is the Government where they
can complain

Mr. Speaker: I would draw the
attention of the hon. Member to arti-
cle 289 which rays:

“{1) The property and income
of a State shall be exempt from
Unien taxation.

{2) Nothing in clause (1) shall
prevent the Union from imposing,
or authorising the imposition of,
any tax to such extent, if any, as
Parliament may by law provide
in respect of a trade or business
of any kind carried on by, or n
behalf of, the Government of »
State, or any operations sonnected



l‘”

Ba, Parliament can impoee this tax
on any trade or business carried on by
the State. For that purpose, no eor
poration iy necessary

Bhrl Tyagi: That i true

Shri Baj Babadur: May 1 submit
that this would in each case reguire
the Parliament to undertake a sepa-
rate legisiation® Waithout that, it will
not be possible for us to do it There
need not be a mpecial snactment for
each and every State, but for all the
Siates generally a special law  wnll
have to be passad

8hri Tyagl: Parhament 1s supreme
no doubt, but without any Act of
Parliament, by making corporations,
they become taxable immedutely and
automaticslly That was my pomt

That epart, a corporation will have
other advantages as well It = a good
idea that these corporstions be autho
rised to float loans for their require-
ments, 50 that the taz-payer may not
have to face the burden Otherwise,
os long as it remains a departmental
matter, though they mught also float
loans ag they do, every tax-payer 1
concerned with the exchequer, which
1s after all public money So, the
incidence falls on the tax payers. If
there is a corporation most of the
businers is run on loans contributed
by people who want to invest their
money in profitable business That
will grve reliet to the public exche
quer 1o that extent

. About the auditor, I am afraid 1 do
not quite see eye to eye with my
friend, because I feel that the Comp-
troller and Auditor General's hands
He cannot take it over

aiready big encugh Bo, perhaps the
Minister might re-examine as t0 whe-
ther it may not be left to the Stale
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was being run by the Covernment
themselves, an auditor appointed by
Government might perhaps not do full
justice to the accounts, because he iz
auditing the accounts of hus own
depariment. But when there is a cor-
porauon, even an auditor appoimted
by the State Government within
whose jurisdiction the corporation 1s
working, would be as good The
Auditor General's hands are already
full s

Mr. Bpeaker: That was what was
sald regarding the 1.IC. There was a
heated controversy between the Fin-
ance Mimnister who wanted to take
away the LIC from the purview aof
the Auditor General and the Auditor
General, who said thal no money
speni from the Consolidated Fund
ought to be left for scrutiny by some
other people Does the hon Member
want to perpetuate that”

Shri Tyagi: That 1s true But since
our activities are expanding, 1 think
perhaps it may not be possible for the
Auditor General

Shri Harish Chandra Mathar (Pur):
It 15 all the more necessary now
when half the Government is run Yy
these corporations

Mr. Speaker- Of course, Parliament
must be very chary about its own
unds You create a Conschdated
Fund and even if you want to spend
a pie, you should pass legislation for
appropriation after the budget But
chunks of money go away to corpo-
ratwone which are autonomous and
nobody can crniicise What is 1t that
the Parhament is doing® Therefare,
hon Members should see that not a
ple 13 given away from the Consoli
dated Fund, over which we have no
control The Auditor General is the
proper person, let him appoint some
more people I am only throwing out
a suggestion because of our experience
with LIC

Shri Tyagl: I quite agree with that
view, but my feeling 1t that if small
corporationg are created, the Btate
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Government can as well take care nf
them because their own financeg are
involved in it and so, they will take
pretty good care. I quite understand
that corporations which are concerned
d rectly with the Centre, they must be
controlled by the Auditor General

An Hon, Member: The Central Gov-
ernment has a share in these corpora
tions.

Shri Tyagi: But the State Govern-
ment also has a share and so we &an
trust the State Government for tha:
scrutiny. My remarks do not cove-
corporations run by the Centre

"Coming to the issue of passes to the
employees of the corporation and
other persons under section 19, I do
not know under what conditions these
passes are issued and also the grent
of refund in respect of unused tickets.
T support th s measure, but my fear is
there will be a tendency of buses
getting overcrowded with pass-hold-
ers. The question of the number
of passes to be issued is also there

An Hon. Member: What about the
driver?

Shri Tyagi: The driver drives with-
out a pass;: I am talking of other
employees of the corporation. Of
coursé, the analogy comes from the
railways, where the employees arc
given passes. But the railway train
is such a big vehicle that a few
families travelling in it do not over-
crowd it. But in the case of buses
they become overcrewded immediate-
lv. For instance, there is always great
rush on the buses from Dehra Dun to
Mussoorie. If the pass-holder: occupv
the seat, the passengers w 1! be incon-
venienced, because the number of
buses is already not enough. So, therr
should be some restrictive clauses
whereby passes may not be verv
liberally issued

These are my points. Otherwis.,
I support the Bill

to be focussed on those issues, I ghsll
deal first with the power which is
sought to be given to certain corpora-
tions to raise money in open market
for the purpose of meeting any expen-
d ture of @ capital nature. Generally,
1 am averse to corporations having
power of butting in financial markets
and spoiling the conditions for raising
loans for the Central and State Gov-
ernments,

I was rather surprised and intriguea
when I read the Statement of Objects
and Reasons which says that the Gov-
ernment is unable to meet the expen-
d ture on capitel programmes of these
corporations I fail to understand why
along with their other reguirements,
the Central and State Governments
should not raise enough money in the
open market, so that one comprehen
sive transaction is put through and the
money market 183 not unnecessarily
disturbed It 1s true that the State
Governments would have to give
guarantee to the loans raised by Rood
Traneport Corporatons, but the point
that I am making is* what is the difi-
culty in a State going into the market
once and for all and raising loans rot
only for the State corporations but for
anv other autonomous bedits which
mav reauire loan for capital expendi-
turc? It is our common exper‘ence
that when minor hodies enter monev
market thev have to pav a little high-
er rate of interest than is the
with fhe State or Central Governm
In view of this. 1 do not think it is a
very hanov clauce that hag been
inerrted whish permits anv and everv
State Road Tranwort Corporation to
butt into the market and trv to raise
loans in competition I wish that thic
clause were not inserted in this Bill

Mv hon, friend Shri Tvami, whe
apoke {uet now, referred 4o the auer-
tion of audit and wa‘d that the admi-
nistration of the Auditor-General ha:
become so vast that it is not destreble
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undertaking 1t shall
principles™ What these 'business prin-
ciples’ are, theze are not defined at all
In a road transport corporation one uf
the heaviest 1tems of expenditure is
depreciation And secton 20, which
makes provision for depreciat-on,
reserve and other funds, lays down
that a corporavion shall make much
provisions for depreciation, reserve
and other funds as the State Govern
ment may, from time to time, direct
Now, the Siate Governments may
have different views as to what should
bhe set asmide for depreciation

1332 by
[M=. Dxrury-Sreaxer in the Charr §

In the Bombay Legslative Asgsem-
bly. where we had to deal with the
Bombay State Road Transport Cor-
poration, 1t wag our experience that
depreciation was most nadequately
provided, and on the baus of a very
inadequate provision for depreciation,
because the Aci has left everythng
delightfully vague about 1it, profits
were shown and these profits were
subsequently distributed Now, what
the hon Minister m charge of he Ball
has dong 13 that he has sought to
amend section 13 by mentioning t-at

“and out of the balance such
amount az may, with the previous
approval of the State Govern-
ment . . . . may be utilised for
financing the expanzion pro-
grammes of the Corporation and
the remainder, if anv, shall be
made over to the State Govern-
ment far the purpose of road
development.”

138 LSD ~7

(Amendment) Biil

Now, mn the first place, tlus clause 6,
in ail its simpheity, assumes that there
will be some surplus or balance. Now
1 ask, how ig this balance to be
armived at? First, of course, out of the
gross profits you will deduct the
expenses Then the depreciation item
will have to be deducted But 1t 1s
nobody’s business to prescribe at what
rate the depreciation should be set
aside, with the result that wverious
State Governments will prescribe
various types of method for setting
aside deprec ation and the Auditor-
General, when he comes to audit the
acconnts, wiil fail to understand on
what basis he should audit it How
can he certify that the depreciation s
adequate or inadequate if the law
leaves 1t to the Siate Government to
say or prescribe how much depre-
ciation 12 to be set aside? The State
Government under the law can pres-
cribe Re 10 as depreciation for an
undertaking How can the Auditor-
General take exception to that when
we have left it vaguely to the State
Government to say what the depre-
ciation should be?* What 13 the charm
in auditing the accounts unless you
have lad down the prinaple on which
the deprec ation 12 to be calculated?

This used to be our main contention
in the case of the Bombay Road
Transport Corporation, because we
knew that our buses were bemng worn
out at a very rapid rate Their hfe
was only four vears because the roads
were bad Stll, adequate deprecia-
tion was not provided Therefore, the
basic thing that 1s required to be done
s that 1t should be laid down that
depreciation shall be calculated in the
case of running buses elther on the
mileage basis or the life of the as.et
or some such thing But no such thing
hag been proviied We have left it
delightfully vague for the State Gov-
ernment to say what they will set
aside as depreciation Therefore, after
prov ding inadequate depreciation they
will appear to make profits while as a
matter of fact they will be running at
a loss

And out of the so-called “profits” or
“the balance” the hon. Ministar wents
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[8hr] Naushir' Blisructial ° ' blat also to'u® IEL.As wind MPy Mot
that the imme should  Ofly thut'but T'am th favonr of saytay:
be undertaken. Now, there is & school that in the case of ML.As. and MPL
of thought which says that when you they shodld be give . priority’ in
take up oapital works it should not be bourding the buses. ¥t is belng dond
out of revenue. It should not be oul by the Bombay Murdieipsl Corpora-
of the profits or the surplus. For that tioy, In the Bombay State Transport
you must raise a loan and amortise it buyes it js being done; ML.As. are
or do whatever you like to secure lts being gi ‘have
replacement. What the Prigrity on boarding a bus,
also

Therefore, I object to the basc
principle involved in it, namely, use of
internal finance for expansion purpo-
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thag §i is a courtesy due to them, and
it i being denied to them because of
@ lgag of Rs. 40 to Rs. 50 per month!
I 45 not expect that the hon. Minister
wil] accept my amendment, but T say
thay if you really want democracy to
Suceeed then every Member of Parlia-
ment should be free to travel from
P’;oetnphcetomthhﬂfnrhh-
u.

take grester interest Community
Projects. Now, one would like to take
interest in Community Projects, pro-
vided there are transport facilities.
The gbsence of transport facilitics is a
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the ticket.

to go from one place to another.

A point was made by my hon
friend, which requires to be rebutted
because it creates a wrong impress'on,
that it free passes were granted all
the buses will be cluttered with M.Ps,
M.L As,, and employees and every-
body. 1t is not so. He said that in the
case of the Railways, railway passen-
ger traffic is vast and therefore they
would not be overcrowded with pass-
holders. In Bombay City, buses and
trams carry double the number of pas-
sengers which the local trains carry,
both put together, that is, the Central
Railway and the Western Railway. My
hon. friend does not know that. The
Railways carry eight lakh passengers
per day in Bombay City. Our buses
ssengers.

:
:
!
:

(Amendment) Bill

Shri Nanitly Bharuchs: Of course,
there ure essential employees who axe
required for their duty to run from
one place to another. For example a
bus depot may be at Santa Cruz snd
the employee stays at Grant Road, in
Bombay

this is a very wise and
M.Ps. should have been included and
passes should be made compulsorily
available to them. But unfortunately
it hag not been done.

|

These are my views 1 hope,
future when the hon. Mimster thinks
of amending the Act he will tackle
the situation at the root We have
leit all accounting absolutely vague
and no auditor-genersl can sudit the
accounts 1o our satisfaction unless the
yardstick and the principles are pre-
cribed on which accounting hag

case

F

to
proceed. For instance in the of
electricity supply the ‘clear’ profits of
the electrical undertaking are limited.
There on what basis the depreciation
should be calculated has been pragerib-
ed with meticulous detail

What are the funds that are to dbe
set aside have heen prescribed
detail What amount should he
nto those funds has been prescribed.
What is permissible expenditure, snd
all these things have been prescribed.
Nothing has been prescribed here and



uplift of road transport. With my
personal relationship with the hon.
Minister I could only say that I could
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Government has been as ineffective
and helpless as worse than that we
aannot imagine.

1 think this department has almost
overshadowed all other departments in
corruption and in all other matters
which a public utility department is
not supposed 10 be suffering from

Shrl Harish Chandra Matbur: There
is no Central department That is why
1 say that I cannot congratulate you.
You have been ineffective and helpless
You have not been able to winject any
efficiency, you have not been able to
inject any integrity and you have not
been able to streamline the working of
It 18 therefore that

Mr. Deputy-Speaker: All this has

been addresged to me. It will go
round as if I have not been able to do
all that.

Shri Hsrish Chandra Mathur: I said
the hon Minister has not been able
to do it. It is only when he interject-
ed that 1 referred to um. I am sorry
if you are likely to be misunderstood
by the

matter. But I would not like to go
into that particular question here
because we are Imited in our scope of
discussion regarding the Road Trans-
port Corporation Bill. It 1s only an
amending Bill. The hon. speaker, who
preceded me, just wanted to give an
impression to the House that road
transport run by the Corporation has
certainly definite advantages over the

cussing this Bill, but I do not want
that 3 wrong impression is left in this
House or in the country -elsewhere
because we have not any evidence
before us to show that the Corpora-
tions have been ab'e to make any im-
provement As a matter of fact we
are insisting, that 1s, the Central Gov-
ernment has been mms'sting on the Cor-
porations only for the one reason that
they will not be able to collect certain
taxes I road transport 15 managed
by a Corporation they will be able to
collect some taxes otherwise the whole
revenue goes to the State exchequer
1 would not as a matter of fact grudge
& little money to the States in their
present pight You want the States
to raise their revenue You want the
States to meet the filnances of the plans
and to raise additional revenue. But
i you want to denude the States of
thelr resources, how are they going
to meet their habilities and responsi-
bilities? I do not see any reason why
we should grudge the little resources
which are lefi to the States

Another pomnt which my hon. triend
made out was that in the mattier ol
appointments in the States there was
s0 much of nepotism and if it is in the
Corporation it would not be so because
corruption is very little there, Unfor-
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tunately, the thing is just the other

parations. There i3 absolutely no
check. Even the posts are not adver-
tised. Nobody knows whether the
State Trading Corporation wants half
» doren persong or not. They just
create & cell in their department. If
they want to take Mr. A or Mr. B or

and means to see and streamline the
administration in these Corporations.
It has been a very sorry and a sad
experience that in these Corporations
there is more necpotism than n the
State departments where there is a
check through the Public Service
Commission or through the State Gov-
ernment or through the State legis-
lature. If you ask a particular ques-
tion regarding the appointment of a
person in these Corporations, it will
not be permitted on the floor of this
House. You will say that we are
interfering in the day to day adminis-
trat:on, we are not concerned about it
as to how the appointments are made
and whether a Rs, 3000 job is offered
to anybody. Nobody can question
them either on the floor of this House
or in the Assemblies and the Public
Service Commission doeg not come in
the picture, We have not yet been
able 1o provide sny check regarding
the appointments. Appointments have
been made and al'egations have been
made. I do not know the truth in
these allegations, but that definitely io

But, as 1 submitted, 1 particularly
made a reference to these two matters

twice, We will have to devise ways
and means as to how to streamline
the administration of these Corpora-
tions.

Now coming to the main
of this Bill, though it looks almost
innocuous, all the three provisions to
which a particular reference has been
made by the hon. Minister look almost
unexceptionable. But I wish the hon,
Minister to just refer to the original
Act. and clarify certain points which
1 am going to raise.

?

certain loang in the market. As a
matter of fact, if you look to section
26 you will find that the Corporations
even at present have got the authority,
under the provision, to raise loans.
But that is only for running the busi-
ness, it is not for the initial capital
What section 26 says is:

A Corporation may, with the
previous approval of the State
Government, borrow money in the
open market or otherwise for the
purpose of raising ity working
capital”

What they are doing now 1s
instead of working capital they
permit a loan to be raised for expendi-
ture of a capital nature. t is the
only thing to which a pointed refer-
ence has been made in the Sta
of Objects and Reasons,

But, quietly, the hon. Minister
put in certain other words there
are of a far-reaching character. To
this day these borrowings were only
with the concurrence of the State Gov-
ernment. Their permission was neces-
sary. Now they have just inserted
aCentral Government” also there, As
1 have just now read, the existing
section 26 reads: “A Cerporation may,
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t"—I do not know how the

Government comes in here—

*a corporation may also borrow money

in the open market for the purpose of

meeting any expenditure of a capital
Jature”

* Tf the Corporations could borrow
money only with the permission of the
Btate Government, no justification has
‘been given—and even no reference has
been made in the Statement of Objecta
and Reasons—no explanation has been
given as to why it has been found
necessary now to take away the power
of the State Government and to super-
impose the will of the Central Govern-
ment even in such matters, If they
wanted to borrow money, they could
borrow money so far without referring
the matter to the Central Government.
But now they will have to come to the
Central Goverrment for borrowmng
- money for expenditure of a capital
nature. Why cannot we trust the State
Governments even to this extent? This
tendency which 15 an unhappy one,

ernments should have full power, and
the Central Government's intervention
is not at all necessary,

little thing. If the Btne Government
can have its own funds, they can have
their expansion programmes, If the
Corporation is running at & profit, the
Corporation is there which is an auto-
nomour body, properly conatituted, it
submits its schemes for expansion, and
in the ordinary course it should be
accepted, even by the State Govern-
ment, But in spite of the fact that the
check of the State Government Iis
there, you want that the Central Gov-
ernment should also come n.

Shri Radbelal Vyas (Ujjain):
Central Government has also a share.
Therefore it must look into it

Shri Harlsh Chandra Mathur: The
Central Government has got its share—
1 wish I did not go very much deep
into 1t! Well, the Central Government
should not take up this attitude, in the
first instance, And what are the Cent-
ral Government funds? The Central
Government funds, unfortunately, are
funnelled through the Railways. The
Railways are there, to be the repre-
scniatives also on the Corporations
when the Road Transport Corporation
is running in competition with the
Railways. ‘They do not see eye to eye.
We find 1t appearing in the papers all
the t.me that even the Ministry of
Transport here at the Centre and the
Railway Ministry do not see eye to
eye on many matters of policy. And
you want this imposition all the time!

And when it comes {0 the Central
Government, what happens [»—
because you intervene and you say
the Railways will be consulted-—the
Railways say, “No, this expansion pro-
gramme should not take place, because

¢



interests. Once the Central Govern-
ment lays down certain principles and
certein policies, I do not see how the
Central Government's interests will
not be watched by the State Gavern-
ment. The State Government knows
its job. The only thing 15, as to how
expansion has to take place in a par-
ticular place, or where inter-State
roads are involved, the Central Gov-
ernment may be consulted But if the
Central Government is to be consult-
ed in all the expansion programmes,
at every step. if you take stock of the
situation you will find that half the
number of the officers of the State
Government are running between
their capital and this great capital of
India, daily discussing with the
Planning Commission and this Com-
mission every httle matter, and every
little scheme Iz being wvetted and
half the time is lost only in these dis-
cussions And the State Governments

Amendment) Bill
run at the present moment should
overshadow our groper views and
concepis when we are considering
questions of prineiple and policy.
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The next thing is this. The hon.
Member Shri Tyagi also objected to the
suditing by the Comptroller and
Auditor-General, but for different
reasons. My hon. friend who spoke
before me also made out a point that
such sudit by the Comptroller and
Auditor-General would be ineffective.
I have not been able to grasp his line
of approach, He said there should be
certain principles and guiding lines set
out to enable the Comptroller and
Auditor-General to effectively dis-
charge his duties in this matter. How
this is to be done is a matter of detail
which will come next, and it is for the
Comptroller and Auditor-General to
decide in consultation, possibly, with
the Government, if necessary. But at
the present moment the guestion is
whether the Comptroller and Auditor-
General should have the authority to
audit the accounts of these Corpora-
tions or not. As I interjected and said
then, 1 consider it absolutely necessary.
Every little pie which goes out of the
Consolidated Fund of India must be
subjected to such control and such
inspection by the Comptroller and
Auditor-General. Now that, particu-
larly, we are expanding in the public
sector, it becomes absolutely essential
that such scrutiny 1s there. I think
the controversy which was raised at
the time of the Life Insurance Corpo-
ration Bill hes very properly been
Comptroller and
Auditor-General must be congratulat-
ed on the stand which he took on this
particular issue and got the thing set-
tled that these accounts must be sub-
ject to his inspection and control. H
strongly support this provision of the

i4 ks

Then, 1 shall only refer to two other
clauses of this Amending BilL The
first is the amendment suggested In
section € of the Rosd Transport Act:

“Nothing In clause (d) of sub-



understood correctly, possibly

The Chief Executive Officer and the
General Manager are, I believe, em-
ployees of the Corporation. Why do
you want the employees of the Corpo-
ration to be members of the Corpora-
tion? I do not know whether the Cor-
poration, when it is discussing the
whole matter, would be in a better
position to discuss the whole working
of their subordinates properly when,
all the time, these people are there.
Maybe I am mistaken in my under-
" standing of this clause, I hope the
hon. Minister will explain it to me,
because, [ consider it to be neither jus-
tified nor fair to have the employees

different matter. But I do think that
a certain principle emerges out of it:
whether it is correct that the
employees of a particular enterprise
are given free service by that partl-
cular enterprise, We have the
Railways. What is meant is not duty

correctly, are intended for the
employees of Road Transpert in a
similar manner as passes are given
on the Railways. Possibly it is on
that analogy, if 1 understand it
correctly. Not people who are on
duty; every Member of the Railway
Board, every clerk gets his pass, Any
officer who is on duty in the office
gets Iree railway passes. Possibly If
thus idea is there, if it is only for this
purpose that this clause has been
provided to give such free passes to
all the employees of the Road Trans-
port Corporation, 1 would like to
know whether the Government had
given serious thought to this matter,
whether they have come to this con-
clusion that the employees of a
particular enterprise should be given
a special treatment of free service.
It is observed on the Railways. It is
objected to by certain people. I want
to know whether there is any justi-
fication for preferent.al treatment for
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public enterprise? This I see is an
extension of the practce which 15
obtaining on the Raiiways, If it is

not #o, if it is only for those people
on duty, then free pass or anything
of that type does not emerge. They
can always issue duty passes or
whatever it is, When a man is on
duty, that is a different thing. A free
pass is an entirely different matter.
A provision for free pass may possi-
bly be neceumsary, have not
examined it. I do not at least for the

that this is alresdy m vogue 1n
Bombay, That is another matter. I
cannol go into the merits of that
question; nor is it relevant. Because
particular reference has been made
to the employees—'to authorise the

Whether it it intended only for
Ministers or others—other persons
may indicate Ministers—whatever it
may

Corporations 178
(Amendment) Bill
Shri Harish Ohanfea Mathur: May-
be you are right, 1 do not contest it.
What I mean to say is, I w.ll pot
object to the other provision,

Mr. Deputy-Speaker: We are
legislating for the future. That time
may come.

Shri Harish Chandra Mathar; For
the present, I may agree with him.
For the future, I will agree with you.

In the particular reference, passes
to the employees has got to be
explained, whether this principle has
been accepted and whether proper
thought has been gven to this
matter, and whether we are going to
extend these facilities to the
employees of all public enterprises
where such a facility is possible to
be given. I hope the hon. Minister
will clarify it,

As a matter of fact, I am full of
certain ideas, of certain complaints
regarding the running of road trans-
port. But, forlunately enough, the
hon.  Mnister himself has given
notice of a motion to enable ws to
discuss the Report of the Road Trans-
port Commitiee. 1 will not even by
other methods bring in those other
arguments and suggestiong and con-
fine my observations to this Bl
which is a restricted one. I will gnly
expect the hon, Minister to explain
to us the points which 1 have raised.

o wwrerw fey 0 sy g,
R 6 AL qF @ T A W,
AT g afafe & Toits av azm
04 W ], 2 o oree ot wiee &,
o fad 3t co T oea  w g wama,
IR &1 WE feew § oy gt a6 €
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“and out ¢f the balance such
amount as may, with the previous
approval of the State Govern-
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[ Fegrery Fire]
ment and the Central Govern-
ment, be apecified in this behalf
by the Corporation, may be

tion and the remainder, if any,
shail be made over to the State
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{Amendment) Bill
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Shri Ra] Bahadur: Mr, Deputy-
Speaker, Sir, I am grateful to the
House for the very helpful discussion
on this messure. To begin with, I
will take the point which was raised
by Shri1 Tyagi, namely, that the State
Governments are rather not quite
keen to convert their departmental
organisations, or the state trans-
port undertakings, into corporations
He of course hunted that they are not
prepared to do 20 because if they do
so0 they have got to pay income-tax

You, Sir. were not in the Chawr at
that time, and the Speaker was
plensed to invite our attention to the
provasions of article 289 of the Con-
stitution and he said it is open to the
Government even then to impose
certain taxes But 1t was pointed out
that under the provisons of article
280(2) we shall have to undertake

run by the State Governmenis con-
cerned. That may not be possible in
avery case, it may be that separately
we may have to bring ruch legislative
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measures for each SBtate but then we
shall have to amend them from year

laws, and any fluctuations or changes
or upward or downward trends in
the income-tax measures or rates will
of course apply to the income of the
State transport undertak.ngs as well
In that case we will not have to
amend  the particular  legislative
measwe contemplated by the provi-
sions of article 289 every year. It
15 in that context that we have got
to consider thus particular point.

Apart from this, it 15 obvious that
certain  States have already got
transport undertakings running as
corporation and they are already pay-
ing income-tax. There are other Sta-
tes that are running their Transport
undertaking deparimentaily. Bo
between State and State there is al-
ready some sort of discrimunation or
difference and we have got to see that
there is uniformuity of rules and prec-
uces m  this matter. Otherwise, it
mught well be that the State transport
undertakings which are being run as
corporations might turn round and
say that they may also be exempted
from paying income-tax because the
other S‘ate Governments are not
paying it They may clarm exemption
or they may revert back to the depart-
mental set-up

We mnsist on corporations being
formed for two reasons we think
that a commercial undertaking by a
State Government or by the Centre
should as far as possible be run on
commercial lines, according to buxi-
ness prninciples It makes much for
efficient and smooth working and
better service if that 15 done. If an
undertaking 15 run departmentally,
every little decision has got 10 go
through prescribed formalities and
processes which are tme-consuming.
It 1z obvious that if our public sector
corpurations have to compete suscess-
fully against private sector under-



Shri Harish Chandra Mathar: That
is being done now They are refusing
assistance to Governments which are
not forming corporations. But it is
not also the experience of the hon.
Minister that the UP. Roadways,
which is run departmentally and 1s
one of the largest enterprises 1s
running as efficiently and success-

fully as any corporation, or better
than many corporations®
Shri Raj Bahadur: 1 do have

admiration for the U.P, Roadways
But that does not mean that the
Bombay Transport Corporation is
inferior in scrvice; they are also
running very well. The question is
one of conforming to a uniform
practice and whether the Centre
should or should not be entitled to
draw its revenue from these business
undertakings of the States.

Shri Harish Chandra Mathur: You
want the Stste Governments to pro-
vide matching grants and all that, but
you denude them of gll the resources.

Shri Raj Bshadur: I would hke to
remind the hon, Member that we do
want that passenger services should

takings, But if we want
we would like them to conform to &
particular practice Iaid down by the
Planning Commission. 8o, whenaver
they come with a request for
advancemen?t of loans for nationalisa-
tion, we do want that they should
convert their set up into corporations.
If we give them loans and still they do
not form into corporations, they do

:
£

not going according to the speed we
would lhke, because this particular
point is not being solved

Then, Shri Tyag: said that it should
not be necessary that the Comptroller
and Auditor-General audits the
accounts of these corporations He
said the State Governments may be
entrusted with that work DBut the
Auditor-General insists that whatever
the Centre finances a particular
project by advancing losns to the
State Governmcents o1 otherwise, he
should be brought into the picture
Obviously, this Parhament also s
conscious of its rights and it would
like that the Autitor-General should
be authorised 1o audit the accounts
of these corporations For this, there
1s a provision 1n the Bill

About i1ecruitment, he said there
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sk the Minister conoerned to expisin
Wiy a pertieular irregular appoint-
st has been made or why It
smacks of favouritism, nepotissn and
e like. We would not like to go
into charges of a general natare
@hri Braj Raj Singh said, there is an
all-round corruption which is beyond
oontrol and all that There might be
corruption, but there is much more

Shri Braj Raj S8iogh- I can give
you a hundred instances

Shri Raj Bahadur: This 15 not the
forum for that To hat everybody
with a big stick 13 not mght and
proper 8o far as control over these
undertakings 1s concerned, that can
be exercised either through the State
Legslatures or Parhament

1 would now come to certain points
raised by Shri Bharucha He sad,
i you allow these corporations to
borrow for capital expenditure in the
open market, the money market
would be spoilled This is a big
question to be tackled by the Finance
But since he has pointed

“It shall be the general princi-
ple of a corporation that m
carTying on its undertaking, it
shall act on business principles "

He said, this particular phrase “busi-
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a general way. He has further
teferred to Bection 29(1) which says:

on thiz score we cannot say that there
s any vagueness about these part-
cular provisions or consequently in
the particular amendments also

Shri Naushir Bharucha. My bon.
Iriend has not quute appreciated my
point  Various State Governments
will provide varous principles for the
determination of the amount to be
set aside for depreciation and vanous
other reserve funds I say in the
absence of any umform guding
principle laid down in the Act, this
has got no meaning, because one
State Government may think that one
set of principles 15 good for deter-
mmng the amount to be set amde
and another State Government may
think that another set of principiss is
good

Shri Raj Bahadur: Broadly speaking
I agree that we should have certain
broad principles for determining or
calculating the amount to be contri-
buted to the depreciation reserve
fund But the conditions, the
machinery  and the equip-
ment of each industry differ
Therefore, the contribution
the depreciation fund in the ease
one mmdustry may not hold good
anocther In such case perhaps
State Government concerned

fas

14
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have to determine the quantum Irom
time to time. I think that will it-
self suffice for empowering the State
Government to deal with this ques-
tion and there is no vagueness about
it

Then he referred to another point
and said he iz doubtful whether there
are any profits. I may only say that
both the UP. and Bombay road
transport undertakings are running
at a profit and their services are also
widely eppreciated.

He also expressed the view that
we should not allow the surplus of
the profits to be ploughed back to-
wards the expansion of the road
services. That was the powmnt which
he made out and he said that 1t is
a bad principle to allow financing
internally such ventures, projecis or
schemes He was agamnst external
financing when he said that they
should not operate and borrow in the
money market for their expansion
projects. He 13 against intermal finan-
ri1g when he says that whatever
Tiofits they earn should also not be
pioughed back for expansion schemes.
What we have done in thus
amendment is that after defraying all
the charges, after paying for the con-
tribution to the provident fund and
other things, whatever balance is
left—the present provision s that it
may be ploughed back not for road
transport expansion but for road pro-
grammes of a particular State—for
that balance 1t is proposed the first
entitlement should be that of the road

; ask
they have stopped 1t and why should
:g’notemddmewun&e

Then I will come to the points raised
by Shri Harish Chandra Mathur.
am grateful to him for a very realis-
tic appraisal of the situation about so
many things. But he smd that we
have not been able to inject honesty,
eficiency and integrity in the ros
transport business, or the road trans-
port departments of the State Gov-
ernment. T do not know how far that
can be done by the Centre. We in
the Centre have got a small depart-
ment of transport. After the separa-
tion of the transport from Rail-
ways. railways from transport, the
Transport Depariment 13 run only by
a Deputy Secretary and one or two
Under Secretaries. Recently they have
promoted one Under Secretary to the
rank of Deputy Secretary. That i»
all  Perhap. they have got a few
clerks That 1s the only machinery
for the injection of integrity, honesty
and all those things that the hon.
Member wants and for the remvoval
of all those irregularities and corrupt
practicrs which he was attending to.

[

[

But then, fortunately for us, in the
person of Shri Harish Chandra Mathur
we have got a member who knows
mtimately all the ntricacies of the
transport department orgamsation,
bescaue he wns a member of the Ad
Hoc commttee. We have got his
report and I think Parliament is soon
going to get an opportunity to discuss
that report So, we will welcome his
comments on that occasion alpo.

But I would like tv say that so far
a3 we in the Centre are concerned,
under the Constitution as it Is we
have got no conirol whatsoever over
the State Department of Transport,
disciplinary or otherwise. S0, we
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¢annot be expected to inject miegrity
intth‘l‘Mmdih-eﬂA. Because,

the main rub in this particulsr case
iz in regard to the grant of permuts
etc where there are 30 many com-
plaints. We also know that. That 1s
why we appomnted a commitiee 1o
advise us to how best we should re-
organise the Transport department in
the States so that we can munimise,
if not completely eliminate, all pos-
bilities and opportunities or avenues
of corruption. That 15 what we have
done and 1 hope when the Teport of

the committee comes up for discussion
it will be analysed from that angle—
how far its recommendations have
succeeded m suggesting or giving a
better idea or organisation which can
be depended upon for improving the
mtuation and overcoming the prob-
lems to which he has alluded I think
1 will reserve my remarks on tlus
particular matter for a later qccasion

Then he referred to clause 5 1
will have to go into the clauses speci~
fically 1 am sorry f I am taking
more time Clause 5 reads

“With the previous approval of
the State Government and the
Central Government, 8 corpora-
tion may also borrow money In
the open market for the purpose

of meeting any expenditure of a
capital nature”

He asked why import “Central Gov-
ernment”™  Why have another #fth
wheel in the coach of this particular
business” So far as State Governments
are concerned, they should be left
free So far as this particular business
s concerned—borrowing for capital

for loans for expansion of road trans-
port, or nationalisation of road trans-
port and other matters. There also the
Central Government is wvitally inter-
ested. So, 1t should come in the pec-
ture. Apert from that, it may perhaps

section only authorses it to borvow
for working capital. It only says that
the Corporation may, with the pre-
vious approval of the State Qov-
ernment, borrow money in the open
market for working capital When
it comes to the guestion of capital
expenditure, if we introduce the Cen-
tral Government, it should be consi-
dered to be a healthy check, so that
the point that was made by Shn
Bharucha s also taken into account—
having control of the money market
also to a considerable extent

Then comes the question of ex-
pansion He asks why again mntro-
duce the element or the control of
the Central Government? The obser-
vations which I have just now made
may apply mn this case also

Then he said  under section 6,
about which we have got clause 2 of
the Bill, why have you allowed the
chief executive officer and the Gene-
ral Manager to be included in the
corporation My answer 15 that very
often exp:« 1ence has proved that they
are tequired for technical ussmistance
by the corporation 1tself, almost In-
cessantly It 1s necessary that we
should not close the door so far as the
membershup of the corporation 1B
concerned

Shri Harish Chandra Mathur: Ask
them to attend the meetings Why
do you make them members of »
body of which they are servants”

Shri Raj Bahadur: That 15 the
advice that the Corporation have
given us and in the bght of that we
have provided like that They attend
the meetings. state thewr views and
even vote If the pomnt made out by
Shr; Harish Chandra Mathur is
accepted, the utmost that can be done
18 to remove the power of voting.
That 1s the only difference But why
not give them the power of voting?
Occasionally, you get a member fin
the corporation itsel? who may be
good enough to become the

chiell
executive or the General Mana~
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ger. So, we should not clese the
«door for him.

Shri Barish Chandra Mathar: My
point was that it will stifle discussion,
because the man coacerned, who is
responsible for running it, the ad-
ministrator, he himself is there as a
member of the corporation. When his
work is taken into consideration, he
i sitting there. Do you think the
«other members will have freedom to
discuss? Another point.is that if you
want the element of participation,
then the scheme evolved by the hon.
Labour Minister should be given
effect to.

Shri Raj Bahadur: If that principle
is taken to its logical extreme, the
presence of the Minister will stifle
discussion here, because he is res-
ponsible for the work of his Ministry.
But it does not. Therefore, the pre-
sence of the chief executive officer in
the meeting will not affect the dis-
cussion. On the other hand, when
the Ministers are there, there is more
<riticism. Shri Braj Raj Singh was
saying that they never travel in buses.
In our own way we do have to travel
in buses sometimes.

1 would now come to certain points
which have been made about the
facility of passes. That was referred
to by Shri Sinhasan Singh, Shn
“Tyagi, Shri Shree Narayan Das and
other friends. I would only say that
this facility is nothing new. It s
being granted in the IAC to its em-
ployees. It is being granted from time
immemorial, if I say say so, ever
since the railway came into being to
the railway employees. The same
facility is sought to be extended to

|
g
:
5
:
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pointed out very rightly by Shri
N. Das, section 45, which is the main
section, controls this power. It says:

“A Corporation may, with the
previous sanction of the State
Government, make regulations not
in-consistent with the Act and
the rules made thereunder for
the administration of the affairs
of the Corporation.’

All these regulations will be made
under section 45 Regulations con-
trolling the issue of passes not only
to the employees but to other persons
also, regulations for the issue of re-
fund and all these regulations will be
framed under this section that is,
section 45, and they shall always be
subject to the control and supervision
of State Governments. State Gov-

or the facility of free passes will be
extended this facility by the
Governments. For obvious
they cannot afford to ignore
lic opinion which will come
very heavily upon th
discretion is exercised arbitrarily. I
would only say that this

control should suffice to the
;;PMthlnmm.ﬂ

t.
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Then Shri Radhelalji referred to
certain jrregularities and malpracti-
ces about the issue of permits by the
Btate Governments 1 can only say
that we are conscious of such com-
plaints and we shall try to do our
level best to persuade the State
Governments to streamhine their
organisations, 1 have already made
certain observations n this behalf,

1 quite agree with him that road
building, road maintenance and road
transport have got tremendous em-
ployment potential I am sure that
as we frame our Third Plan we shall
take note of this tremendous employ-
ment potential <o as to solve as far
a8 possible our problems of unem-
ployment

Sardar Igbal Singhy said that the
States must be made to set up corpo-
rations. I quite agree with him. He
sud tha' where there were two o1
turee corporations 1n the same State,
they should be consolidated or amal-
gymated into one orgamsation In
principle, I quute agree with hum and
I think we should ke to persuade
the State Governmcents to do so

Then he said something about the
boriowing policv So far as the bor-
rowing policy 1= concerned, corpora-
tions may not at all get any res-
ponsg frum the market [ think ex-
perience will make them wwser We
cannot say anything, but there 1s no
danger of misuse as such

So far as the question of budget 15
concerned, Shnm S N Das has saud
that budgets of these corporations are
not presented to the legislatures Of
course, there 15 a section 1n this
parent Act which enjoins upon the
corporations to present thewr budgets
to the State Governments Now
maybe that a slight amendment is
needed to make it oblhgatory wupon
the State Government to put this
budget before the State legislature I
can only say at this stage that we
shall bear that point in mind. How-
ever, I think that the State Govern-

333 LS8 .9
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ments even without any provision
existing about it in the present Act
should be doing so and they can do
so if they so demire.

I think I have given my humble
reply to the various points raised. I
commend the Bill once again for
consideration.

Mr. Deputy-Speaker: The question
1s.

“That the Bill {further to
amend the Road Transport Cor-

porations Act, 1950, be taken into
consideration ™

The motion was adopted

‘Mr. Deputy-Speaker: There are no
amendments to this Bill, so I will put
all the clauses together.

The question 1s;

“That clauses 1 to 13, the En-
acting Formula and the Title
stand part of the Bill "

The motion was adopted.

Clauses 1 to 13, the Enacting Formula
and the Title were added *to the Bill

Shri Raj Bahadur: I move that the
Bill be passed

Mr Deputy-Speaker: The question
15,

“That the Bill be passed ™
The motwon was adopted

1545 hrs.

EMPLOYMENT EXCHANGES
(COMPULSORY NOTIFICATION OF
VACANCIES) BILL

The Minister of Labour and Em-
ployment and Planning (Shri Nanda):
Sir, 1 beg to move that the Bill to
provide for the compulsory notfica-
tion of vacancies to employment ex-
changes be taken into consideration,

1 may explain the purpose of this
proposed legislation in just a few
words. The proposal is very simple
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but the steps that we intend to take
through this legislation, 1 am sure,
will prove very beneficial. They are
of far-reaching importance. They will
be helpful to the working class,
certainly, but they will also be good
for industry and besides, considering
that the problems of unemployment
ijs so close to the hearts of hon.
Members and of the people of this
country, I may add that through
these steps we may also be able to
render some help in that direction,
that is, in the direction of manpower
planning and also with regard to
better adjustment of our training
facilities to our requirements.

I may acquaint the House with the
origin of this proposal. I will have to
refer to the report of a committee.
This is the Report of the Training and

Employment Services Organisation
Committee. The Chairman of the
Committee was Shri  Shiva Rao,

Member of Parliament, and one of
the terms of reference of this Com-
mittee was to consider whether legis-
lation should be iniroduced making it
obligatory for industry to recruit
personncl &t least in the larger in-
dustrial centres through employment
exchanges. The Committee gave a
great deal of thought to the subject,
made extensive enquiries into it and
then we have its conclusions in a part
of the TReport. These conclusions
touch two aspects of the matter. One
was the system of recruitment in
private industry as it stood then.
They have assessed the standards and
the quality as also the methods of re-
cruitment employed in private in-
dustry at the time when this Com-
mittee looked into them. Then they
hove also given their own conclusions
regarding the adequacy of utilisation
of employment exchanges by private
industry.

Regarding the first part their con-
clusions may be summed up in a very
tew words. They are not very
cotisfied with the conditions prevail-

ing in private industry in this mat- |

tor.  Of course, there were then—and

of Vacancies) Bl

there are also now—a number of
private establishments which have
got fairly satisfactory methods and
systems of recruitment, but their con-
clusion is that a large number of
employers, particularly in smaller in-
dustrial establishments and in con-
struction works, do not employ any
scientific method but depend for their
supply of labour on agents or recruit
in a haphazard manner from amongst

-those assembled at factory gates or

at work sites. The methods adopted
are not always dictated by a conside-
ration of efficient service but are
more a matter of bestowing patron-
age and favour. This applies in
varying degrees to a large number of
employers. This was one of the con-
clusions, which led to their other
conclusion about the cxtent to which
employment exchanges were being
utilised. They had before them a set
of figures—of course, old figures—
from 1949 to 1953, and they found
that the percentage of vacancies from
private emplovers to the total number
of vacancies notified to the Exchang-
¢s, which information is incorporated
in this report, was 42 and 57 in the
first two vears and later on it dec-
lined to about 35'3 per cent. And
on the basis of this statistical data
they came to the following conclu-
sion:

“While the contribution of pri-
vate employers to the business of
the Exchanges appears impressive
in relation to the total business
handled, it was still only a very
small fraction of the total em-
ployment in the private sector.”

That is to say, this is only a ratic
oi the vacancies from the private em-
ployers to the total number of vacan-
cies. But considering the fact that
the contribution of private industry,
1o the total employment, is very much
larger in proportion compared to the
contribution of the public sectcr, this
figure does not fully bring out by
itself the fact that they have been
utilising, at that time, to a very small.
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extent the services offered by the Em-
ployment Exchanges.

These were the conclusions, and
from that they moved on to the re-
commendations for action. And their
recommendation, stated very briefly,
is this: P

“Though we have not, for the
present, recommended compulsion
on private employers to recruit
through the Employment Ex-
changes, we recommend that they
be required on a compulsory basis
to notify to the Exchanges all
vacancies, other than vacancies
for unskilled categories, vacan-
cies of very temporary duration
and vacancies proposed to be filled
through promotion.”

This information that I have pro-‘

vided here. pulled out from the re-
port of this Committee which had
teen specifically called upon to deal
with this subject, Sir, is really the
full explanation of the simple provi-
sions of this BIll.

Bu: I may add something to it.
Since ‘he time of the report of this
Comm:ttee, the position, if anything,
has bocome worse from that particu-
lar standpoint which they had urged,
namely, the adequacy of the utilisa-
ticn of Employment Exchanges.

I have certain recent figures. This
Committee’s report was received in
1953, and the vacancies notified by
the private sector were:

In 1953 .. 86,818;
1954 .. 69,000;
1955 .. 70,000;
1956 .. '78,000;
1957 .. 47,000;
1958 .. 48,000

That is, although the volume of
employment has increased, the num-
ber of vacancies notified by private
establishments hag diminished. And
I wanted to find out what exactly the

»
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relationship was to the potential use
of the Employment Exchanges by the
private sector and the public sector.

Now, the latest information that I
have with me is that we have an
average registration, every month of
1,86,000. These are the job-seekers.
And the vacancies notified are: public
28,000 per month and private 4,000
per month. That is, this ratio be-
comeg 14 per cent. as compared to
aboui 50 per cent and the later figure
of nearly 40 per cent, before. That is,
the position has worsened from this
point of view.

And then, if we look at what it
could be in relation to the total
volume of existing employment, public
and private, I find that when we look
at the total volume of employment
and relate it to the number of vacan-
cies which are notified by the private
sector, it comes to just about 5 per
cent. That is really the figure by which
we hav= to judge the need of a legis-
lation ef this kind. If it had been
that, by and large, these establish-
ments were utilising and some few
were not, if we had, say, even 60 per
cent of them, wel]l the question might
not have arisen in this acute form.
But the position is that it is onily
about 5 per cent. .

Now, the meaning is this. We have
set up a system of Exchanges. It has
been functioning for a number of
vears. It may not be giving full
satisfaction; but it has been recog-
nised by all, by the employers them-
selves, by everybody, that it is some-
thing which is necessary, something
which is essential from the point of
view of the economy of the country
and the interests of the employer as
well as the employee. That is not
denied by anybody.

The essential nature of the service
is recognised. We have set up a num-
ber of Exchanges. Now the number
is about 216 Exchanges at the district
neadquarters against a total of 320
districts, and the total number of
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Exchanges is 231. It is intended that
very soon, in the course of the next
two or three years, maybe, we will
be extending the number, and in
course of time we expect that every
distriet will have an Employment Ex-
change, In addition, we are thinking,
rather we are experimenting with
some arrangements in the rural areas
for satisfying the needs of the peo-
ple in the rural areas who mmay re-
quire the services of such Exchanges,
on our system of exchanges we are
spending a considerable amount of
money. We have got the set-up
there. The sct-up can deal with a
much larger number than it is doing
today.

1 have calculated that even if the
number of vacancies notified to the
Exchanges and, thercfore, dealt with
by them increased by four times—
as it is expected to as a result of this
legislation—, our expenditure will not
rise by more than 3 to 5 per cent.
Therefore, as against an increase in
expenditure of 3 to 5 per cent, the
utilisation will improve four times.
That is another justification of the
measure that we are bringing up
before the House.

Ar 1 said, if hon. Members  will
have a look at the Bill itself, there
are a very few provisions in it The
ma:n thing 1s that an obligation is
being placed that after this legisla-
tion becomes operative, from that
date, the employer m every estab-
Iishment in the public sector shall,
befoie flling up any vacancy in any
employment in that establishment,
notify that vacancy to such employ-
ment exchanges as may be prescrib-
ed And so far as the private sector
is concerned, there 1s this  further
qualification that the Government
concerned may specify by notifica-
tion that the employer in every estab-
lisnment in private sector or every
establishment pertaming to any class
or category of establishments in pri-
vale sector shall, before filling up any
vacancy in any employmcent in that

of Vacanciss) it

afe, in order that the admimstration
may be able to check if this oblige-
pon 1s being discharged. The act of
notification of vacancies has import-
afft Tumagoenes.  m Vi o Poos,
s¢ far as the employer is concerned,
he will be placed in a position to
+have a much wider choice foy the
purpose of selection.

16 hrs,

Now, what is the present position?
any person knocks at the gate of the
gaclory or mull or other establishment
and from those few who are there,
they choose. Now, it would be
possible for them to have a wider ares
of selection. The names of so many
others who may not be able to go
and knock at every gate can be sub-
mitted and out of them the best can
be sclected. So far as the quality of
selection 1s concerned, it should
ymorove because of the wider range
of choice. On the side of the worker,
certawnly, 1t means a more equitable
distribution of employment opportu-
nsties. It should not be necessary for
a person to be all the day moving
from place to place. It should be
guflicient for him to register at a
place, give ull the particulars about
his qualifications and then he should
pe sure that at any rate, his name
will be considered along with other
némes and there will be some regard
gor fitness in the choice of people who
enter these new places for employ-
ment. This is one wvery important
aspect of it from the point of view
of industry as well as the worker.
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find that some objections emanat-
from certawn quarters which we
ve received and which we have
examined, show that there is gross
misunderstanding about the purpose
and scope of this legislation If it
were really known what 1s aimed at
and what the scope 1s, there should

EE .-

standing 1s as 1f this Bill gives powers
to the Government to compel the
employers to recruit only such persons
as are submitted by the Employment
Exchanges. That is not so Ths
compulsion extends only to notifica-
tion of vacancies Naturally, the
employer has to consider the names
which are submitted by the Employ-
ment Exchanges But, there 13 no
compuision that they must restrict
the choice only to the list that s
submitted to them Of course, there
is also the objection from the other
side that it may not go far enough
We believe that even thus will make
things very much better In any case,
when the Committee reported, they
ulso suggested this much advance
At present, they said, we should have
only compulsory notfication, but not
compel the employers to recruit only
out of the list that 1 sent by the
Employment Exchanges

I hope that I have explained the
important aspects of these proposals
and I believe they will be acceptable
to the House

Mr. Deputy-Speaker: Motion mov-

Vacancwes) Bill

“That the Bill to provide for
the compulsory notification of
vacancies to employment ex-
changes, be taken into considera-
tion

Shri Tvagi (Dehra Dun) Sir as
explained by the hon Minister, the
measure 1s wel mouvated I would
say the motive 1s very good Em-
ployment exchanges were meant to
cater for employment not only m
Government service, or in the pubhec
sector, but also in the private <ector
It would be a good thing indced, if
your employment exchanges had be-
come so popular as they were desired
to be But, my fears are that this
Bill will not be of much help I was
expecting that the Minister would be
Investigating nto the causes £ to
why employment exchanges huve not
dttracted demands, why they have not
of thuir own accord received demands
from the employers for good em-
ployeus, because, after all, 1t 15 a
centre where more than one person
will be available for a job, and the
tmployer always gets the chmce to
make the best selection Why 15 the
employer denying h'mself the benefit
of these employment exchanges”?
There must be some causes some-
where Has that been properly in-
vestigated”

Shri Nanda: Yes

Shri Tyagi: I am afraid, no It they
were 1nvestigated | was expecting a
Minister Itke Shri Nanda to come cut
with some positive suggestions to
attract people and effect some reforms
in the present working of employ-
ment exchanges The measure 1s
good But, my fears are that instead
of using compulsion, we should have
better made our exchanges so attrac-
tive that we could have persuaded
the people to come of their own
accord for their own benefit rather
than use any compulsion to notify. My
fears are at this stage, all types of
molives are being attributed to every
party, pohitical or other, Now, we had
recently taken a few measures ang 1



programmes for implementation.

Let us see; this 15 an occasion to
examine what 15 the labour position
in the country today. My fears are,
it hag deteriorated I know it from
my personal knowledge that labour
position has deteriorated to the extent
where the production of wealth 1n the
country has been retarded to a very
great extent,

Shri Nanda: Not so

Shri Tyagi: Thus 1s  the poasiaon
He may not believe that. If you
close your eyes, you have cloded the
eyes of the nation. I tell you that
the nation gees through you. I want
the Minister to be more wigilant to
look into the defects of the adminis-
tration rather than always try to
justity them. 1 say there 13 a geneal
complunt about the working of these
employment exchanges When thev
forward names of the candidates, hold
a secret enquiry and find ou! how
many empioyees have got empioyment
through the employment exchanges
and ask each one of them privately
on what condition: his name was
forwarded mnd the results wiil be &
revelation to you Because, then you
will know what one has to pay before
his name 15 forwarded and that would
give you a real picture of the manner
m which your employment exchanges
are working today. That s, I believe,
the cause of the failure of the em-
pioyment exchanges. 1 do not think
the employment exchange is just like
a post office where everybody will

have just to post his post-card. The
bas to be

f&hhbmem It should be a great
mm:nmﬂmmm

the employment exchange and get the
biet. Why is he net going? You are

has compulsorily to apply according
to the regulations or rules which will
be notified later on by the Govéern-
ment. He has to abide by those rules

fully qualified I can take risks with
my own son and I trust him for the
money Despite the fact that my son
15 half educated, | would ecmploy
him as a clerk It does not
if there are grammatical

The father aiso makes
many After all, what dues 1t
matter” The employment exchange
will send better people no doubt, be-
cause there 15 so much of unemploy-
ment But, the employer wiil favrur
hig son. What 1s the fun of getting
these names if he has his own n.ah,
hie son pr reiation”™ One must em-
ploy his own people Ther>fore, 1
say this will be an interferencve with
tus liberty. [ would very much
prefer thinking out a plan whereby
you make your cmployment exchange
so attractive that no compulsion need
be exercised This compuluion, 1 am
afraid. will create difficulties and wnll
not give you guod results 1 would
suggest that you reconsider the posi-
tion and think out some plans where-
by the employer may always fcel that
he can have the best hand from your
employment cxchange

have the right to know, if one Is run.

ning an industry, how many people
he is employing, what is the ocondi-
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It may be said that the aim of Goi-
ernment 15 a socualist soviety, there<-
fore it 1s their business to kncw and
everybody must take persons from the
employment exchange, must notify.
but my fears are that you may not
be able to 1mpilement 11 As 1t 15, of
people do not notfy, and 1 awn sure
you are not m a position tu stait ht.-
gation and prosecute on such a large
soale. It will be difficult to control
the situation Why therefore take this
liability on yourself” There raay be
thousands and thousands of people
who will not notify, without notifv-
ing they will just fill up the vacancies
because 1t 15 their private busines.
and they have not ye{ been trained
to notify. Therefore, they wil com-
rt this offence, and M you are &
Government, if you want to justify
yourself as o Government, yuu will
have to take sction aganst them |
know you will shurk, you will not be
bold enough to prosecute them all
That is my fear. If you arv strong
enough and if you can recallv take
action, f everybody in the country
knows that any breach of any law
mesns consequences, well, Govern-
ment will improve and will make
speedy progress too. Bul everybady
in the country knows that you
not strong enough to take
You can pess legislation.
very eaay in Parliament,
implament it 1 know is a Aiffi-

g!

E‘.‘o’
-

enough and could implement it,

I do not want to take much time,
but 1 want to read clause 4(4) which
says:

“Nothing 1n sub-sections (1) and
(2) shall be deemed to impose
any obligation upon any employer
to recruit any person through the
employment exchange to fili any
vacancy merely becausg that
vacancy has been notified under
any of those sub-sections.”

That means, even in the public sector
where your own corporation wants
some hands, the names forwarded will
not be respected. Even they arc free
because sub-clause (1) covers corpo-
sations of Central Government and
other State agencies If they have
notified their requirements to the ex-
change and 1f some names have been
forwarded to them, there ig ro com-
pulsion for them to accept them. So,
what 15 the needy of the ~mp’nyment
¢xchange then”

A person who registers s name
with inc exchange must be half-sure
that you wnll find out some job for
him. I think we must re-think, re-
consider the whole position I would
suggest that instead of regstering
names and forwarding them as smd
when the demand comes, becoming a
Mere post office, 1s not enough. That
15 a clerical job. The hon, Minister
might consider the matter furcher, and

comes to your door and says: “I am
g0 well qualified, kindly And out a job
far me.” Do not merely wait for a
requisition to come. You go out of
your way; there must be olficers to
And out a job, recommend and wo tne
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needful, and then people will fee!l at-
tracted, They will feel that here iz
their own Government looking aftcr
the younger peopla who are coming
out from the universities after quai.
flying themselves, whether engineers
or others. That will be something
which will attract better people. That
is unconventional perhaps and you
may reject it, but generally the pub-
lc would like this idea

But now you say that even in the
public sector, if some names have been
gent, it is not incumbent upon the
directors of that corporation to ac-
cept them., There is also lhe candi-
date who apphies to the employment
exchange knows that your wnit will
not run. You may send the name,
but it 1s not certain whether he will
be taken or not, and i1t will not have
much value

Skri Thimmalah (Kolar—Reserv-
ed—Sch. Castes): If they are suitable
they will be appointed

Shri Tyagi: I say 1n smitability, kith
and kin will come

An Hon. Member: Kith and kin aad
caste.

-

Shri Tyagi: All these things come
1 hope in the corporations at least it
will not be allowed to com¢ 1n be
cause they are run by public money,
and therefore, there at least these
names should be valued The public
corporations al least should not b+ as
free to rcject the nemes as thc pri-
vate parties. You do not want to
exercise compuleion on them, but
please for God's sake reconsider whe.
ther the public sector corpourat.ons or
Government industries will also care-
lessly reject the names sent by the
employment exchange  Tha: s ore
thing which I would request vou tc
consider.,

After sub-clause (4) of clause 4 I
am afraid your asking for names be-
comes a little redundant becouse,

of Vavencies) Bil}

after all, in thc‘prwah sector also
there is no compulsion at all. They
might look at them or not even read
the names, They can have thecir own
men. The only requirement for the
private zector is that they must notily
their vacancies 10 be filled. That is
all, their duty is done. I think ihal
way it is only just touclhing 1be
fringe of the problem.

I am sorry if I have made any re-
marks which have not been very
palatable, but my suggestion is that
we mught look into the total labour
problem, do a little more for it I
am always in favour of helping Shril
Nanda, my friend, who has spent al}
his life in the cause of labour It is
only for some iime he has wasted his
time as a Minister

Shri Nanda: Wasted?

Shri Tyagl: Otherwize, his whole
iife has been devoted to the cause of
labour and labour alone He has been
working in the political fleld to., but
his basic and main activities have
been devoted to labour and he has
done them guite successfully 1 con-
gratulate him on his spirit of patnet.
1sm and for the help he ha: rendered
to labour, but would he go a little
further and be more practical” That
1s my appeal to him.

Shri P K, Deo (Kualahandi): In
1957 the QGovernment appo'uted a
commttee and 1t was calied the
Tiaming and Employment Seivices
Organisation Commitiee It was
headed by Shri Shiva Rao

The Committee submitied ils report
on the 28th Apnl, 19054 Even
though various recommendations were
made by them, it s a pity that the
whole report has been kept in cold
storage for five years. At long last
the Government has come forward to
take action on some of ils recom-
mendations

One of the terms of reference was
to assess the need for the continuance
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of the resettlement and employmaent
organisation in the context of the
country’s economic and social deve-
lopment and to suggest with refeience
to such need what its future shape
snould be and in particular to con-
sider whether leguslation should be
introduced making it obligatory for
industry to reeruit personnecl at least
at the larger indusirial centres through
employment exchanges Though the
QGovernment has taken five long years,
I welcome this piece of legislation
because it is better to be late than

never., It 1s a good piece of legisia-
tion.

But, now, coming to the merts of
it, 1 beg to ask why it has been sought
to exclude the State of Jamumu &nd
Kashmir from the operation of this
Bill. Especially, when 1n various
fields of admunistration, integration
has been gomng on, :n a s:mple and
non-controversial matter hke labour
policy, 1 do not see why there srould
be discrimination between the State
of Jammu and Kashmur and the rest
of India.

Coming to the question of unskiiled
labour, this Bills seeks to discriminate
between unskilled labour and skilled
labour This Bill excludes from 1ts
operation all those vacancies which
are lLikely to be glled by unskilled
office workers and all such posts
which carry a remuneration of less
than Rs 60 per month. While defin-
ing ‘unskilled office work', the Bill
gives a long list which 15 as follows'—
daftri, Jemadar, orderily and peon,
dusting man or farash process server,
watchman, sweeper and such other
persons. The problem of unemploy-
ment is more acute among this ~iass
of unskilled labourers than anywhere
else

Coming to the report of this com.
mittee, I would pourit out that 1t was
published in 1064 A survey was
made regarding the statistics .n  the
various employment exchanges in this
country, and that revesled that dur-
ing the period from October, 1952 to
September, 1958, 1451368 applicants

Vacancies) Bill
were enrolled, of whom 8,27,0L0 wore
unskilled labourers; that is, 57 per
cent of the total number of p-rsons
enrolled in the employment exchanges
were unskilled labourers. Even tius
figure does not give us a true picture
of the magnitude of the problem of
unemployment among the unskiiled
section, and that 1s due to the follow-
ing three reasons. Firstly, lne em-
ployment exchanges are very few n
number; whereas by the beginning of
the Second Five Year Plan, we had as
many as 138 employment exchanges,
by the end of the Second Five Year
Plan, 120 more employment excl.anges
would have been set up Bul even
then, taking into consideration the
vastness of this country, the number
of employment exchanges that we
have in this country 1s far from ade-
quate. Secondly, these employment
exchanges are located at such distant
places that it 15 not posmble for the
unskilled labourers who come most-
ly from the rural areas to go al. the
way to get themselves enrolled m the
employment exchanges which are at
distant places  Thirdly, these em-
ployment exchanges have ndt been
able to create that amount of con-

fidence m the mund of the unemploy-
ed

We find that even though persons
have been enrolled in the employ-
ment excnanges, yet, at the tme of
recruitment, no reference is made to
the employment exchanges; and some-
times, favouritism and nepotism play
a part, and thc employers even in
Government concerns take recourse
to employing therr own favourites
without making ary reference to the
employment exchanges. I beg to sub.
mit that thus factor has been responst-
ble for not making the emplocyment

exchanges as popular as they should
have been.

1824 hrs

ISy C R. Parranmi Ramax in the
Chair] .

Firstly, the employment opportunit-
les are not adequate, and secordly, in
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a0 reference is made to the employ

‘mient exchanges with the result that
fhe unemployed m generally frust
rated and they feel that no purpose
hbdn;m'edhyumr names being
enrclled on the register in the em.
ployment exchanges.

In so far as this legisiativn envi-
sages that it would be mandatory on
the part of the employer to refer al:
matters of recruitment to the employ-
swent exchanges, 1 welcome the pro-
posal, but I feel that no discrimuna-
tion should be made between unskill-
ed labour and skilled labour Es.
pecially, when the problem of un-
.employment has been very a.ute
smong the unskilled sectuons of
iabour, and when the very purpnse of
this legislation 15 to eliminatc all
scope for favouritism and nepotism, I
think recruitment in the case of »Il
posts, whether skilled or unskilled,
-should be referred to the employ-
ment exchanges.

Coming to the regions. aspect of the
working of the various employmnt
exchanges, my story would not be
complete uniess I make a 1ference to
the working of the eraployment ex-
changes, at least, some of the emnploy-
ment exchanges, in my State The
Planning Commssion had suggested.
and we have also been told all along
that there should be equitable
regional distmbution of empluyment
oppurtunities. Today, in reply to a
question, the Minister of Industry also
has very rightly pointed out that
various heavy industries should be
dispersed and decentralised in back-
ward areas.

Now, take the case of Orissa, wherr
<he problem of unemployment 1s very
scute and has been very chronic. In
QOrissa, the average annual per capite
incomne has been estimated st Rs. 75
as aguinst the national aversge of
Rs. 200. For such areas, the answer
of the Plannjng Commission is that

Vacancies) Bl

t6p priarity should be o it
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various appointments. At that time,
there were 1,700 persons m the
permanent staff, and 1,300 persons

appointed without making any refer-
ence to the employment exchanges,
and we are told that in course of
time, they would be absorbed in the
permanent cadre. It 15 always a trick
to take the staff on a temporary basie,
and then to absorb them mn the
permanent cadre, apd this 15 just a
trick to avoid any reference to the
employment exchange Thus has
created a good deal of discontenmt-
ment and commotion umong the local
people, end it ultimately led to
demonstrations, fasting and adjourn-

to look into the grievances and make
a report. 1t would be proper if 1
from
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Notificstion of

Employment Exchimge at Rour-

we regret to note that in spile
of the clanfication given by the
Umion Home Minwstry, the HSL
delayed 1n implementing the
policy on the ples that no
instructions had been received
from the appropriate Ministry,
1.¢ Ste«] Mines and Fuel The
Employment Exchange wm+ thus
side-tracked for a fairly long
ume and allegations were hrought
against the HBL authorities that
sometimes to appoint their own
short notice

From the various employment

fgures, we find that out of the totsl
number of persons employed in the
steel mill at Rourkela, the genuine
inhabitants of the State constitute
only 37 per cent The Mommittee
further may:

Vacancies) Bl

far as possible "

If you further scrutinise and try to
find out if at all the Employment
Exchange at Rourkela is of any halp
to the local unemployed, you will find
that out of the total number of 29,736
genuine mhabitants of Orissa regis--
tered in the Employment Exchange,
only 1,026 have been taken in the
steel mill The Commttee conclude:

“From the above figures, we
are definitely of the opinion that
the policy of giving preference
to displaced persons and local
people tn employment in HSL has
not been properly implemented.
Specific instances of by-passing
the Employment Exchange and
direct appomtments were also
brought to our notice OUn wveri-
fication, we were informed thet
i some of these pstances,
appointments had been made ot
Dellu and Calcutta Thus, it
appears to us that there wus some
basis underlying the grievance
that there had been favouritism
in appomntments at certain levels™.

In this connection, I would like to
submit that the Labour Minister
should take interest in the state of
affairs that i1s gowng on at the Rour-
kela Employment Exchange and try
his best to remedy it. My suggestion
may appear to be parochial, but it is
a human problem that it has to be
viewed 1n that perspective. It is high
time that something was done in this



Sbhri Naushir Bharucha (East
Khandesh): 2§ hours have Ybeen
Business Advisory
Committee for this Bull.

Mr. Chairman: 1 was also in the
meeting of the Business Advisory
Committee i1l how. They were dis-
cussing about it. I understand thamt
24 hours have been allotted for this
Bill. So it will go aver for ‘omorrow.
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Shrl K. N. Pandey: It should be
extended to 3} hours
Shri Palaniyandy (Perambalur):

Mr. Chairman: I take it that the
Committee have already concluded
their sitting. I will convey to the
Speaker the wishes of Members.

An Hon. Member: We will sit one
hours extra,
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Shri A. C, Guha: Resumung my
point, I would hike to ask the hon.
Minuster if he can enlighten the
House on the experience of the
transfer of the Employment Ex-
changes from Central Government
control to State Government control.

There 1s another peculiar thing in
this. The Central Government con-
tinue to pay 60 per cent of the total
expenses incurred and the State Gov-
ernments are to pay only 40 per cent
But still the Central Government
have got no say in the matter. 1
would like to draw the attention of
the hon, Minister to certain para-
graphs of the Report—paragraphs 118
and 117-~where recommendations
have been made as to the specific
responsibilities of the Centre and of
the States, I expect that the Centre
must have fulfilled the responsibill-
ties to the best of their abllity, but
1 do not know how far the BState
Governments have been zble to dis-
charge the responsibilities imposed on
them in paragraph 117 of the Report.
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There is also a Note of Dissent by
one member of the Committes. He

with the Central Government paying
the expenses upto 60 per cent without
having any control. Previously, as
far sz I recollect, this House used to
get an annual report of the working
of the Employment Exchanges, but I
do not think for the last few years
any such report has been submitted
to this House.

1 think the House is entitled to get
a report of the working of the Em-
ployment Exchanges, whoever may
be the agents for the Central Gov-
ernment to run these exchanges, be-
cause this House has to sanction 80
per cent of the expenditure to be ln-
cutred on them. I hope the hon. Mi-
nister will take note of this and see
that an annual report about the work-
ing of these Employment Exchanges,
whether under Centra! control or
under Btate control, is submitied to
the House since this House has to
contribute a considerable portion of
the expenditure incurred in this be-
halt

My hon friend, Shri Tyagi has re-
ferred to the lack of populanty of
these Employment Exchanges I
would like also to draw the attenhon
of the hon Minister to this state of
affairs I do not Like to say that all
the aliegations and rumours about the
Integmity or the lack of integrily of
these Employment Exchanges are cor-
rect. But, there must be some sub-
stratum of truth in the allegation
which are cwrent in the country.
Will the hon. Minister undertake to
examine the live registers and see
for how many years some of the
names are lying in them 1 think after
every six months the job-sceker has
to renew his application to keep his
nsme In the live register. [ think
there i3 also a system of taking a

Notification of

No, no; every two
months it has to be renewed and
there is no charge.

Bhri Tyagi: Very reasonable.

Bhrl A. C. Guha: But for first
registration. . ... .

Shri Abld Al: No fee.
Shri Tyagh: That is very good.

Shri A. C. Guba: Anyhow, I think
it will be worth examining for how
long some of the names have been
in the hve registers snd why those
persons have not been able to secure
any job and whether some of thege
names have not at all been recom-
mended during these years. 'The hon.
Miruster has stated that after this
Bill he expects that there would be
better utihsation of the Employment
Exchanges. .

In another paper submitted by this
Minusiry some time ago, there is a
table from which we find that the
vacancies were notified from only about
18 per cent of the registered names
The percentage is going down and 1
think it 13 only 13 per cent now, ot
the total number The number uf
registrations if near about 3 lakhs
and the vacancies notified are only
about 168 per cent of that. And,
that number has been gradually
coming down.

But more revealing 13 the number
of placements. Only a little inore
than 10 per cent of the persons re-
gistered could secure jobs through
the Employment Exchange. It the
performance of these Employment
Exchanges 13 only to that extent—
just a little more than 10 per cent of
the job-seckers who registar ther
namez with the Exchanges could get
johs—then, how do you expect that
there would be proper utilisation of
the Employment Exchanges simply
berause of this Bill which makes it
obhigatory on the employer—private
sector or public  sector—to notify
vacancies to the Employment Ex-
changes. -
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.1 think there should be a proper
examination why only just a little
over 10 per cent of the job-seekers
coulé sccure jobs through Exchanges.
The number should be at least 50
per cent. because other posts are aiso
filled up but not with the help of
the Employment Exchanges. Why?

This Report also mentions that
some of the Governiment employers
or semi-Government employers do not
take the help of the Exchanges as
desired. Class IV staff of the Rail-
ways are not recruited through the
Employment Exchanges. Some of the
local self-government institutions, the
m-nicipalities and district boards also
do not recruit their staff through the
FEmrloyment Exchanges. So, some-
thing should be done to compel at
leas{ the government employers -and
semi-government employers to recruit
their staff through these Exchanges.

This Report has also admitted that
these Employment Exchanges have
not been very much of a success; they
have been only a moderate success.
Why has it been a moderate success
only inspite of so many years’ work-
ing and inspite of unemployment go-
ing up year by year? There should
have been better utilisation of the
Employment Exchanges.

It has also been recommended in
this Report that the Employment Ex-
change organisation should be made
permanent. 1 do not know whether
that has been done. You cannot get
a good establishment run by tempo-
rary hands. If that portion of the re-
commendation has been implemented
that is all right. But my impression
is that it has not been done. After
the transfer of the Employment Ex-
changes from the Central Govern-
ment to the State Governments, the
conditions of service have deteriorat-
ed very much and created discontent
among the staff of these Exchanges.
That also should be looked into if

the Minister expects that proper ser-
vice should be derived from them.

I also want to point out that only
about 25 per cent of the job-seekers
register their names with the Em-
plovment Exchanges. I am not sure
of the figure and the hon. Minister
may give the correct figure if I am
wrong. Why do 75 per cent of the
job-seekers not register their names
with the Employment Exchanges?

Because they have not any hope of

seeuring a job  through these Ex-
changes. So, the real issue is to in-
crease the efficiency and  usefulness
of these Exchanges. It is no use
meaking it obligatory for the employ-
ers to notify the Exchanges, telling
them at the same time that they have
no obligation to recruit their staft
throngh the Employment Exchanges.
Tha! will lead to further non-utilisa-
tion of the Employment Exchange
machinery and not its proper utilisa-
tion.

I do not know what is the present
position regarding public sector estab-
lishments, the Corporations and
attached offices. I do not know whe-
ther Government have issued any
directive to them that all recruit-
ment should be done through the
Empicyment Exchanges. So far, 1
muy say that the public is not quite
happy about the method of recruit-
ment in  Government corporations
and in attached offices. All sorts of
rniepotism are all-ged-—at least rumours
of them and <. corrupt practices are
current among the public. That also
should be properly examined.

Shri Tyagi: Is there any instruction
that they must take their staff only
through the Exchange? Why are you
taking away that power according to
your Bill?

Shri Abid All: That they will cover
by departmental instructions.

Shri A. C. Guha: There is another
suggestion in this Report—that is to
set up Advisory Committees with all
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that there might a proper check
orking of these Exchanges

1 am now comng to the piovisions
of the Bill. In clause 2(g). the defi-
mition of a private sector establish-
ment s, !

! “egtabhishment m private
sactor” means an establishment
which is not an establishment in
public sector and where ordi-
narily twenty-five or more per-
sons are employed to work for
remuneration;’

s
¥
1

1 feel that the number 25 13 too
small It is no use making the Bill
too wide It would be better to make
it more effective even 1if its scope 1s
restricted If establishments that are
employing 25 persons are included in
this Bill, this Bill may also meet the
same fate as the Mimimum Wages Act
when it was sought to be implement-
ed in the agricultural sector Out of
these 25, some 15 or 18 may be un-
skilled labour, which will not be
covered under thix Bill Or, 1if all the
25 are unskilled, what happens®
There should be' some provision that
whatever the number that is fixed, it
should not include the unskilled An
amendment to that effect may be put
in by the hon Minister Otherwise,
if it is left wms it 18, it will create some
technical difficulties 1n the working
of the Bill. I also feel that the
number should at least be 50, and not
a8,

I am not quite satisfled with the
provision te exclude all the unskilled
labourers from the provisions of this
Bill. In para 181 of the report, they

Notification of
Vacancies) Bill
say that all these establishments
wypould be required on a compulsy
basis to render to the Employmant
Exchange concerned and to the Cen-
trsl Headgquarters of the Service
hall-vearly returns in a form that
might be prescribed for the purpase,
showing the total staff strength at the
end of the six-monthly period, the
number of vacancies, including those
in the unskilled categories that
octurred during the period, the
manner of their filing and a forecast
of likely increase or decrease in the
styff during the next six months”, So,
the report says “including unskilled
categories” Then why should they
be kept out of this Bill* So, if you
cqver one establishment, then the
enlire staff of that establishment,
okilled and unskilled, should be
covered There should not be any
dyscrimination in favour or
agsinst unskilled labour A skilled
labourer finds 1t rather easy to secure
a Job The unskilled finds 1t dufficult.
The Government agencies should help
the weaker persons and the more
deserving persons than those who are
in @ better position So, I think the
upskilleg labour should not be ex-
cluded from the provisions of this
Bill

J now come to clause 4(4) which
rends:

“Nothing 1n sub-sections (1) and
(2) shall be deemed to im-
pose any oblhgation upon any
employer to recruit any per-
son through the employmaent
exchange to fill any vacancy
merely because that vacancy
has been notified under any
of those sub-sections.”

The hon Minister has quoted the
relevant recommendation from this
report but there also he must have
noted these wprds In para 267, the
words are-

“Though we have not, for the
present, recommended com-
pulsion on private employers
to recruit through the Em-
ployment Exchanges..”
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or desirable, it may impose this obl-
gation on certain calegones of esta-
blishments to recruut their staft
through the employment exchanges
There may not be a general obliga-
tion of that nature but m certan
~cases Government should at least
have the power

My hon friend, Shri Tyag, has
objected to this obligation of a pri-
vate employer to notify to the ex-
change We are Lhving in a welfare
State Of course our Fundamental
Rights had been protected under the
Constitution But a welfare State
means also certain restnictions on in-
dividual whims and caprices, parti-
cularly 1n matters affecting the econo-
mic life of the country Such res-
trictions are necessary and welcome
to be imposed In many legislations
such restrictions have been imposed on
the financial activities of private per-
sons From that point of view, 1
welcome thuis Bill but I think this
will not really serve the purpose of
making the employment exchanges
more popular or better utilised un-
less we make provision for some sort
of compulsory recruitiient in certain
«cases

It thig Bill 18 passed in thizs form, 1
think the Government establishments
in the public sector will be out of

of Vaconcies) iR

the scope of this Bill a» roC-
ruitment is concerned. In those cases,
1 hope the hon. Minister will see that
the present administrative instructions
that all such establishmentzs are
bound to recruit their staft through
these exchanges will conti

He
should also make further enquiries
into the method of recruitment in the
public sector industrial units and also
in the attached offices of the
ment.

g
H

3

Before concluding, T must say one
thing about my own State In West
Bengal, the unemployment problem Is
acute—particularly,
problem of the educated unemployed
There 15 a sense of grievance in
Bengal that even in mndustnal units
run by the Central Government in
West | Bengali young men do
not getl proper chance There may be
some allegations from the managers
there that Bengali youths are not
suitable But even if they are not,
they have to be made suitable for the
job O herwise, the whole economy of
West Bengal will go rot and with that
will go the economy of India as &
whole The Bengal: youths must have
an essurance that they will get a falr
chance of employment in these estab-
lshments which are at least situated
in West Bengal 1 do not say that
there should be excluvive reservation
and I would never advocate any such
thing But they should get a falr
chance and those who are in charge
of those es‘ablishments ghould be
told that the young men coming from
the respective States should get the
first preference over those coming
from other States

g

Shri Balkrishna Wamnilk (Bhandara
—Reserved—Sch Castes) rose-—

Mr. Chatrman: I gather that Shrl
‘Wasnik will not be here tomorrow,
He will be brief

Bhri K. N. Pandey: I was the firgt
man to send my name expressing &
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chance. I do not know how to caich
your eye.

Mr. Chalrman: I am guided by a
list before me.

Shri K. N, Pandey: My name is
there and yet I am being ignored.

Mr. Chalrman;: But a request has
this section of the

Bhri .
second; he could have been given a
ehl::;e earlier, while others had been
called.

Mr. Chairman: It goes onWor about
an hour and & haif tomorrow. The
hon, Member will have a chance,

Shri Balkrishns Wasnik: Mr. Chair-
man, I have listened very carefully to
the Minister's speech while he moved
this Bill. The Objects and Reasous
that he has given for this Bill are
very laudable. In the light of those

the very purpose of this Bill and, I
think, unless they are corrected no
useful purpose will be served.

17 hrs.

Vacancies) Bill
ordinarily twenty-five or
more persons are employed to
work for remuneration;

of
“tactories” in the Factories Act we
have kept the number as 10 and
why should it be 25 here? We
know that ithe employers who
under the Factories Act submit
ports and other things. Therefore,
that number is prescribed here also
1 think it will serve the proper pur-

=?§§3

shall not apply in relation to vacan-
cies in any employment the total
duration of which is less than three
months, 1 would like to tell you, Sir,
that in many establishments the em-
ployers engage employees for &
period less than three months because
thereby they can avoid many provi-
sions that come under the Factories
Act or under the Industrial Disputes



259 Employment Exchanges AUGUST 3, 1959 (Compulsory Notification 260

[Shri Balkrishna Wasnik.]

About sub-clause (4) under clause
4 of this Bill much has been said by
‘Shri Tyagi and I do not want to re-
peat -all those things, I am of this
" opinion that if this clause is allowed
to remain in this Bill this Bill will
not be able to do what is desired of
it. Therefore, if we want to make
this Bill effective I would suggest
that this sub-clause 4 should be taken
away from this Bill.

of Vaeancies) Bill

BUSINESS ADVISORY COMMITTEE
THIRTY-NINTH REPORT

Shri Rane (Buldana): Sir, I beg fo
present the Thirty-ninth Report of
the Business Advisory Committee.
17.05 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, the
4th August, 1959|Sravana 13, 1881
(Saka).
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DALY DIGEST:

[Monday, Asgot 3, 1959/Sravama 12, 1881 (Sakn))

Member sworn . .
ORAL ANSWERS TO
QUEBSTIONS . . .
3Q. Subject
No,
1 Radio-activity meagur-
ing equipment

2 Compenltlon for l:h.e
of canberm

3 U S. Jet bombens l'ot
Pakistan .

45 U. S. mili id I.o
Pakistan ':.q .

Indians in Ceylon
Employment out-look
Plants for basic druga

Andhra Pa
Rsj nPi"y Mills,

Accident n ‘“lp—slune
mine .

10 Purchase of raw jute hy
State Trading Corpo-
raion.

1t Indians ludmpped
the Pakistanis | b’

12 Demarcation  of ludo-
Pakistan Border .

43 Demarcanson of boundary

13 Loans to industrial con-
cerns

14 Herobhangs cnlon!;
15 Closure of textile nuils .

L IR I Y

L -]

WRITTEN ANSWERS TO
QUESTIONS

2

in Dellu
16 Mangals Dam , .
17 Rehabilitation of dis-
persons in ULP,
18 Employces of Umited
Prews of India

& Rehaibihtauon  colomes

19 Muslis collicry, Ranigunt
20 Rxport of cloth to Sudan
21 Export of lemon

seeds and roots grass
22 VWereery'

Societies in Bihar “
33 Tire in 'Indis 1948° Ex-

-39
Coromm

1—4

10—~13
13—16
1619
19—22

2324

M

26—28
28-—30

3
-4

3437
37-38

40—107

42-43
41
4445
Ll

45-46

WRITTEN ANSWERS TO

QUESTIONS—contd,
5.Q. Subject
No,
Elgnnsl f trade with
- . S. %nlg Czechos-
lovakia and Japan .

2y Cosal Mines Rescue Rules.
26 te  facu in
27 Fims on Mshatma

Gandhi . .

28 Delegation of Podew
tion of Indian Cham-
bera  of Commerce
and Industry

29 Cottage and Small Scnl:
Industries in Punjab

30 Cycle factory a1 Mysore

3t Stste gwards for Public
sector .

32 Paper mufamuias

machinery

33 U K mediaucn mGoa
dispute

34 Dala: Lama .

35 Atwmc Radation

36 Fleavy engineenng works

37 Border inckdents

18 Nehru-Noon Agreement

39 Chinakun Colliery ds-
aster .

40 Third Five Year l'hn

41 Central Assistance 1o
Kashmir . .

42 Trining 10 lraq Nuia
nals in Atemic Energy
g:ublishn!m Trom-

¥.

44 Manufscture of lenuo
and lighthousc equip-
ment

46 Addinonal ﬂa'ts for M.P'l.

47 Minimum wages for
mine workers .

U.S.0.
No.
1 Expor of jute products
Industrial  development
Punjab .

L]

=W
=
-3

Corunns
»

46-47
47-48

a9-<o

$0-51
st

52-%3
5354

S4-58
55-56
56~57

R

is

€1

62
62-63
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WRITTEN ANSWERS TO
QUESTIONS—contd.

USsQ.

No,
bt

@ -3

10

12
13

14

15
16
17

a1

3

a5

27
28

3

ee

Subject

Dmlopmem of Hand-
Induary
bl? .
Manufacture of mb‘ber
goods . .
Import liccnces .

Sindri Fertilizers and
Chemicals Ltd. .

Digggaced persons from
Resources for the Second
Five Year Plan .

Indwnisation of fore-ll'l
firms .

Carpet Industry .

Anti-Indian  broadcasts
from Pakistan .

Training in watch manu-~
facture .
Automaric Looms
Manufacture of watchss
Manufacture of lathes
by Hindustan
Tools .
Wml-.ml Group on ln-
dustrial Cooperauves
Atomic Puel Fabricstion
Plant

4] cmp!oycd. Gradunes
:rmucnd with Em-
ployment Exchanges ,

Indian visitorsto Pakistan
Industrial Estate at Agra
Industrial Estate at Batala
Tungsten carbide

Central Assistance
Punmb |

Textie fabrics .
Uranium find 1o Sikar |
Power Projects in Bom-
bay State .
Centrs!  Schemes

to

Bombay State

Barter agreement  with
U.S.A. | . .

Import of tubes lml
tyres .

Edinburgh film fuuvﬂ

Third Housi Mm‘ i
mcon!‘ut?u .

[Damy Decear]

Couunns

&4
64-65

65-66

aieza

33

70-71
7t

71-72

72
7373

73-74
74

74
74-75
75

75~76

264
WRITTEN ANSWERS TO
QUESTIONS—contd.
UsSQ. Subject CoLLMNs
No,
34 17th Indian
Conference . . 7
3s Employment for Workers 7®
36 Typewriters in Govern-
ment Departments ., 78-79
37 Publcity in Hindi and
Regional Languages ,  79-80
38 State Awards for Films . 81-82
39 Naga Rebels . . 83
40 Productioninindustry , 83-84
41 Pay scales of cinem;
employces 84
42 Cottage and Smlll
Scale Industry in Mani-
pur . ] 84-8s
43 Rchabilitauon ol' du—
placed persons . 8
44 Dnilies and periodicals ,  85-86
45 Persons of Indian Omn-
gwnin Ceylon 86
46 Dmlics published in
Madhya Pradesh . 87
47 Acqusition of lands and
buldings:n Lhass |  87-88
49 Rarc Earths Ltd , Alwaye 88—91
5o  Aswult on Indian stod-
dentin U.K. | 91-92
53 Industnial survey of Him-
achal Pradesh 92
s2 Caule bunal in Hima-
chal Pradesh  without
skinning . 93-91
53 Electrification  of mﬂ'
quarters at Dhanabad 93
54 Ghatti and Purania Re-
fugee Colony . 9304
55 Bicycles . 94-95
56 Maniganese passoning m
Mines 95
$7 Press Information Bu-
reau st Hyderabad | 96
s8 Expon of power alcohol
fromU. 0, 96
59 Disposal of cvacuee pro-
perties m New Delﬁl »
60 Factories in Dethi . 998
61 Export of pmhmina wool 9899
62 Kidnapping of Indian
Police Officials by
Pakistanis . . ”
63 Indians kidnapped
Pakistanis . b{ 100
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WRITTEN ANSWERE TO
QUESTIONS-—contd.

U.S.Q. Subject
No.

64

65
66

lee hifung by Pakis-
Pﬂm(orlbnda Fihnl
Govcmmem memu-
67

Amnmdmon fnr

Government emplo
i P F.“

n . .
Arrent of !'armeu at
Delhi

68
69 Broadcasts in “Tnpuri”
by Akashvani, Cal-
cura .
70 Manufacture of mdus-
trisl machinery .
71 ‘Tea gardens
72 All India
Training
Mysore
73 Devclopment of hilly
regions of Punjab
74 Manufacture of clectric
goods

25 Land for Unweruty of
Delha . .

Sericuliure
Insutute,

OBITUARY REFERENCES .

The Speaker made references
1o the passing sway of Shn
P. C. Bost, who was & sitny
member of Lok Sabha, aﬂ
Shri M D. Ramaswamu who
was & member of the former
gzntul Legislanive Assem-

Ye .

Thercafter Members stood in
silenec for & munutec  as a
mark of respect.

MOTIONS FOR ADJOURN-
The Speaker withheld hus
consent to the moving of the
following three adjournment
matians given notice of by
the members shown sgainst
them -

by

[Damy Drozer]

Cor uMNs

100-01
101

101-02

102~03

103

104

164
104-05

10§

105-06

107

10

108— 21

ure of the Sarvashn
Central Govern- AK. (‘mrpl.lln,
ment to con-  T.C.N.M

trol the mus-  on, P. T.
to have been P. K. Vasu-
Samar Semiti  and S. Ear-

266
Corumns
MOTIONS FOR ADJOURN-
MENT—cond. d
in Keralaafter wara Iyer,
the dissmussal ¥e
of the Siate
Government
there.
Alicged fail- Nouces
(uzm ofthe Gov- Sarvashn Y
ernment to Bry
control  the Singh, §. M.
FiSing  prices Bnncnee.
the country. nﬁn‘lﬂ
and Elas,
pAPERb MlD ON THE
TABLE + o« 121—36,149

{1} A copy of the Proclama-
tion 1ssucd by the President
on the 318t July. 1959 under
Article 356 of the sttu-
tion. Sssumung to himself

all the functions of the Gov-

ernment  of Kerala, under
clause (3) of Arncle 356 of
the Constitution.

{(2v A copy of noufication
No GSR Ri1 dated the
11th July. 1959 under sub-
section 14) of Section 38 of
the Industnal Dhsputes
Act, 1947.making certain
furthr~ amendments to the
Indus
Rulcs, 1957

{37 A copy of nonuficsion No.
SO 1041, dsted the 9th
May, 1959, under sub-
section 6) of Section 3 of
the Essential Commodities
Act. 1955. making certamn
further smendment to the
Iron and Steel {Control)
Order, 1956.

(4" A copv of the Public Wakfs
{Extension of Limuation)
Ordnance, 1959 No. 2 of
1959) promulgated by the
President d::' the 20th ]l.llif

1959 provisions
Artucle 123(20 (a)of the
Consitution,

(5% A copv of each of the follo-
wing nonfications  under
sub-section (3 of Secuon 8
of the Cinematograph Act,
1952 making certaan further
smendments o the Cine-
matograph {Censorship)
Rules, 1958 :—

) G.S.R. Nos. 585 and
s“ dated the 16th Ml?.
1959,

#} Disputes{Central)
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PAPERS LAID ON THE
TABLE~—contd.

(u') G.S.R. No. 639 dated
he 30th May, 1959.

i) GS.R. No. 746 dated
27th June, 1959.

(6) A copy of each of the fol-

fowing under sub-
section (2) ofs Section 16
of the Tarff Commussion
Act, 1951 '~

Report of the Tanff Com-
wmon ona the determu-

bv Slmlk'l.una

() Government Resolution
No. a6 (105} TEXMD)/s7,
dated the 16th  June,
1949

(7) A copy of each of the fol-
lowing Notifications under

sab-scction (6) of sertion 3

of the Emential Commosdstics

Act, 1955

w 5‘-’0”!:0 959: dared the
2 y. I mlkl.llg
certin fnrl‘hiz amend-
ment to the Cotton Tex-
tle (Production by Hand-
looms) Control Order,
1956

mnSso No 1152 dated the
a3rd ‘_? 1959, making

amend-

mems to the Textiles
(Producion by Power-
lomz‘l) Control Order,
195

(i) SO. No 1386 dated
the 20th June, 1959, mak-
ing certien farther smend-
ment to the Textile (Pro-
duction by Powerlooms)
Control Order, 1956.

wAmpyofnotmmsmNo.
G.S.R. 598 dated the 13rd
May, 1959 under sub-section
(3) of section 25 of the Rub~
ber Ms 1947, making
cerinin

to the Rubber
1985-

9 A copy t:fmthe statement
torrectmg reply gven
on the 8th tﬂ;y. 'ggé?n:
KTk -

Staered  Question No. 3308

t

[Danie asapenk

PAPERS LAID ON THE
TABLE~contd.

m&mmm into

(10) A copy of each of the fol-
lowing noufioations under
sub-section (2) of Sechion
iotthe All Indis Scrvices

ct, 1957 :—

® G.S.R. No. 604 duted
the aoth June, 1959,
making cersn amendment
to the Indian Admunistra-
uve Secrvice (Figation of
Cadre Strongth) Re-
gulations, 1955.

) GS. R «No 695 dated
the el Tuos,racn, mak-
it g certhin amendments (o
Schedule 111 to the Indian
Adminisirative  Service
(Pav) Rules, 19¢4

(m) G S.R Nos 6L and 697
dated the zath June,
1979, makung certain am-
endments 10 the Indian
Police  Service (Fixation
of Cadre Strength) Re-
gulations 195§

(1) GS.R No 750 dated
the 4th Julv. 1950, mak-
g certain amendment
to the Indian Police
Servne (Fiastion of Cadre
Strength)  Regulauons,
1955

{t) GSR No. B17 dated
the 18th July, 1979, mak-
mg certain amendments
to the Indian Adnuns-
trative  Service (Recrust-
ment) Rules, 19<4, the

Service

(Recronmend . Rten
1954, the Indun Admi-
nistrative  Service (Cadre)
Rules, 1984, the Indian
Police rvice  (Cadre)
Rulu. 1954, the Indun

K l!ules, :954, the
t’Pay) Rulu. lo,q the
All Indis Scrvices (Dis-
cipline and
1955.

(v) G.S.R. No. 818 dated
the 1Bth d!:b‘. 19

containing All 1 ia
ammu sod  Kashmir)
1959.

2
Corumns:
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Corvmns CoLymMNs
rm LAID ON THE PAPERS 1AID ON THE
TABLE . TABLE—comd.
G.SR. No. B9 dated O A By of e Paciamen
“2; 1Bth suly, 1959 mak- ?wmm
m Certmun amendment Seventh  Session of the
maive  Service (Codre Second Lok Sebha.
Rules, 1954 (16) A copy of uatement ex-
(6D SR No. 820 dats plamog he_crcumiisnce
the 18th July, 1959, mak- diste leguslation by the Pub-
to the Indian Police Ser- m m‘:
:’I?‘ (Cadre) Rules, 1959, umder Rule 71{1)
: o?dthe Rules othancndm
11) A copy of notificstion N end Conduct smess
() Fdy afr e 1n Lok Sabha
Im, 1&9 under sub;
on
of the Tohot mmg, P‘IlBBIiI‘%BN'I"S ASSENT TO
Act, :947.mkm¢c;m:tno . )
the Industrial Dispuics ' (1') Secretary MMMT'N!
(Central) Rules, 1957 by “:enlllgwm?:‘ of Parhament
duning the last Sesmon and
O owing nom o e smenicd to by the Preuden
sub-section (2) of secton 7 unce the last report made
of the Employees’ Prowvi- ‘ﬁ ouse on 4
dent Funds Act, 1952, making 1Y 1959 —
certain further amendments
to the Employees Provident e B, Ty e
Funds Act, * 1952, making
tolheEﬁpnlt;tet Provident (z)(R-I;?le ) AKF ‘lﬁl.
* W) S, ° 3 ]
Fapnds Scheme, 1952:— 1959
(!JGS.R. Nos. 583 and (3) The Bengal m
sB4 dated the 16t May, (Sales Tax) (Delu Am-
1959. endment) Bill, 1959
() GSR. No. 711 dated (4) The  Cemibs (Amend-
the 20th June, 1959. ment) Bill, 1959.
(s) The Cost and Works
(r of motdfication Accountants .
e P———
» 1959, T s
Ol’ Section 169 () wﬂ?ﬁ
oflhe resentation  of ue.wd by the
the Prwkm, 1951, mak- of Rajys s.bht,ollhe::i-y
mg certain further amend- lowing Bulls by the
?‘“"r uu“’ sopie. (Eomdn Houses of Pus
hﬁm the last session and
) Rulﬂ. t0 by the President since the
last report made o the House
( A on the 4th May, 19591~
(Ro. 0“3. 462 dmd thz (1) The Indian
218t o) 93?, (Amendment) Bill, 1999
38 of the Representation of (2) The Chartered Acco-
mmm:mmn (Amendment)
mm emendments Bill, 1959.
Elecwo Rules, 1956, o



REPORTS OF JOINT COM-
MITTEES PRESENTED

() Shn C. R. Pattabln Raman
fmm the Report of the

Committee on the
endm::l) Bill, 1959

nies (Am-

P Shr Makamt! dmar

the Report of the

omt Commuttee on the

State Bank of India (Sub-
udiary Banks} Bill, 1959

(0} Shri Mohamed Imam

ated the Report of the

omnt  Commuttee on the

State  Bank of India (Am-
endment) Bill, 1959

EVIDENCES ON BILLS LAID
ON THE TABLE

(f) A copy of the evadence ten-
dered before the Joint Co-
mmitfee on (:hc ‘;l;nkmt
Companies  (Amendmeni

Bul, 1959 waslad on the

Table.

() A copy of the evidence
eﬂdercd before the Joint
Commuttee on the State
Bank of India (Subsidhary
Banks) Bill. 1959 was Imd
on the Table

TEMENTS BY THF

STA
MINISTERS -

() The Deputy Minister of
) Home Aﬂ’n’n (Shnmen

Alva) made a statement cor-
the RWI’9§‘;‘C1:‘:
21 .
by Shn

(&> The Minister of Irmgstion
and Power(Hafix Mohammed
Ibrelum) made &  stete-

ment on the latest position

MH o

CoromMns

137

137-38

138—42

BILLS INTRODUCED

Corumns

STATEMENTS BY THE
MINISTERS~comd.
egarding the Indo-Pekisten
1 &ma Daspute.
ELECTION TO COMMITTEE 142-46

The Deputy Minster of Law
(Shr1  Haprnavis)  moved
the election of Members of
.ok Sabha and Rajya
Sabha to be the members
of the Joint Commuttee on
Offices of Profit  The mo-
tion was adopted

EXTENSION OF TIME FOR
PRESENTATION OF RE-
PORTS OF JOINT COM-
MILTLLS

\1) Time for lp:mlldm of
the Report of the Joint Cume-
mttee on the Comp2?mcs
(Amendment)  Bill, 1959
wiis extended to the last Juy
of the first week of the nexr
(Nnth) Sesuon

146-47

{2) Time fur presentation of
the Report of the  Jom
Commuttee on the Arms
Bill, 1955 was extended upte
13th August, 1959

148-49

(1) T'he Rajasthan and Madhya
Pradesh . I ransfer ol
Yerritorses) Bill

(2, The Wabf  Amcndmen)
il

(3) The Public Wakts (] xicne
sion of Linutation ), il

BILL PASSID

Ihe Mamster of Labour and
Lmplovment and Planning
(Shr Nanda) moved for the
gmqwlenuun u‘l: the Road

‘ransport Orporations
(Amendment) Bill. The
motion was adopted  Aftrer
clsuse-by-clause considern-
tion the Bull was passed

BILL UNDER CONSIDERA-
TION . 226—59

149—226

The Mimster of Labour and

Employment
(g:ln Nands) mwd“uﬁ

Employment
(Compulsory N
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BILL UNDER CONSIDERA-
TION-—comd.

of Vacan cies) Bill be taken
into  conuderativn, The
discussion was not conclud-

.

REPORT OF BUSINESS AD-
VISORY  COMMITITEL
PRESENTED . . .

Thirty-muth  Report was
presented,

135LSDw~—11

[Dawy Diczer]

CoLuMNs AGENDA FOR TUESDAY,
AUGLUST 4, 1959/ SRAVANA
13, 1881 (SAKA)—

Further dwicussion on the
motion to consider and
passing of the Employment
Exchanges (Compulsory
Nutthcauon of Vacances)
Bili and cunsideration and

260 pasing of the Indian Elec-
tniaty (Amendment,) Bill, as
repuried by the juit Cum-
mitice.
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